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LOK SABHA

Friday April 2, 1965/Chaitra 12, 1887
(Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEARER in the Chair]

ORAL ANSWERS TO QUESTIONS

AT FATTAT ® TEIET

+
(=t /o wwo fradt :
*701% oY qo &> TR :
L‘ﬁ’ﬂO“oﬁlﬂT&:
T IJAW A9 RN AGT TG
TN AT FW oW fEo:

(F) 7ar g &9 R & 3w
TR & fafam sfei & fod o
o g Ae add 1 § F sfew
frem & §;

(=) =ar og vt &= § f& ey
T g avelt seafmi ot qur
T F AR FT AT T
g F AR

(w) afz &, @ w1 FHC w7
faame ot @ maiet 7 5% geit & Sfaa
wea fraffa@ 33 awr g gfafa
T #1 § fi gfeadex A=l w1 3%
¥ wr wma?

The Minister of Supply and Tech-
nical Development in the Ministry of
Industry and Supply (Shri Raghura-

maiah): (a) and (b). No Sir.

7348
(¢) Does not arise.

Adequate arrangements exist for
proper maintenance of Duplicators.

=t Wo wo QY : frew Wiy
adf & ey fe ot & feae sea
FaquimEir W WMT TAE
geit & fog {feam imed @ Rmmm
T F1 A1 TS gFR e ar; ARk
a2 ar @l g ?

Shri Raghuramaiah: Prior to 1962
the typewriters were purchased by the
Chief Controller of .Siationery and
Printing. Since 1962 it was being done
through the offices of the Directo-
Goneral of Supplies and Disposals.
The purchases are made from various
companies under rate-contract.
The companies with whom rate-
contracts have been en'ered in-
to are, Remington Rand of India,
Rayala Corporation, Godrej & Boyce
Manufacturing Co. For portable
typewriters, the companies are J. K.
Machines and Quality Office Appli-
ances. I may add that before entering
into rate-contracts, there was a tender
notice, and it was only after looking
into the various prices quoted, their
qua'ity, performance. inspection re-
ports, etc, that the contracts were en~
tered into.

st wo wro faddy : Y IOV Ay

o f& sroael ¥ @ ¥ fag

gfea Tl (REgm ¥ A

gedgmw Fmia @ ! @
w1 waq agr faar & 7

Shri Raghuramaiah: So far as spare

parts are concernzd, there is a sepa-

rate rate-con‘ract. The services in-
clude supply of spare parts, The
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‘charges are generally those which are
‘notified by the manufacturers and no
‘complaints have come to us that any-
thing more than that has been charg-
.ed for any of those spare parts.

At wo Ao fAdr : SETw Wy
N 7w g fF msfer Wi w
e ¥ wr oo e feew
e &7

oA W IR qmen

&R

ot wo o fFady : TN W
xfear 71 ot eidw SEmme R
I WML O YA T 9

TR @E

Shri Raghuramaiah: The spare-
parts are those which are manufac-
tured by the manufacturers who
manufacture the machines, and these
spare parts alone—

Mr. Speaker: Whether they are be-
ing approved by the Indian Standards
Institution, that is what he wants to
know.

Shri Raghuramajah: I
“answer that off-hand.

could not

Shri S, C. Samanta: May I know
‘whether regional language typewriters
have been manufactured and, if so,
whether any complaint has come about
‘some regional language typewriters?

Shri Raghuramaiah: We have also
rate-contracts concerning typewriters
in Hindi, Marathi, Gujarati, Gur-
mukhi, Bengali, Assamese, Tamil and
"Malayalam. No complaint has been
Teceived.

stwo ;o AR : AT F
OO AT TG F .- -
. wow wgRy @ W ww
™ e
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st Ho H‘I‘oﬁi‘ﬂ:#ﬁm
T FT =T A A faw

st o wo forly ¢ ¥ S
e £ fr W ¥ a9 gu eraaiged
1 wafagar & sy § ar A ?

Shri Raghuramaiah: They are all
of standard quality approved by our
Inspectorate and they are all indige-
nously manufactured.

Mr. Speaker: They are preferred.
Shri Kapur Singh:.. e e

Shri Kapur Singh: Are the Govern-
ment aware that the typist in the
Opposition Room in the Central Hal:
refuses to exchange his rattling Rem-
ington for a new Godrej and, if so,
has the Government tried to find out
what is the reason for his preference
t{o the rattling junk than to a new
India-made product?

M:r Speaker: It will be for me to
answer.

Shri Kapur Singh: What are t{he
reasons?

Mr. Speaker: He should bring it to
my notice. I shall look into it.

Shri Kapur Singh: I wanted to know
the reasons.

Mr, Speaker: 1 will get it replaced.
It is my department.

8hri Kapur Singh: That is only a
way of putting it.

Mr. Speaker: I have got the notice
now. I will look into it. Shri Shinkre,

Shri Shinkre: According to the pre-
sent arrangements, the Government
have issued licences to so many or
several foreign manufacturerg of
typewriters and have imposed on them
some discount on price for the
machines intended for the Govern-
ment angd this difference in price or
discount works out to something like
40 to 50 per cent. I want to know
whether the Government also contem-
plate to allot to bona fide private in-
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dividuals some machines and allow
discounts?

Shri  Raghuramaiah: We enter
into rate _contracts  with  various

companies. Their price naturally var-
ies, There was a time, not long ago,
when some manufacturers were
charging different rateg for the Cen-
tral Government requirements and for
public corporations and for semi-Gov-
ernment institutions. About a few
months ago, we have entered into
negotiations with them ang seen to it
that the prices they charge are the
same whether to the Central Govern-
ment undertakings or to the public
undertakings or semi-Government
undertakings.

Shri Shinkre: What about the pub-
lic at large?

Mr. Speaker: Next question.

Export of Machineries

*702. Mmharajkumar Vijaya Ananda:
Will the Minister of Commerce be
pleased to state:

(a) whether Government are aware
that there is a growing demand from
some African countries for machiner-
ies including light engineering goods;
and

(b) if so, the progress made so far
to meet the Leavy demand?

The Minister of C ce
Manubhai Shah): (a) Yes, Sir.

(b) A statement indicating pro-
Eress in the export of engineering
goods to African countries is ‘placed
on the Table of the House. [Placed in
Library, see No. LT-4128/85]. Our
exports to these countries which were
valued at Rs. 1.16 crores in 1960 more
than doubled in 1964, reaching the
level of Rs, 2.51 crores.

(Shri

Severa] sales-cum-study  teams
Sponsored by the Engineering Export
Promotion Counci] and an Indian In-
dustrial Goodwill Delegation spon-
sored by the Federation of Indian
Chambers of Commerce and Indus-
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try, have visited African countries re=
cently to study the market for engi-~
neering goods there.

Maharajkumar = Vijaya  Ananda:
May I know what types of goods,
what items, are in demand? :

Shri Manmubhai Shah: In all there
are 85 items. I can name a few-
cycles, radios, typewriters, machine
taols. garage tools, etc. '

Maharajkumar Vijaya Ananda: May
I know whether the Government wiil
be prepared to subsidise these indus-
tries and encourage them?

Shri Manubhai Shah: There is no.
question of subsidy. Whatever assis—
tince we give in a general manner
also applies to goods going to Africa..

Shri D. C. Sharma: Though there
has been appreciable increase in the
exports to some countries, the ex-
ports have fallen down very consider-
ably so far as Egypt—from Rs. 44
lakhs to Rs. 33 lakhs—Sudan and:
Ethiopia are concerned. Have Govern-
ment tried to analyse the reasons
which have led to this big fall in the
exports to these countries?

Shri Manubhai Shah: So far as:
Egypt is concerned, the agreement
only expired last year. It has now
been revived and I hope the fall of
Rs. 10 lakhs will be more than made
up. In regard to Ethiopia, the fall
his not been of any precipitate
character, because the House willl
ubserve that in 1962 the amount was:
very small and the offtake relatively
in 1063 was large. Similarly in
regard to Sudan, in a particular year
when certain bulk engineering goods
were sold by us in Sudan. the ex-~
ports were of a large quantity.
Later on, when the project wag over,
o1ly routine types of maintenance
stores were sent there. So, it has to
be seen from the proper perspective
ol project-cum-raw materials.

Shri Indrajit Gupta: I find that
nmny of these countries listed in the
statement are rich in raw materials
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which would be of use to us, for our
industries. May I know whether
Government has got any scheme to
atrange for a barter exchange with
those countries of our engineering
gr0ds, so that we cap get essential
raw materials in exchange?

Shri Manubbai Shah: These coun-
Biies are not rich in raw materials
required  for engineering  goods,
ekcepting cotton. Cotton cannot be
bartered for engineering goods. We
tuy cotton from them and sell our
tixtiles. If any country can offer
non-ferrous metals as Congo, we are
trying to procure it.

Shri Fatehsinhrao Gaekwad: May I
know whether Government are keep-
ing a strict watch over the quality
ol such exports?

Shri Manubhai Shah:

stHe @o frTd : Ag N =
S 9 AT @ET M@ § 99 F) 3G
¥ W At § B @ o e #
TR 2T o featr g & S # S
AWSEE AT dAwaE gfg & gs
& @ & A wEEn g e A aER
#1% TaT Faw 9o @ & F foredy =@
¥ qrt gfa @ @ ?

srard g o AT X
I FAT J ™ &1 Rt
A1, 29 31 AT FT FET F14TH Y
g
Shri 8. M. Banerjee: May I know
whether it is a fact that HMT lathes
which were produced more than
peeded in our country are now being
egported to these African countries
and, if so, what is the total number
of lathes exported recently and the
fureign exchange earned?

Shri Manubhai Shah: The lathes of
HMT are of a high precision type
which none of the African countries
is really in a position to take advant-
age of. But we have sold them drills
and the lighter machine tools of
Ludhiang worth Rs, 8 lakhs.

Absolutely.
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Shrimati Savitri Nigam: May 1
know whether the hon. Minister is
aware that many of the importers. of
our machinery in African countries
have expres.ed the view that if our
workshops and export houses could be
opened in those countries our exports
would be almost doubled?

Shri Manubhai Shah: That obser-
vation ig quite correct. We have en-
deavoured not only to open workshops
but also war factrie; as joint ventures
in those countries of Africa. Already,
there-are five factor.es in Nigeria with
Indian collaboration, 4 in Uganda, 1
in Ethiopia, 1 in Libya and 1 in
Zambia. 5 more are under contempla-
tion.

Coal Consumption

*703, Shri Yashpa] Singh: Will the
Minister of Steel and Mines Le pleas-
ed to state:

.

(a) whether the consumgtion of

coal has fallen;
(b) if so, the reasons therefor; and

(c) the measures taken to arrest the
trend?

The Deputy Minister in the Minis-
try of Steel ang Mines (Shri P. C.
Sethi): (a) There has been a very
slight fall in the cons;umption of coal
in 1964-65 as compared to that in
1963-64;

(b) The reduction in consumption is
negligible. However, ag a result of
dieselisation and electrification of rai-
way traction in some areas rephas-
ing of the power programme, improv-
ed fuel technology practice; in the
steel plants ang because some coal
consuming industries have nol come
up as expected, the consumgtion of
coal bag not increased. As the trans-
port situation became easier, consum-
ers also began to reduce their stocks.

(c) Measures such as liberal liccns-
ing of brick kilng and soft cuke de-
pots, encouragement of the grcwth of
coa]l baseq industries and permission
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to quota holders to take additional
quantities of coal without restrictions,
have been adopted in order to step up
the demand for coal.

st T fag ¢ #@T R X
TR e e fe SREAEE T T
AT wiEd 1 IRF IR FITAA Y
=, #ifF @ § @A oFEw W
I AT FFY FT @UI W TG ?

ot Fo %o ¥ : FAW 14 WhiT
& deefigi & & e 1962 &
TR § Fomg wEw 9 S e
fer Ak 3 @@ & o § AEwSE
WA FT W § AR swfog s W
G FIS T T AACET A AG
{har 1

ot agaTw fag ;W@ AW X
ag 1 & fF B s A e §
sy # fer's ol g€ A I
AI@L Q@ AT 4 AT § w90 7
wi g |

st Ho Ho A : TW TW AT W
eI @Y &1 AT s g fF -
qrivd AT AR N aog §
s #Y feare & Y =W Wi §
IgA 3T gU B WA FT TR
Lol ol

Shri Jaipal Singh: From the reply
of the hon. Minister to the previous
question it is quite obvious that it is
tecause of irregular supplies that the
sansumption of coal hag gone down.
May I know why Government have
not thought of stockpiling coal in
strategic positions in India since it
does not -get damaged with time?

Shri P. C. Sethi: As a matter of
fact, the cement factories have
switched over to oil when there was
transport bottleneck about one or
iwo years ago. Since that transport
hottleneck is no longer there, coal is
being used by them whercer pos-
sible,
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Shri Jaipal Singh: My question
wmas about stockpiling and it has not
been answered.

The Minister of Steel ang Mines
(Shri Sanjiva Reddy): There is
stockpiling at pit heads. A large
number of collieries are concentrated
in the Bengal-Bihar region, there are
nlso a number of them in Madhya
Pradesh and the Singareni area. Coal.
cannot be stockpiled in different cor-
ners, in every State or district. The
transport position being easy, it is
not difficult to carry coal and that is
why we are not stockpiling it.

Shri Oza: Is it a fact that coal
consumption is falling because indus-
trial growth is not keeping pace, as
expected? If so, what steps have this
Ministry taken in coordination with
the Industries Ministry to remedy
the situation?

Shri N. Sanjiva Reddy: My col-
league has already stated the various
reasons for the fall in coal consump-
tion. It is true that the demand from
industries has not picked up as ex-
pected. There are also other reasons
like the use of oil in place of coal,
dieselisation and electrification of the
Railways. In our own steel industry
they have found out methods where-
by they use less coal for the produc-
tion of steel by injecting oil and
naptha. Naturally, the demand for
coal is less. About my consulting
my colleague and all that, after all
the demand from industries will pick
up. It is not as though by consulta-
fion alone we can push up the
<lemand from industries.

An hon. Member: What about
Y.icensing?

Shri Sanjiva Reddy: That has to
he addressed to the concerned Minis-

iry.

iy Fersrrwy sy - WY ST WA
¥ gamr fF 1964-65 ¥ Fa &
FagorT frey o ¥ Fwgm 1 &
ag AT TR § 5 1963-64 ¥
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feom Wik faw  faw @9 &1 ST
he CUME LU

Wt Wo Wo ¥ : WA wew
Y T v g g §
FARTT & A 9T 1963~64 F -
TWHN 1324 Fafaaw = s
A T, waf6 1964—65F 1298
fafoma = #9116
w fawrdt & o g4l v o gd
t f
Shri A. S. Saigal: May I know
whether large quantity of coal is
collected near the pits and it is not
heing despatched on account of lack

¢f transport facilities? What action
is Government taking on this point?

Shri P. C. Sethi: As a matter of
fact, excepting at one or two points,
there is no transport bottleneck as
such and pithead stocks are not more
than one month’s stock.

Shri A. P. Sharma: Is the Govern-
ment going to remove restriction on
the movement of coal to increase
consumption?

Shri P. C. Sethi: There is no res-
triction on the movement of coal as
such except where the lines are
heavily loaded.

st fetfa frw - Tz afr & f
FA F FIEEA T AU FT Do
t S A fedr @oa @ ok
TES A 39 K TEE A w
I TER R, o g1 <y 7

oY Ho Wo AR : wAT WA
For ¥ snfady &1 gare gar 3
wg A w5 agma @, w®
THr FIfEY 4 @, oY geny Prew &Y
g

Shri Indrajit Gupta; The Minister’s
first reply was that the consumption
of coal has actually declined very
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slightly. If that is so, may I know
what is the reaction of Government
to the claim of the Chairman of the
IMA that the production targets in
the Fourth Plan should be reduced
drastically and why are so many pits.
being closed down on the plea that
coal consumption is falling? _

Shri Sanjiva Reddy: No, Sir; we
are not closing down many collieries.
The type of coal which is surplus is
of the lower grades. We are opening
new collierieg for metallurgical coal
and coal of superiod variety. The
lower grades of coal are so much in
surplus that we need not open new
dollieries now. Even in the Fourth
Plan we will be able to produce
much more of this type of coal than
what is likely to be required,
from qut of the collieries that we have
today. That is the reason why we
have done this. About the fall in
coal consumption, a slight fall is
there. The various reasons, have
been read out and, I am sure, my
hon. friend has heard about the rail-
ways and thz steel plants consuming
a little less than what they were doing
last year.

Dastur & Co.

+
Shri P. C. Borooah:
Shri R. S. Pandey:
Shri Uikey:
Shri Vidya Charam Shukla:
Sthri Radhelal Vyas:
Shri R. Barua:
Shri D. D. Mantri:
Shri P. Venkatasubbaiah:
Shri Ravindra Varma:
Shri K. C. Pant:

*704. J\

Will the Minister of Steel and Mines
be pleased to refer to the reply given
to Starred Question No. 367 on the 4th
December, 1964 and state:

(a) whether Government have con-
sidered the offer of M|s. Dastur & Co.,
to merge their consultant firm in the
Hindustan Steel Ltd. or a public sec-
tor unit of it; ang
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(b) if so, the decision taken thereon?

The Deputy Minister in the Minis-
try of Steel and Mines (Shri P, C.
Sethi): (a) and (b). There was no
offer by Messrs Dastur & Co. that they
should be merged with Hindustan
Steel Ltd. Government have, how-
ever, considered their offer of conver-
sion into a public sector unit and are
willing to do so. The terms on which
this can be done are under negotia-
tion.

Shri P. C. Borooah: What is the in-
fructuoug expenditure incurred by the
company that will involve if the com-
pany is taken over by the Govern-
ment?

The Minister of Steel and Mines
(Shri Samjiva Reddy): All these as-
pects are to be examined, A com-
mittee has been appointed with the
Cabinet Secretary as the Chairman.
The Steel Secretary and the Finance
Secretary are also there. They are
looking into all aspectg of the ques-
tion. At this stage I am not able to
give further details.

Shri P. C. Borooah: How is the
work of the Consultants Compsny and
the Central Engineering Design
Bureau proposed to be co-ordinated
after the former is nationalised.

Shri Sanjiva Reddy: The Consult-

antg will continue ag they are and we -

will make use of them not only for
the steel industry but for different in-
dustries including defence industries.
We will keep the company as it is.
1 will not be able to say anything
more now because it is being consi-
dered ag to how best to use them and
how much money to spend.

Shri Daji: Has it been brought to
the notice of the Government that
they are not having any work for
quite some time and unless some work
is immediately given to them before
the negotiations conclude they wil] be
completely bankrupt and the whole
firm will break down? In view of the
need to keep this highly technical
firm going, have the Government con-
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sidered giving them work immediately
so that they keep going?

Shri Sanjiva Reddy: It is difficult
for me and my Ministry to create
work; that is why, of course, the
decision has been taken that Dastur
and Company will be used not only
by the Steel Ministry but also by
other industries. For the present
the Steel Ministry has given them:
eight sites for study for pig irom
plants. We can give them all the
work that is available but to create-
work will be difficult.

Shri §. M. Banerjee: I would like
to know whether it is a fact that
Mr. Dastur wag here and he met the
Government officials and the Minister
also and I want to know whether
Government has taken any final deci-
sion about their association with the
Bokaro steel plant or the matter is-
still under consideration.

Shri Sanjiva Reddy: I do not know"
if Mr. Dastur was here. At least, he
did not meet me He may have met
others and also perhaps my friend
Mr. Banerjee—I do not know—but he
has not met me. Therefore I am not
able to say anything.

Shri S. M. Banerjee:
answered my question.

Mr. Speaker: When he has not met
anybody, how can he say anything.

Shri Ramga: At least, the Govern-
ment ought to be able to give the
reply. He must have met the Govern-
ment officials.

He has not

Shri Sanjiva Reddy: He might have
met them but he has not met me He
comes S0 many times.

Shri S. M. Banerjee: The second
part of my question was that I want-
ed to know whether the Government
has taken any final decision re-
garding their association with the
Bokaro steel plant.

Shri Sanjiva Reddy: That I am pre-
pared to answer. No decision has been
taken, 1 have repeatedly said that
until the project report is readv it
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will be difficult for us to say any-
thing.

Shri Kapur Singh: Is it true that
the highly efficient technical private
enterprise is being forced to commit
hara-kiri because of the Russians’ re-
fusal to associate them with the
Bokaro steel plant and, if so, why do
the Government allow the foreigners
‘to impose their political system on us?

Shri Sanjiva Reddy: It is not the
intention of the Government to dam-
age Dastur & Co. Otherwie, it would
not have considered an outlay of
lakhs of rupeeg for taking them over
in the public sector. The presum-
tion itself is wrong. We are trying to
keep them alive by exploring the
possib’lity of making use of them in
various ways.

Shri Kapur Singh: I said nothing
about life and death. Has the hon.
Minister understood what I said? My
question has not been ansered.

Shri Sanjiva Reddy: He used the
word ‘hara-kiri’......
Shri Kapur Singh: If the hon.

Minister does not understand the
word ‘hara-kiri’, I can use the word
“liquidation’.

Mr. Speaker: He said that they are
trying to keep them alive and not to
allow them to commit hara-kiri.

Shri Kapur Singh: The private en-
terprise is being made to commit hara-
kiri. If it becomes a public sector de-
partment...... -

Shri Harish Chandra Mathur: Ig it
not a fact that because of lack of ex-
pert consultancy in this country, it
was through the personal intersst of
our late Prime Minister Nehru that
this Company transferred it-elf to
India under certain expectations?
May I know what are the compelling
circumstances which'  have led this
Company to come into the public sec-
tor?

Shri Sanjiva Reddy: 1 am sorry 1
do not know the details as to under
whose instructions and inspiration
they came to Iniia and all that. As
regards their coming to the public
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sector, it is not meant to damage

them.

Shri Harish Chandra Mathur: It is
not that you are wanting to damage
them. That is not my question. My
question is: Why have they come to
such a pass....

Shri Sanjiva Reddy: I am not able
to reply on behalf of Dastur & Co.
They have offered to come to the pub-
lic sector and we have accepted it.

) Shri Harish Chandra Mathur: That
is not my question. I want to know
whether the hon. Minister is aware of
this fact or not that there is such a
great demand for consultancy work
here and it was under such circumst-
ances that they came here. What are
the ecompelling circumstances which
have led them to cease functioning as
a private sector enterprise and now
they want to function as a public sec-
tor enterprise. There must be certain
compelling circumstances for them.
Has the Minister made any study of
that?

Shri Sanjiva Reddy: The whole
matter has been placed before the
Cabinet. They have considered all as-
pects of the matter. About the reasons
and all that, it is very difficult to state
on their behalf as to what circumst-
ances compelleq them to write to the
Government for becoming a public
sector enterprise. If I say something
on their behalf, it will not be proper
for me to do so. Here is a letter writ-
ten to the Government and the Gov-
ernment has accepted it.

Shri R, Ramanathan Chettiar: In
view of the suggestion made by the
Prime Minister the other day, when
he addressed the Federation of Indian
Chamber of Commerce and Industry,
to use not only the indigenous talents
but’ also consultants like Dastur
& Co., may I know why the Govern-
ment should not give up the idea of
taking over Dastur & Co. who have
got more than 700 engineers on their
staff?

Shri Sanjiva Reddy: We have not
given up anything. On the other hand,
we are trying to use them much more
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by converting them into a public sec-
tor enterprise.

Shri Ramanathan Chettiar: On a
point of order....

Mir. Speaker: What is the rule that
is being transgressed?

Shri Ramanathan Chettiar: Arising
out of this answer.... ..

Mr. Speaker: Then, it is no point of
order.

Shri Ramanathan Chettiar:
to get some clarification . . .

Mr Speaker: No. Next question,

Shri Harish Chandra Mathur: This
answer has created more confusion.

I want

Central Advisory Council of
Industries

Shri D. N, Tiwary:
Shri Yashpa! Singh:
J Shri S. C. Samanta:
""5‘] Shri Onkar Lal Berwa:

( Shri M. L. Dwivedi:
|
|

Shri P. C. Borooah:
| Shri P, R. Chakraverti:
{ Shri Rameshwar Tantia:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether a meeting of the Cen-
tral Advisory Council of Industries
was held in New Delhi towards the
end of January, 1965; ang

(b) if so, the subjects discussed and
conclusiong arrived thereat?

The Deputy Minister in the Minis-
try of Industry anq Supply (Shri
Bibudhendra Misra): (a) and (b). A
meeting of the Central Advisory
Council of Industries was held on the
28th January, 1965. There was a gene-
ral discussion on the economic situa-
tion and industrial development in
the country and the progress made in
the Agro-industries and Electrical
Engineering Industries wag reviewed.
The suggestions made by the mem-
bers are under examination.

CHAITRA 12, 1887 (SAKA)

Oral Answers 75€4

st 7o o AN G T
TR 1 4 v § 5 2w A e
. g F. A gy e
A ¥ fou fog =9 ma & oe|
qedt & ag Sfaa war § soweg &
g UTar & | T IR A F9 a1 W
fa=iz £ § fFw & Foa wier sfea
mar ¥ due & av fadw & wma
aifs U # SEw @ f 8

JUW qq RO HET § A
geifmafer am s wer (s fxo
ato fag ) @ @ WW W W FEfaw
¥ 3o WA 4 faAaR @ FE 4
S ad 35T e | WAF L F 79
S FT S FHE @araagam@m
§oSEE W W e
o & a3 wfas ot §8 a9
faraafrman @ | =T W
F qTHFI FW F a7 W I
ard §

ﬁﬂomo&iai ler'? w‘ﬁ
% foe qaia aer § s 990 W@
AT YT AR 1 A0 FIA FTHFL
worr F4t ¥ @ § afe Fen A @
g g ar?

ft fRo Avo fag : wwx o
T ¥ o4 W AT F G T a9ga
¥ BT IARTE | B IR faeT ;TR
N g (AE) F W W
Mg e | WUE RO TG W
OR g2 T aw G sk § 709
QR I FIRAFo T A
AT & &9 I Fr faw v €

o wae fog @ ofwe §
W oA W WEmiRmg s
IO WM & A+ faw o A @
Joe! ff 99 F ¥ SwEER T & TR
W I aX ¥ g v F =fgd ?



7365 Oral Answers

st fro Mo fag : vEd Wt
o wg awr wfeww
Shri S. C. Samanta: May I know

whether the Central Advisory Council
has recommended the setting up of

some sub-committees to deal with
different industries?
Shri Bibudhendra Misra: No sug-

gestion has been made to set up any
sub-committee, but they have made
about a dozen important recommen-
dations, and they are under the con-
sideration of Government.
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Shri P. C. Borooah: May I know
whether the Central Advisory
Council attributed this slowing down
in the growth of industries to the
crisis of confidence arising out of the
complexity in the tax structure and
also frequent changes in company
law, and if so, the reaction of the
Government thereto, ang what they
propose to do to remove these diffi-
culties?

Shri Bibudhendra Misra: They
can use any words they choose such
ag ‘crisis of confidence’ so far as the
heavy taxation is concerned. But that
is a matter of opinion, and that is
not a suggestion.

Shri P. B, Chakraverti: While tak-
ing into account the fact that the in-
dustries are concentrated in selected
areas, may I know whether Govern-
ment have devised measures to in-
troduce and give a fillip to rura}l in-
dustries?
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Shri Bibudhendra Misra: Yes, that
is one of the important items.

Shri Shree Narayan Das: The hon.
Minister has said that a number of
recommendations have been made by
the Council and they are under the
consideration of Government. What
are the important suggestions which
they have made and which are un-
der the active consideration of Gov-
ernment?

Shri Bibudhendra Misra: They
made a number of suggestions. For
instance, they suggested that the high
level of taxation shoulq be reduced.
Then they wanted that some device
should be found out to have sounder
employer-labour relations, because
there were complaints on thig score;
in fact, some p-ople had complainea
that in some States the State Govern-
ment were interfering with the la-
bour problem. Then they wanted bet-
ter co-ordination between the indus-
trial and nationa] laboratories, ex-
pansion of the existing units instead
of creating new units, development of
ancillary  industiries, import-substitu-
tion of raw materials, quality control
ete.

Shri Sham Lal Saraf: The hon.
Minister just now stateq that small-
scale industries can be set up with-
out any sanction in the states all
over. Is he aware that with regard
to small-scale industries also, where
it is a question of scarce raw materials,
imported steels and Alloys and also
raw materials under control, there is a
dearth and consequently there is
difficulty in obtaining them? If so,
what steps are being taken to see
that the small-scale industries get
their supplies adequately and there
will be smooth sailing as elsewhere?

Shri Bibudhendra Misra: When it
was said that no licence is required,
it is a technical statement in the
sense that no licence ig required to
have a small-scale unit under the
Act. But so far as raw materials are
concerned, necessarily they have te
register with somebody. No raw
materials can be given without that.
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In view of the shortage of scarce raw
rraterials at present, it is the unani-
mous decision of the Small-Scale
Industries Advisory Board which met
last time that no units should be
encouraged which would be depen-
den{ on scarce raw materials.
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Textile Control Advisory Committee
+
( Shri P. C. Borooah:
Shri Subodh Hansda:
Shri 8. C. Samanta:
) Shri Ramachandra Ulaka:
| Shri Dhuleshwar Meena:
| Shri Sarjoo Pandey:

Will the Minister of Commerce be
pleased to state:

“(d) whether the Textile Control
Advisory Committee met in Bombay

*706.
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on the 27th January, 1965, to review
the working of the statutory control
on textiles since 20th October, 1964,
when it was introduced; and

(b) if so, the main observations
and recommendations made by the
Committee?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) and (b). A statement
giving the information is laid onh the
Table of the House.

Statement

(a) Yes, Sir.

(b) The Committee viewed with
satisfaction the effective introduction
of the statutory controls and the
smooth transition from the voluntary
scheme to the statutory scheme. The
Committee noted that the response to
the Production Control Orders fixing
a minimum quota for each mill was
quite good; and that the cloth posi-
tion in the country was highly satis-
factory. The Committee also examined
the report of the Sub-Committee
under the Chairmanship of Shri R. G.
Saraiya on trade margins and club-
bing of controlled and non-tontrolled
varieties. The Committee agreed
with the Saraiya Sub-Committee that,
in view of the existing trade prac-
tices relating to the distribution of
cloth through the different trade
channels, their variation from region
to region and the effect of freight
and credit facilities on such distribu-
tion, it was not possible to prescribe
any apportionment of the 18 per cent
margin, as between wholesalers semi-
wholesalers, retailers etc. The Com-
mittee also agreed with the Sub-
Committee that a code of conduct
should be evolved by the trade itself
and that Implementation Committees
should be set up by the trade at
various  important centres such as
Bombay, Ahmedabad, Kanpur, Cal-
cutta and Madras.

Shri P, C. Borooah: Did the Com-
mittee take no‘e of the fact that some
of the mills have failed to fulfil their
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part of the obligation in regard to
the production of cloth? If so, what
is the extent of that and what steps
have been taken against the default?

Shri S. V. Ramaswamy: The failure
wag very minimal. About 86 per
cent of what was expected was de-
livered. The other mills had not
geared up. We took ncte of it, and
now it is in order.

Shri P, C. Borooah: Is it a fact that
with the enforcement of control on
prices of these types of cloth, there
is a heavy increase in the price of
other varieties? If so, what steps
have been taken to reduce those
prices?

Shri S. V. Ramaswamy: This con-
trol deals only with certain varieties
which are of essential use for the
common man. It ccvers about 50
per cent of the total production. We
have deliberately left the other 50 per
cent uncontrolled, and if there is a
s'ight increase in prices of those it
will depend upon whether there will
be consumer resistance to that,

Shri P. C. Borooah: It is a heavy
increase.
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Shri S. V. Ramaswamy: As a result
of the reduction in excise duty, the
price also has gone down consider-
ably. With the reduction announced
in the budget proposals in the excise
duties on controlled coarse and med-
‘jum varieties of cloth, the net reduc-
tion, that is relief to the consumers
from the 1st March, 1965, after taking
fully into account the effect of the re-
vised multipliers works out to between
2 and 7 per cent in bleached, dyed,
printed and finished varieties of con-
trolled cloth. In the case of a few
varieties of ‘finished and processed
cloth, the relief in price works out
upto 10 per cent,
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Shri Indrajit Gupta: Under this
control system, a maximum margin of
18 per cent between ex-mill price and
retail price is a'lowed. How is it
proposed to distribute this 18 per cent
between the different sections of the
trade, that is, wholesalers, retailers
and s> on?

Shri S. V. Ramaswamy: A commit-
tee was appointed under the chair-
manship of Shri Saraiya. It sub-
mitted its report to the effect that the
practice varies from place to place,
region to region and mill to mill
Gove-nment cannot lay down any pro-
cess by which this can be distributed.
It is for the trade to adjust itself.

Shri Subodh Hansda: Has there
been any decline in prices, due to
the new taxation policy of the Gov-
ernment, in the decontrolled varieties
of cloth?

Shri S. V. Ramaswamy: In the non-
controlled varieties, some have gone
up, some have gone down.

Shri S. C. Samanta: The statement
says:

“The Committee also agreed
with the Sub-Committee that a
code of conduct should be evolved
by the trade itself.”

May I know what sort of code of
conduct is at present being followed,
and whether any revolutionary
change has been suggested?

Shri S. V. Ramaswamy: As at pre-
sent, there is no code of conduct. The
main difficulty in this trade is what
is known as clubbing, that is to say,
certain varieties are forced upon the
retailers by the wholesalers, so that
things which will move fast are also
clubbed with things which do not
move fast and yield less profit. This
is a thing which the trade itself has
to deal with, and they have to for-
mulate a code of conduct to see that
this practice is not enforced.

Shrimati Renuka Ray: In view of
the hardships that the retail trade is
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suffering from due to this clubbing
of the wholesalers, does Government
consider it necessary to lay down
some specific rules of conduct in this
matter?

Shri S. V. Ramaswamy: First of
all, there is no hardship at all, because,
after all, the controlled variety may
be about 20 per cent of the total value,
The other 80 per cent is uncontrolled,
where they can have the profit they
would like to have. Secondly, it
would not be possible for the Gov-
ernment to lay down any code of
conduct for the retail merchants.

Shri Oza: May I know whether the
recent decision of the Supreme Court
about dearness allowance in the Tex-
tile Labour Association case is going
to have any effect on the prices of
cloth?

Shri S. V. Ramaswamy: Not likely.
Shortage of Wagons in Gujarat

+
( Shri Kapur Singh:
*107. { Shri P. K. Deo:
| Shri Narasimha Reddy:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that due
to inadequate supply of wagons large
quantity of salt is lying at the pro-
ducing centres in Gujarat; and

(b) if so, the steps Government
propose to take to improve the situa-
tion?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). A statement is laid on
the Table of the Lok Sabha.

Statement

The loading of salt during the
period August 1964 to March (28th)
1885 from stations in Gujarat, was of
the order of 8092 wagons on Broad
Gauge and 27,826 wagons on Metre
Gauge. While during the period
August to November, 1964 sufficient
indents were not forthcoming leading
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to a large scale stabling of wagons
and wastage of rail capacity, there
was a sudden spurt in the demands
in the subsequent months. Even then
the outstanding demands with the
Railways at the end of this period
were only of the order of 8 days load-
ing on Broad Gauge and 5 days on
Metre Gauge.

The Railway’s planning is based on
uniform loading throughout the year
with normal fluctuations and when-
ever there is an upsurge in the
uemands tlie-e is inevitably some time
lag in mez:ting them.

Shri Kapur Singh: How does this
fact of non-supply of wagons square
with the recent claim made by the
Rai'way Minister that a large number
of goods wagons remain unutilised?

Shri Sham Nath: The position is
this, that the railway planning is
based on uniform loading throughout
the year with normal fluctuations,.
but when there is an upsurge in de-
mand, then inevitably there is some
time lag between the demands and
the supply.

Shri Kapur Singh: Has this lying
of large quantities of salt at the pro-
ducing centres something to do with
the palatability of this salt?

Shri Sham Nath: No, Sir,

Shri Narendra Singh Mahida: Is
Government aware that sa't is a very
important industry in Gujarat and
that if such delays in the supply of
wagons occur, the industry in Gujarat
will suffer?

Shri Sham Nath:
not clear, Sir.

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): The salt industry will not
suffer because, as will be noticed
from the statement, loadings have
gone up from month to month, both
of zonal and non-zonal salt.

Shri Bishwanath Roy: In view of the-
difficulties in getting railway wagons
in the peak period, may I know whe-
ther the Railway Ministry is making.
any arrangement for supply of spare

The question is.
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wagons in the lean period to giffer-
ent industries and the different Minis-
tries concerned?

Shri Sham Nath: Yes, Sir. Besides
‘this all possible steps are taken to
‘meet the demand at the peak periods.
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-Assault on Railway Officials at Araria
Court Station

+
+708, J Shri Vishwanath Pandey:
*  Shri Krishnapal Singh:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that on the
7th February, 1965, the driver, fire-
man, and the guard of a goods train
were assaulted by a group of students
of Araria Court Station of the Kati-
har-Jogbani section of the North East
Frontier Railway;

(b) whether any enquiry has been
made into this incident; and

(c) if so, the outcome thereof and
the steps Government propose to take
‘to prevent such situations arising in
future?

The Minister of State in the Minis-
‘try of Railways (Dr. Ram Subhag
Singh): (a) Yes, Sir, but the inci-
dent occurred on 4th February, 1965.

(b) fand (c). No departmental
enquiry has been made. However,
“the matter was immediately reported
to the police authorities at Araria
-and the S.D.O. Jogbani. The police
recorded the statement of the Guard
and registered a case which is still
under investigation.
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The maintenance of law and order
and prevention of crime in trains and
railway premises are the responsi-
bility of the State Governments,
State Governments concerned have
been moved from time to time to
ensure effective action against such
law breakers. Co-operation of edu-.
cational institutions, universities and
leaders of public opinion in the areas
affected is also solicited in the matter
by the Railway Administrations to
avoid occurrences of this nature.
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$hri Krishnapal Singh: In view of
the fact that such trouble between
students and railway staff is restrict-
ed to certain branches of the railways
and at certain fixed times when the
students go to school or come from
school, will the Railway Ministry
consider allotiing separate accommo-
dation to students so that these things
may not recur?

Dr. Ram Subhag Singh No, Sir, it
will not be possible to provide sepa-
rate ‘accommodation for students be-
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cause if they find a compartment is
full in the rear, they can go to the
other compartments.
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Shri Buta Singh: I want to know
whether the students assaulted the
staff of the goods train because they

wanted some accommodation or for
some other purpose?

Dr. Ram Subhag Singh: They waat-
ed accommodation in the brake van
and that was not given,
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Shri D, C. Sharma: May 1 know
whether the Railway staff which was
there collaborated with the persons
who assaulted or collaborated with
the railway guards, etc.?

Dr. Ram Subhag Singh: They did
their duty because when the matter
tame to their notice they immediate-
ly reported to the police and sent
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intimation to the SDO also; they took
all precautions to protect them.
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Shri A, S. Saigal: What steps do the
Government contemplate to take to

protect the railway officials from such
kinds of heinous acts of students?

Dr. Ram Subhag Singh: As I stated
in the main answer, we are taking up
this matter, and we have already
taken up the matter with the State
Governments and other authorities
concerned,
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Decasualisation Scheme

*111. Shri S. M. Banerjee: Will the
Minister of Railways be pleased to
state:

(a) whether the decasualisation
scheme regarding Casual Workers
accepted by the Railway Board has
been implemented on all the Rail-
ways; and

(b) if so, the number of workers
benefited under this scheme in 1962,
1963 and ‘1964 (zone-wise)?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). There is no
such scheme regarding decasualisa-
tion of .casual workers which is under
consideration by the Railway Board
and, therefore, the question of accept-
ance of such a scheme or its imple-
mentation on the Railways does not
arise.

Shri S. M. Banerjee: May I know
whether it is not a fact that the casual
workers who are employed from time
to time on all the railways are
decasualised and put on as regular
employees and given the Central Pay
Commission grade and scales and, if
S0, may I know the number of those
who have been decasualised so far in
1964?

Dr. Ram Subhag Singh: That is
the general practice; when they
qualify o be given the CPC scales,
they are being given, and there are
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hundreds of workers who have : gat
that advantage.

Shri S. M. Banerjee: May I know
whether it is a fact that there is a
demand by the All-India Railway
men’s Federation and the other fede-
ration too that any worker who has
completed more than six months’ job
should be regarded as a regular
employee and should not be any
longer treated as a casual employee
and, if so, what is the reaction of the
Government and what action has been
taken?

Dr. Ram Subhag Singh: The
demand is there. As I said, when
they qualify to get the CPC scales
they do get. The entire matter was
gone into here. 1 disclosed here and
the Railway Minister also said—I
myself have said—that we are look-
ing into the matter.

Shri S, M. Banerjee: May I know
whether it is a fact that anybody
who has completed a continuous ser-
vice for six months will be regarded
as a regular employee?

Dr. Ram Subhag Singh: Not all;
those who do the work in the pro-
jects, are not regarded like that,
because the project work is a tem-
porary thing. But all others who
complete six months’ service become
entitled to get the CPC scale and they
do get it.

Shri Ranga: In view of the fact
that the International Labour Con-
ference has suggested that as far as
it is possible decasualisation ®should
be taken up as the special responsi-
bility of all employers, would the
Government consider the advisability
of devising some scheme by which it
would be possible for them to regu-
larise or decasualise those employees
and provide permanent employment
for thousands of their workers as far
as possible?

Dr. Ram Subhag Singh: Yes, Sir.
When we considered this matter, we
also considered the entire picture that
had emerged according to the rules
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and regulations formulated by the
Labour Ministry, which might have
been due to the suggestions of the
International Labour Organisation
also: On the basis of those recom-
mendations, all these rules were for-
mulated and are being executed.

Shri Indrajit Gupta: What is the
ministry’s reaction to the widespread
practice which is often brought to
their notice by various organisations
of railwaymen that the services of
the casual labourers on the railways
are terminated or they are discharged
just prior to the completion of six
months’ service and then they are re-
appointed as new hands, so that the
responsibility of paying them CPC
scales can be avoided?

Dr. Ram Subhag Singh: If any case
of that type is reported to us, we
shall immediately take action. Charg-
es are made that workers are dis-
charged after 5 months 29 days and
those charges are not corroborated.
1f they are substantiated, we shall
take action.

Shri Alvares: Is Government aware
that in the recent informal consulta-
tive committee for labour, it was
opined that the word casual labour
would refer to the nature of employ-
ment and not to the wages, and there-
fore while their work would be
casual, they should be paid corres-
ponding wages for the work done ac-
cording to the CPC scale?

Dr. Ram Subhag Singh: That has
not been forwarded to the Railway
Ministry. When it comes from the
Labour Ministry, we shall consider it.

it sto Wo TRE : 7T 4g I A
o 9T H T S AW T FQ
I w09 w09 90 wwdr fafrm
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T & FAH! Yo Mo &Yo THe @A F
Aafes ov foq @ qeeEg W OH
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Shrimati Savitri Nigam: May I
know whether there is any difference

in wages of casual labour between
men and women workers?

Dr. Ram Subhag Shgh: We are act-
ing according to the rules.

Permits for Cement and Bricks

*712. Shrimati Savitri Nigam: Will
the Minister of Industry and Supply
be pleased to state:

(a) the number of applications
received by the Civil Supplies Depart-
ment, Delhi Administration for the
grant of permits for cement and
bricks for minor purposes during the
last six months;

(b) the number of permits granted
till the end of February, 1965;

(c) whether it is a fact that a large
number of applications aré pending
with that Department for a long tlme
if so, the reasons therefor; and

(d) the criteria for the grant of
permits to the applicants?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (d). A
statement is laid on the Table of the
House.

Statement
(a) 23,688.

(b) 12,920; further 1,085 applica-
tions have been rejected since on
verification demands were not found
satisfactory.

(c) 9,683 applications were pending
at the end of February, 1965 {due w0
the shortage of cement).

(d) The Delhi Administration has
adopted the following criteria for the
grant of permits to the applicants:

(i) New Conmstruction: Applica-
tions for new construction
are required to be supported
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with  sanctioned plans of
Municipal  Corporation or
NDMC. The assessment of
bricks and cement is made
on the basis of the specifica-
tions given in the copies of
the sanctioned plans.

(i) Cases of rural areas: The
applications are recommend-
ed by the respective Block
Development Officers and the
permits for bricks and cement
are issued according to
their recommendations.

(iii) Repairs of houses etc: Appli-
cations for repairs are consi-
dered in two categories; viz.

(a) Emergent repairs.
(b) General repairs.

Under category (a) permits are gene-
rally issued urgently. In such cases
the applications are supported by the
emergency notices issued by the
Municipal Corporation for carrying
out repairs within specified period
mentioned in the notices. Under cate-
gory (b). the applications are sent
to the Inspectors of the Civil Supplies
Directorate for verification and assess-
ment of the demand of cement and
bricks. On the basis of the verifica-
tion reports, permits for bricks and
cement are issued to the parties
according to the registration of the
applications and letters are sent at
the residences of the applicants for
the collection of permits.

Shrimati Savitri Nigam: What is
the reason for such heavy rejection
of applications? In the statement it
is said that more than 14000 applica-
tions out of 23000 and odd have been
rejected. Is the scrutiny too strict
and the needs of the people are not
being met because of the strictness?

Shri Bibudhendra Misra: The state-

ment says that 1085 applications were
rejected and 9683 were pending.

Shrimati Savitri Nigam: The state-
ment says that for rural areas, the ap-
plications are recommended by the
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respective Block Development Ofi-
cers. Is the minister aware that
because of thig procedure, the wil-
lagers have been put to a lot of diffi-
culty because they have to do a lot of
running about?

Shri Bibudhendra Misra: So far as
distribution is concerned, it is a matter
for the Delhi Administration. They
have a screening committee. It is
only natural that it must come through
and be proposed by some officer in
order to find out whether the demands
are fair or not.

Shri S. N. Chaturvedi: May I know
if any complaints have been received
that there is discrimination in the
issue of permits and while stocks ac-
cumulate with certain stockists, per-
mits are issued only to the favoured
ones?

The Minister of Industry and Sup-
Ply (Shri T. N. Singh): We are not
aware of such complaints. If they are
brought to our notice, we shall cer-
tainly take action.

St iR W d@ oW oag aw
T F I i Wi ¥ et
T o § T g @ il S
TR A It @ &7 qa7 Fey
far g ?

Shri T. N. Singh: That should not
ordinarily happen because we have
given the highest priority to Plan
projects.

Shri Daji: Is the Government aware
that the Delhi Administration has noti-
fied that it will no longer take any
more applications as the pending appli-
cations themse!ves will take more than
three years to clear? If that is so,
has the Government decided to
change the priorities for allotting
cement so that allotment of cement to

cinema houses and other places of
entertainment could be stopped and
allotment could be made only for

essentia] purposes?

Shri Bibudhendra Misra: The 1964
distribution figures show that allot-
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ment for private residences was about
78 per cent of the total allocation.
Now the Delhi Administration feels
that cement should be allotted on
high priority basis for developmen-
tal work and should not be given to
private people for some time to come.

Shri Buta Singh: There is a wide-
spread impression in the capital
about the prevalence of large-scale
corruption in the office of the Civil
Supplies Department of Delhi. What
is the agency with the Government to
verify whether this impression is
right or wrong? Can the Minister
assure this House that an inquiry will
be made into the complaints receiv-
ed by them?

Shri Bibudhendra Misra: Not to the
plaints that this department is not
functioning well and there is corrup-
tion?

Shri Bibudhendra Misra: Not to the
knowledge of the Government. If
any complaint comes to our notice,
certainly we will look into that.

Productivity Year

+
eqpq, JShri P. C. Boreeah:
3, Shri Tan Singh:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether the year 1966 will be
observed as Productivity Year;

(b) if so, the broad features of the
plan; and

(c) the estimated expenditure likely
to be incurred on this scheme?

The Deputy Minister in the Minis-
try of Industry & Supply (Shri
Bibudhendra Misra): (a) to (c). A
statement is laid on the Table of the
House.

STATEMENT
(a) Yes, Sir. The National Pro-
. ductivity Council (NPC) of India
which is an autonomous organisation
aided by the Government of India
has decided to observe the year 19668
as India Productivity Year,
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(b) The plan aims at widening and
deepening national awareness of the
importance of Productivity as a vital
factor of economic growth. To this
end the range of productivity acti-
vities initiated, developed and pre-
sented by NPC since 1958 would be
further extended and intensified
during 1966. It is proposed to asso-
ciate a large number of organisations
in carrying out planned activities
throughout the year. The organisa-
tions will include industrial enter-
prises, associations of industries,
chambers of commerce, universities,
labour unions, management training
institutes, government departments,
defence establishments, bodies con-
cerned with agricultural development,
and professional institutions. The
activities will include productivity
fairs at several places, films on pro-
ductivity, productivity awards, essay
contests, broadcasts, newspaper sup-
plements on productivity, special
training programmes and seminars,
posters, flags, badges and publications.
All these will be designed to stimu-
late a wider and deeper appreciation
of the value and validity of produc-
tivity in industry, agriculture, com-
merce, public administration, def-
ence and other sectors of human
activity. To ensure effective imple-
mentation of the activities, the
National Productivity Council has
decided to set up National and State
and Local Committees.

(c) Estimates of expenditure are
under preparation.

Shri P. C. Borooah: It is mentioned
in the statement that National, State
and Local Committees of the National
Productivity Council are being formed.
May I know in which States they
have been formed?

Shri Bibudhendra Misra: So far as
1 know, the consent of the Prime
Minister has been obtained for the
National Productivity Council to
have its committees. The National
Productivity Council has issued the
note in the month of March. I think
they are going to be formed soon.
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.Sh.ri P. C. Borooah: It is also men-
tioned in the statement that the
Council is going to have exhibitions.
Will they be State-wise or only at
one place?

-_—

Shri Bibudhendra Misra: It wi!!
depend upon the location of indus-
tries and other factors,

Shrimati Ramdulari Sinha: May 1
know whether the Government is
aware of the fact as to whether there
has been any reasonable impact of
the productivity movement in the
field of production and, it sb, which
State has stood first in this?

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N. Singh):
It is very difficult to say about a parti-
cular State. But I can assure the
hon. Member and the House that pro-
ductivity movement has produced
good results and it is appreciated by
industrialists also.

Shri Sham Lal Saraf: May I know
whether productivity is confined to
industry alone or it is extended to
agriculture and other fields also in
the interests of the country?

Shri Bibudhendra Misra: Not
only the industrialists but labour
union leaders, representatives of
public sector undertakings and even
technicians are invited.

Export of Textiles

*715. Maharajkumar Vijaya Ananda:
Will the Minister of Commerce be
pleased to state the steps taken to
face the severe competition from
Japan in the matter of export of
textiles to East African countries?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): A statement is laid on the
Table of the House.

STATEMENT

Special efforts are being made to
improve our textiles trade with East
African markets. A delegation was
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sent by the State Trading Corpora-
tion in December 1964, to Tangan-
vika to negotiate with the Cooperative
Supply Association of Tanganyika
Limited for the sale of Indian Textiles.
A delegation from Tanganyika is
expected to visit India in April 1965
at the invitation of the Cotton Tex-
tiles Export Promotion Council for
establishing contacts between the
textile industries of the two coun-
tries. A Textile. Delegation of the
Cotton Textiles Export Promotion
Council visited East Africa recently
to study the market conditions in that
region with a view to increasing our
exports. The Cotton Textiles Export
Promotion  Council is also taking
steps to improve our competitive
position in the East African markets.

Maharajkumar Vijaya Ananda: In
view of the competition from Japan,
if we lose the African market, has
the Government in view some other
market for our products?

Shri S. V. Ramaswamy: There is
no question of our losing the market.
We are making every attempt to see

that our trade with East Africa
improves. We are sending dclega-
tions. A sales team had gone there.

Members of the Indian Textile Pro-
motion Council had also gone there.
We are taking every possible step to
increase our trade with East Africa

12.00 hrs.

SHORT NOTICE QUESTION

Fire in the Heavy Engineering
Corporation, Ranchi

+
( Shri Subodh Hansda:
Shri Yashpal Singh:
Shri Kapur Singh:
Shri Hukam Chand
Kachhavaiya:
Shri Onkar Lal Berwa:
Shri Jagdev Singh
Siddhanti:
Shri Yudbvir Singh:
| Shri Lahri Singh:

Will the Minister of Industry amd
Supply be pleased to state:
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(a) whether it is a fact that there
vras fire in the Ranchi factory of the
Heavy Engineering Corporation on
th'e"zstn March, 1965;

(b) if so, whether there was los:
of property due to this;

(¢) when this fire was noticed; and

(d) how long it took to extinguish
it? N

The Minister of Heavy Engineering
and Industry in the Ministry of
Industry and Supply (Shri T. N.
Singh): (a) Yes, Sir. A fire broke
out in the temporary construction
shed adjoining the Grey iron Foun-
dry building on the evening of 27th
March, 1965.

(b) The total value of damage done
to equipment and storage shed is esti-
mated to be Rs. 20,000.

(c) At about 5.30 p.m.
(d) Within 20 minutes.

Shri Subodh Hansda: Since this is
the third fire that occurred in the
‘Heavy Engineering Corporation and
since .in the history of other pubiic
undertakings no such fire has occur-
red till now, can we not assume that
some sort of subversion activity is
going on in the Heavy Engineering
‘Corporation?

Shri T. N. Singh: So far as we know
aup till now there is no reason to sus-
pect that. But I have already order-
ed an inquiry promptly, and I shall
await the report of the inquiry com-
mittee before making any statement.

Shri Subodh Hansda: What were
the articles that were damaged due
to this fire?

S8hri T. N. Singh: They were wind-
ing ecables, control panel, insulating
material etc.
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Shri Kapur Singh: Have any in-
quiries been made into this specific
issue whether the anti-fire arrange-

ments at this factory requu-e a com-
plete overhauling?

Shri T. N. Singh: It has been com-
pletely overhauled to the best of my
knowledge and we are strengthening
it all the time. After the inquiry
report of Justice Mukerjee, I can
assure the House, we have taken very
prompt measures.
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Shri Indrajit Gupta: Since there
are a number of other factories where
that type of foundry, forge, blast fur-
nace etc. are in operation, does the
Government consider it purely coin-
cidental or due to some other possi-
ble reasons that this particular plant
is so susceptible to recurrent fires?

Shri T. N. Singh: Usually, round-
about such places, there is no con-
struction. This was a temporary shed
there for construction purposes. Any-
way, I have taken notice of that and
I have asked them as to why the
temporary shed was there, I am
making an enquiry and I shall cer-
tainly tell the House the results of
that.

rent fires that have taken place but
that discussion did not take place.
May I know whether we are going
to have a special discussion on this
during this session?

Mr. Speaker: The Minister of
Parliamentary Affairs would tell us.

WRITTEN ANSWERS TO
QUESTIONS

Inventions Promotion Board

*109 J Shri Ramachandra Ulaka:
‘7\_ Shri Dhuleshwar Meena:

Will the Minister of Industry and
Supply be pleased to state:

(a) the amount of grant sanctioned
in 1964-65 for the Inventions Promo-
tion Board; and

(b) the total amount spent during
the same period and the nature of
expenditure?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Rs. 2,12,000.

(b) Rs. 1,63,867 (upto 28th Feb-
ruary, 1965) as follows:

1. Establishment
Rs. 1,19,391.
2. Office equipment—Rs. 32,195.

3. Grants-in-aid to Inventors—
Rs. 12,281

expenses—

Mining Leases

*710. Shri P. K. Deo: Will the
Minister of Steel and Mines be pleased
to state:

(a) whether during the last four
years or so, mining leases and pros-
pecting licences have not been granted
to any party in Orissa other than the
Orissa Mining Corporation which has



7391 Written Answers CHAITRA 12,

been sponsored by the State Govern-
ment;

(b) whether mining leases and for
prospecting licences are being granted
to the said Orissa Mining Corporation
over areas which were applied for
long before by the private sector in
Orissa; and

(c) if so, what are the areas
granted to them under lease or
licence and the result of their work-
ing in the granted areas justifying
the discrimination?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) No, Sir.
During the last four years (1961—
March 1965), 216 prospecting licences
and 100 mining leases were granted
to private parties as against 13 pros-
pecting licences and 18 mining leases
granted to the Orissa Mining Corpo-
ration.

(b) No, Sir. There are, however,
some cases where private parties
applied for the grant of mineral con-
cessions over certain areas, but their
applications were rejected as the
areas were found potentially rich in
minerals and it was decided to
reserve them for exploitation in the
public sector. Subsequently, mineral
concessions over such areas might
have been granted to the Orissa
Mining Corporation,

Mineral concessions over areas
which have been reserved for exploi-
tation in the public sector are granted
only to public sector undertakings
like the Orissa Mining Corporation.
Applications for the grant of mineral
concessions over such areas are not
entertained from private parties.

(¢) Does not arise in view of the
reply to part (b) above.

Production Cost of Steel

( Shri D. J. Naik:
Shri C. M. Kedaris .
Shri Balmiki:

Will the Minister of Steet and Mines
be pleased to siate: )

713,
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(a) whether it is a fact that the
cost of production of sieel per ton is
more in the pubiic sector than that
in the private sector; and

{b) if so, thn reascng therefor and
the steps taken or proposed to be
taken to reduce the cost?

The Minister of Steel anq Mines
(Shri Sanjiva Reddy): (a) and (b).
Information relating to the latest
cost production of various cate-
gories of steel is treated as confiden-
tial by the producers and is gene-
rally not disclosed by them. A com-
parison between recert costs of pro-
duction in the public sector plants
with those in the private sector
plantg is not, therefcre, possible. How-
ever, on the basiz of suck information
as is available with Government, it
can be generally stated that the costs
of production of :ngot stee] and sale-
able steel in public sector plants are
quite comparable to those in the pri-
vate sector steel plants.

The costs of produciien of steel in
the public secior steel piants are kept
constantly under watch and suitable
steps are being taken to keep them
as low as possib.c.

Pilferage of Wagon Loads of G.C. Steel.

(Shri R. S. Pandey:
*718. { Shri R. Barua:
L Shri L. N. Bhanja Deo:

Will the Minister of Railways be
rleased to state:

(a) whether it 15 a fact that 20
wagon loads of G.C. Steel meant for
Defence purposes have Leen pilferred
on way from Jamshedpur to Delhi
and are untracesble;

(b) whether the Central Bureau of
Investigation cenducted any raig om:
the Atlas Cycle Factory, Sonepat,
Punjab in this connection; and

(c) if so, the steps taken in the
matter so far and the result thereof?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
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Simgh): (a)
‘under investiga‘ion oy the
‘Bureau of Investigation.

i0 (¢). The matter is
Central

Hanover Faiyp

f Shri Vishwa Nath Pandey:
717 Shri Ram Harkh Yadav:

Will the Minister of Commerce be
rleased to state:

(a) whether Guverninent propose
tc participate in the Hanover Fair to
be held in West Geimany;

(b) if so, the types of goods to be
.exhibited there; and

(c) the total cost to be involved?

The Minister of Commerce (Shri
"Manubhai Shah): (a) India is ar-

ranging participution in Hanover Fair,
1965 through Engineering Export Pro-
-motion Council, Calcutia.

(b) Metals aad melallurgical pro-
dults, castings, builders’ hardware,
‘hang tools, machire toois, steel furni-
tures, fans, sewing machines, bicycles
and other engineering items.

(c) The estimated cosy is  about

Rs, 1.50 lakhs.

Manufacture of Machine Tools

*718. Shri P. C. Borooah: Will the
Minister of Industry and Supply be
pleased to state.

(a) whether a Japanese Machine
‘tool delegation recently visited India
in February, 1969, to exrlore further
‘possibilities of Japanese collaboration
in machine too] procuction in India;
.and

(b) if so, the result thereof?

The Deputy Mirister in the Minis-
‘try of Industry ang Supply (Shri
Bibhudhendra Misra): (a) and (b). A
Japanese machine 1ool - delegation
visited India in February-March 1965.
“The delegation waa primarily inter-
ested in sale of Japanese Machine
Tools in India. It had a preliminary
.survey of the conditions here and
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agreed that efforts sheuld be made to
'{namltacture Japanes, Machine Tools
in India. There have been no dev-
lopmentg so far.

Cea} Deposits near Bburkunda

*719, Maharajkumar Vijaya Ananda:
will the Minister of Steel and Mines
be pleased to siatc:

(a) the estimated quuntily of coal
deposits of gooq quality discovered in
and around Bhurkunds; and

(b) the extent to which this reserve
is being utilised for industrial and
commercial purposes?

The Minister of Steel and Mines
(Shri Sanjiva Reddy;: (u) It is esti-
‘mated that there are reserves of
about 480 mullion tonnes of good
quality coal in and around Bhur-
kunda.

(b) The present production fror
the above area is abou' 3. million
tonnes per annum. Ccal from this
area is being supolied to the Rail-
ways, some power stations, cement
factories and other industrial users in
the up country directjon.

Coke Plants

*720. Shri P. C. Borooah: Will the
Minister of Stee! and Mines be nleas-
ed to state:

(a) whether there is a scheme to
set up a chain ol coke plants to meet
the requirements of the pig iron plants
10 be set up in the private sector; and

(b) if so, the broad outlines of the
scheme, including the number of the
rlants, their procuciion capacity and
cost and their State-wise distribution?

The Minister of Steel ang Mines
(Shri Sanjiva Reddy): (a} With a
view to meeting the requirements of
hard coke for pig iron plants to be
set up in the private sector during the
IV Plan period, a proposal is under
consideration to set up one or two
coke over plants in the public sector.

(b) The matter is under ememina-
tion,
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Railway Workshop, Bikaner

1857. Shri Karni Singhji: Will the
Minister of Railways be pleased to
state:

(a) the number of emnployees at
present working ‘n the Railway
Workshop at Bikurer;

(b) the number of employees pro-
moted during 1962-63 and 1983-64;

(c) the numder of trade apprentices
appointed during the last four years
(year-wise); and

(d) the amount being spent annu-
ally by Goverument on the training
of trade apprentices during the ahove
‘period?

The Minister of State in the Minis-
iry of Railwajsi (Dr. Ram Subhag

Singh): (a) 163%.
(b) 1962-63 68.
1963-64 53.
(c)
Year of Trade
Apprentices
appointed.
1961 . Nil
1962 5
1963 Nil
1964 Nil
ToraL . . 5
(d) Year Amount Paid
1961 Nil
1962 Rs. 3,520-00
1963 Rs. 1,600°00
1964 Nil
Torar . Rs. 5,120-00

Lignite in Bikaner
Shri Karni Singhji:

1858.< Shri P. L, Barupal;
Shri Surya Prasad:

Will the Minister of Steel and Mines
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be pleased to state:

(a) whether it is a fact that the
Department of Mines and Geology,
Rajasthan has discovered new deposits
of lignite in Bikaner district; ang

(b) if so, extent of reserves estimat- .
ed to be available in this deposit? ’

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The Department of Mines and Geology
of the Govermment of Rajasthan locat-
ed, in November, 1963, a deposit of
lignite near Khari village in Bikaner
District. According to their estimates,
the reserves in this deposit are about
four million tonnes.

Indian Standards Institute

1859. Shri Himatsingka: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether training facilities of the
Indian Standards Institute are avail-
able for trainees from abroad; and

(b) if so, the number of countries
which have made use of the training
facilities?

The Deputy Minister in the Ministry
of Industry ang Supply (Shri Bibu-
dhendra Misra): (a) Training facilities
in the field of Standardization under
the Technical Co-operation of Colom-~
bo Plan and Special Commonwealth
African Assistance Plan are available
in the Indian Standards Institution for
the nominees of the Government - of
under-developed countries of Asia and

Africa.

(b) So far, four countries, namely,
Malaysia, Philippines, Thailang and
Ceylon, have made use of the train-
ing facilities.

State Trading Corporation

1860. Shri Rama Chandra Mallick:
Will the Minister of Commerce be
pleased to state the quantity and value
of imports and exports made by the
State Trading Corporation commodity-
wise and country-wise during 1963-64
and 1964-65?
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The Minister of Commerce (Shri
Manubhai Shah): A statement giving
the quanties and values of commodi-
ties imported and exported country-
wise by the STC in 1963-64 is laid on
the Table of the House. [Placed in
Library. See No, LT-4129/65.]

As the accounts for the year 1964-65
have not yet been closed, it is not
yet possible to compile the information
for the full year.

Track between Nanjangud and
Chamarajanagar

1861. Shri Siddiah: Will the Minister
of Railways be pleased to state:

(a) the amount spent on the annual
and special repairs of the frack bet-
ween Nanjangud and Chamarajanagar,
Southern Railway during 1962-63,
1963-64 and 1964-65;

(b) whether there is any proposal to
replace the existing 40 lbs. rail by 6!
1bs. rail on this section; and

(c) if so, the detail thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath): (a)
Amount spent on the repairs of track
between Nanjangud and Chamaraja-
nagar was as under:—

Amount spent
Year on annual &
special repairs

Rs.
1962-63 1,12,602
1963-64 1,22,486
1964-65 1,28,202
(b) and (c). The work will be con-

sidered during the Fourth Plan period
and its inclusion will be dependent on
the availability of funds and materials,
and the relative priorities of various
track-works.

Allotment of Cement to Madras

1862. Shri M. P. Swamy: Will the
Minister of Industry ang Supply be
" pleasagd to state:

(a) the quota of cement allocated to
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the Madras State in 1963-64 and 1964-
65; and

(b) the quantity of cemeat actuslly
made available to Madras State during
the same period?

The Deputy Minister in the Minis-
try of Industry and Supdly (Shri
Bibudhendra Misra): (a) and (b). The
requisite information is as under.

(In metric tonnes)

Year Allotment Supplies
1963-64 482,480 433,089
1964-65 529,400 419,014

(upto January,.
1965).

Steel Plant at Hospet
1863 f Shri Yashpal Singh:
"\ Shri Bhagwat Jha Azad:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether Government of Mysore
have approached the Centra]l Govern-
ment for floating a public company
for the establishment of a steel plant
at Hospet; and

(b) if so, the reaction of Govern-
ment thereon, especially in view of
their earlier decision that public par-
ticipation in public sector undertak-
ings was rct desirable?

-

The Minister of Steel ang Mines
(Shri Sanjiva Reddy): (a) No, Sir.

(b) Does not arise,
<Al 9T @7 & o
(=it wo w0 fradt :

1864.7 S o o foardl :
it Wo Wo WA :

T e A 48 T B T
w0 fF ¢
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Halt Station at Brahmpur

1865. Shri Paljit Singh: Will the
Minister of Railways be pleased to
state:

(a) whether there is any proposal
to have a halt station at Brahmpur
on Rupar Nangal Dam section of
Northen Railway; and

(b) if so, whether any contractor for
selling tickets has been appointed?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No.

(b) Does not arise.

Industrial Cooperatives
in Punjab

1866. Shri Daljit Singh: Will the
Mirister of Industry and Supply be
pleased to state:

(a) the number of Industrial Co-
operatives working in Punjab at pre-
sent; and

(b) the nature of work done by
them?

The Dcputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) As on 3lst
January, 1965, there were 5,890 Indus-
trial cooperative societies in Punjab.

(b) These societies are engaged in
the preduction, marketing etc. in
respect cf the following industries:

(1) Handloom

(2) Smal! Scale Industries

(3) Khadi & Village Industries
(4) Handicrafts

(5) Sericulture

Coal at Pitheads
[ Shri Subodh Hansda:

\ Shri S. C. Samanta:

Will the Minister of Railways be
pleased to state:

(a) whether it ic a fact that four-

1867.
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wheeler wagons for transport of coal
are proposed to be withdrawn and
bogie wagons introduced instead; and

(b) if s the reasons therefor and
how far it wil! help the coal indus-
fry and facilitatc the movement of
coal?

The Deputy Minister in the Minis-
try of Railways (Shri Shamn Nath):
(&) Yus. The Railways have deci-
ded to embark on ‘he progiamme of
construction of the bogie wagong in
gradual replacement of 4-wheeler
wagons, fo meet the ever-increasing
demands cf the coal traffic in the
coming years.

(b) The phenomenal incresse in the
rail} demands in the country parti-
cularly in respect of coal emanating
from a concentrated area in the
Eastern region made it inevitable that
the Railways should adopt a higher
unit of transport by way of bogie
type wagons having the following
distinct advantages over the hither-
to conveational 4-wheeler stock:

(i) The bogie wagon has a pay
load of 55 tonnes as against
the 22 tonnes carrying capa-
city of a four-wheeler wagon
in use on the Indian Railways
thus increasing the through-
Put as the payload of the
bogie wagon for a foot run is
122 tonnes as compared to
0.93 tonnes as compared to
wheeler wagon.

The bogie wagon has the ad-
vantage of higher speed of
operation and reduced inci-
dence of hot axle etc.

(ii)

The Coal industry will be benefit-
ted, in the long run, in view of the
above distinct advantges which the
bogie stock has over the 4-wheeler
stock. The higher unit of transport
‘employed ‘will enable increaseq clear-
ance of coal without causing heavy
congestion, delays etc. in the loading
areas and heavy expenditure on line
capacity works that would otherwise
be necessary.
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Colour Light Signalling on South
Eastern Railway

( Shri S. C. Samanta:
1868. { Shri M. L. Dwivedi:
| Shri Subodh Hansda:

Will the Minister of Raijlways

be
pleased to state:

(a) whether colour light signalling
system has been introduced on the
South Eastern Railway,

(b) if so, the number of stationg al-
ready equipped and how many

are
Proposed to be equipped during the
Third Plan period;

(¢) the further benefits that will

accrue by this system; and

(d) the cost for such introduction?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes, on some sections.

(b) 20 stations have already been
equipped. Of these work at 9 stations
was carried out during the Third
Plan. Another 45 stations are ex-
pected to be equipped with colour
light signalling in the remaining per-
iod of the Third Plan.

(c) This system provides modern
signalling with pre-warning improv-
ed visibility with increasej measure
of safety and improved opera-
tion. It has a specia] application
on electrified sections for avoiding obs-
truction of signals by overhead equic-
ment masts.

(d) The estimated cost of introduc-
ing colour light signalling at 54 sta-
tions proposed in the Third Plan (9
already completed) will be about
Rs. 80 lakhs.

Rallwa, Transport Facilities in
Dandakaranya Area

1869. Maharajkumar Vijaya Amanda:
Will the Minister of Railways be
pleased to state:

(a) the steps proposed to be taken
for the regional development of
Dandakaranya and the surrounding
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areas with suitable railway transport
facilities;

(b) the estimated outlay involved;
and

(c)
to be

when the construction work is
commenced?

The Deputy Ministey in the Minis-
try of Railways (Shri Sham Nath):
(a) to (c). Enginering and traffic sur-
veys costing Rs. 15 45 lakhs, trom
Dantewara to Bhadrachalam Road
(about 259 KMs, were sanctioned in
January, 1965. In addition, feasibility
cum-cost studies for some other new
linkg in the Dandakarnya area, such
as a rail link from Dantewara to
Dhalli Rajhara and another from
near Ambaguda to somewhere south
of the river Tel on the Raipur-Vizia-
nagram line, are also proposed to be
undertaken during 1965-66. A pro-
vision of Rs. 50,000 has been included
in the Budget for these surveys.

2. Only after completion of the
surveys, and after an examination of
the survey reports, can further con-
sideration be given to the question of
construction of any of these links.

Ahmedabag Millowners’ Association

1870. Shri P. C. Borooah: Will the
Minister of Commerce be pleased to
state:

(a) whether the Ahmedabad Mill-
owners Association have expressed
concern in a recent statement about
the deteriorating coal position with
the mills in Ahmedabad which it was
feared would hit the mills’ produc-
tion; ang

.(b) if so, the steps taken to make
timely coal supplies to these mills?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
Swamy): (a) Yes, Sir.

(b) The Coal Controller, Calcutta,
was requested to rush supplies of coal
to the mills on a high priority basis

The Western Railway have also ar- -

ranged supply from loco stocks.
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Central Sericultural Research
Station, Berhampore

1872, Shrimati Renu Chakravartty:
Will the Minister of Commerce be
pleased to state:

(a) whether about thirteen mem-
bers of the research staff employed in.
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the Central Sericultural Research
Sta};épn, Berhampore, West Bengal re-
-sighigg their posts during the course
-of the last two years;

(b) whether the newly created
‘posts are also lying vacant; and

(c) whether any enquiry has been
made as to why it has not beea pos-
-sible to fill up these posts?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
‘swamy): (a) Yes. The reasons for
which these persons resigned are as
‘under:

Higher studies . 2

(Going abroad 1
- Selection for higher post 1
Medical grounds 4
1’omestic affairs s
TotAL 13

(b) Out of the twenty four new
Posts created in April, 1963, geven

posts are lying vacant of which one
-post of Deputy Director is to be filled
up through the Union Public Service
Commission. The Commission has
advertised the post twice, Efforts are
also being made to fill up the remain-
ing six posts through Employment
“Exchange and by advertising in the
“leading newspapers.

frret & ait s
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Production of Salt in Orissa

( Shri Ramachandra Ulaka:
1874, { Shri Dhuleshwar Meena:
| Shri Rama Chandra Mallick:

Will the Minister of Industry and
Supply be pleased to state:

(a) the production of salt in Orissa
during 1964-65;

(b) whether any financial assis-
tance was given by the Central Gov-
ernment to the common salt industries
in Orissa during 1964-65; and

(c) if so, the details thereof?

The Deputy Minister in the Minis-
try of Industry and Sapply (Shri
Bibudhendra Misra): (a) 61,700 tonnes
(from 1st April, 1964 to 31st Decem-
ber, 1964).

(b) No, Sir,

(c) Does not arise.

Handloom Industries in Orissa

1875, J Shri Ramachandra Ulaka:
" | Shri Dhuleshwar Meena:

Will the Minister of Commerce be
pleased to state:

(a) the total output of handloom
products manufactured in Orissa
during 1964-65;

(b) the total consumption of yarn
during the same period; and

(c) the total amount granted to
Orissa for the development of hand-
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loom industries in the State durihg the
same period

The Deputy Minister in the Ministry
of Commerce (Shri S. V. Ramaswamy):
(a) The figures of handloom cloth out-
put for the complete year of 1964-65
are not yet available. The output of
of handloom cloth from April, 1964 to
November, 1964 was 7637 million
yards.

{b) Estimated consumption of yarn
during the same period was 5.77 mil-
lion kilograms.

(¢) The amount granted to Orissa
during 1964-65 was Rs. 18.94 lakhs,

Industrial Estates in Orissa

1876 J Shri Ramachandra Ulaka:
* 7\ Shri Dhuleswar Meena:

.Will the Minister of Industry and
Supply be pleased to state:

(a) the number of industrial estates
opened in Orissa during 1964-85 and
the names of districts where opened;
and

(b) the amount allotted by the
Centre to Orissa during the same
period?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibud.hend/m Misra) (a) The infor-
mation i§ being collected from the
State Government and will be placed
on the Table of the House.

(b) No separate allotment is made
to State Governments for their sche-
mes of Industrial Estates, The alloca-
tions of Central assistance are made
under the Development Head ‘“Village
& Small Industries” ag a whole (which
includes . Small-Scale Industries,
Industrial Estates, Handloom,
Handicrafts, Sericulture and Coir).
The total Central assistance available
to the State Government under this
Development Head for 1964-65 was Rs.
8500 lakhs (Rs. 55.00 lakhs and
Rs. 30:00 lakhs by way of ‘Loans’ and
‘Grants’, respectivel}:).
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On the basis of the expenditure
incurred by the State Government
(actual for three quarters and anti-
cipated for the 4th quarter) during
1964-65 on their schemes of Industrial
Estates, an amount of Rs. 19.14 lakhs
has been sanctioned provisionally to
the Orissa Government for 1964-65.

G. C. Sheet for Orissa

( Shri Ramachandra Ulaka:
1877. { Shri Dhuleshwar Meena:
[_Slu-i Rama Chiandra Mallick:

Will the Miinster of Steel and Mincs
be pleased to state:

~ow

(a) the total requirement of G. C.
sheets for Orissa during 1964-65;

(b) the quantity allotted to that
State during the same period; and

(c) the quantity actually supplied to
the State during 1964-65?

The Minister of Steel and Mines
(Shri N, Sanjiva Reddy) (a) The
demand of Galvanised Corrugated
Sheets received from Orissa for 1964-65
was about 17,000 tonnes

(b) No fresh allocation of Galvanis-
ed Corrugated Sheets has been made
to any State (including Orissa) during
1964-65 because of the large back-log
of orders on the main producers, Sup-
plies were, however, continued against
old orders.

(c) A quantity of 2,937 tonnes of
Galvanised Corrugated Sheets was
actually despatched to Orissa during
the period April-December, 1964.

Ferro-Chrome Plant at Jajpur

Shri Dhuleshwar Meena:
1878. 7 Shri Ramachandra Ulaka:

Will the Minister of Steel and Mines
be pleased to state

(a) the up-to-date progress regard-
ing the setting up a ferro-chrome
plant at Jajpur Road (Orissa); and
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(b) whether this plant is in the

Central or the State Sector?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Technical
collaboration for the manufacture of
ferro-chrome has been arranged. Pro-
posals for the import of plant and
equipment are under consideration of
the Government of India.

(b) This plant is being set up by

the Industrial Development Corpora-

. tion of Orissa, which is a State Gov-
ernment undertaking.

Textile Mills in Orissa

1879. J Shri Dhuleshwar Meena
" Shri Ramachandra Ulaka.

Will the sinister of Commerce be
pleased to state:

(a) whether Government have any
proposal tu expand the capacity cf
spindles of the existing textile mills of
Orissa during 1985-66; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
t'y of Commerce (Shri S. V. Rama-
svamy): (a) and (b). There is no new
proposal under consideration to expand
t1e capacity of spindles of the existing
textile mills in Orissa during 1965-66.
But three textile mills in Orissa hold
L cencesipermission to expand their
spindleage capacity and can da the
expansion during 1965-66.

Stainless Steel for Orissa

1880 J Shri Dhuleshwar Meena:
1886, \ Shri Ramachandra Ulaka:

Will the Minister of Steel and Mincs
be pleased to state:

(a) the requirement of Orissa for
stainless steel during 1964-65; and
(b) the quantity of stainless steel

actually allotted to that State during
1964-657

The Minister of Steel and Mines
(8hri Sanjiva Reddy): (a) Exact
information is not available,
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(b) A quantity of 35 tonnes has been
allocated to the State of Orissa for
utensil making. In addition a sum of
Rs. 28 lakhs was allotted for import
of steel, including stainless steel re-
quired for non-utensil making indu-
stries.

Assessment of Royalty

1881. Shri P. K. Deo: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether the Government of
Crissa are not in some cases com-
plying with the stay order issued by
the Central Government in August
Soptember, 1964 on the revision peti-
tiens filed by mine owners, again.!
ossessment of royalty, in violation of
statute and with retrospective effect,
and

(b) if so. the action taken thercon
Ly Government?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The Gov-
eirment of Orissa have intimated that
they have not taken any action to
destrain properties of Mine owners for
recovery of arrears of royaily after
receipt of the stay orders issued by
the Central Government in August
September, 1964 against the revision
wpplications filed by the parties con-
cerned.

(b) Does not arise.

Eromotion of S.C. and S.T, Railway
Empolyees

1882. Shry Rama Chandra Mallick:
Will the Minister of Railways be
p'eased {o state:

fa) the number of employees in
Class I, Class II and Clasg III services
belonging to the Scheduled Castes and
Scheduled Tribes promoted during the
last three years on the South-Eastern
Railway;

(b) whether these promotions were
made to fill yp the vacancies reserved
for the Scheduled Castes and Sche-
duled Tribes employees;
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(c) if not, the number of those
selected over and above the reserved
quota; and

(d) the percentage of reserved
vacancies actually filled up during the
above mentioned period?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh):

Year Number promoted
Class I Class IT ClassIII
1962-63 1 1 201
1963-64 71
1964-65 .. .. 16

(b) Promotions in Class III, and in
1962-63 to Class II, were made against
reservations. There is no reservation
in promotion to Class I; reservation in
promotion to Class II was discontinu-
e with effect from 4-10-1962.

(c) Does not arise.

(d) 1962-63 25% [ (pertain to Class
1963-64 38%< (ID)
1964-65 17%

Import of Special Steel

.1883. Shri Rama Chandra Mallick:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether a special type of steel
which is not produced in our coun-
try is imported from foreign coun-
tries;

(b) it so, the names of those coui-
tries from which such steel was im-
ported during 1963-64 and  1964-65;
and

(c) the quantity and value thereof?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.
Many varieties of Tool, Alloy and
Special quality steels are being im-
ported from foreign countries.
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(b) From Italy, Japan, The Nether-
iunds, Poland, Sweden, Switzerland,
The UK, the US.A, the USSR,
Australia, Austria, Belgium, Bulgaria,
Czechoslovakia, France, FEast and
West Germany, Canada, Hungary, The
Uniteq Arab Republic, Norway, and
Yugoslavia.

(c) 1963-64—60,529 metric tonnes
valued at about Rs. 12.3 crores.

1964-65—49,422 metric tonnes valu-
ed at about Rs. 10.3 crores.

Tri-Weekly Air-Conditioneq Service

1884. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) whether the new experimental
tri-weekly  air-conditioned service
between New Delhi and Pathankot
by the Srinagar Express introduced
during February has been a success;
and

(b) if so, the details thereof and
the steps taken or proposed to be
taken to give it a permanent basis?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). A tri-weekly
partial air-conditioned coach was
introduced between New Delhi and
Pathankot from 5-1-65 by the Sri-
nagar Expresses. The intention even
at the time of introduction of this
service was to have it only during
winter, i.e., upto 31-3-65. From
1-4-65, a full air-conditioned coach
will be running as usual as a daily
measure between Bombay  Central
and Pathankot by the Frontier mails/
Kashmir Mails during summer
months. There is, therefore, no pro-
posal to continue the tri-weeily ser-
vice by the Srinigar Expresses beyond
31-3-65, as the requirements of air-
conditioned traffic would be catered
for in this daily service by the Kash-
mir Mails.
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The percentage of occupation of
air-conditioned accommodation pro-
vided on these trains was as under:—

Month. 59 UP 60 Dn.
Express  Express
{ex. Delhi.) (ex.
Pathankot.)
January 1965 260 271
February 1965 625 36- 4
IMarch 1965 71°9 40°6
(upto 10-3-65)
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Public Address System in A.C.

Express Trains
1888._[‘Sln:i Onkar Lal Berwa:
1 Shri P. H. Bheel:

Will the Minister of Railways be
pleased to state:

_(a) whether it is a fact that a pub-

lic address system which was intro-
duced in one of the air-conditioned
eéxpress trains on the Eastern Rail-
way has been suspended for the last
six months;

.(b) if so, whether the coach fitted
with the equipments was detached
.on the 31st August, 1964 and remained

unattended at Howrah for about four
months;

Written Answers 7416

(c) whether the Railway Adminis-
tration has taken any temporary
measures to replace the equipments
in any other coach running with the
train; and

(d) if not, the reasons therefor?

The Minister of State in the
of Railways (Dr. Ram Subhag Singh):
(a) Yes.

(b) The coach fitted with the
equipment was detached at Madras
on 31st August, 1964, brought to
Howrah and sent to the Eastern Rail-
way Workshops on 26th October,
1964 for repairs and periodical over-
haul. The coach has since been
turned out of the workshops
necessary attention.

(c¢) No.

(d) As the whole installation is of
a permanent nature with elaborate
arrangement necessary for such ins-
tallations involving operation wunder
mobile conditions, it is not possible
to replace the equipment in any other
coach on the train.

after

Lavatory Arrangements in Electric
Trains

1889, Shri Dasaratha Deb: Will the
Minister of Railways be pleased to
state:

(a) whether Government are aware
that the passengers have been ex-
periencing a great inconvenience due
to the absence of any lavatory sys-
tem in the compartments of the Elec-
tric Trains running on Burdwan-
Howrah Section; and

(b) if so, whether Government pro-
pose to provide lavatory arrangements
immediately in those trains?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) A few references were
received from the public complain-~
ing of incovenience to passengers
due to absence of lavatories in the
compartments of the Electric-multi-
ple-unit trains running on the sub-
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urban sections of the Calcutta Area
and suggesting provision of lavatories
in these trains. The matter has been
examined in all its aspects and it is
considered that lavatories need mnot

be provided in these short-distance
trains.

(b) No.

Supply of cement to Delhi Adminis-
tration

1890. Shri Shiv Charan Gupta: Will
the Minister of Imdustry and Supply
be pleased to state:

(a) the demand of Delhi Adminis-
tration for cement in 1962, 1963 and
1964 for use by the Delhi Municipal
Corporation, New Delhi Municipal
Committee and for public use sepa-
rately; and

(b) the extent to which the demand
was met in each year?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (p).
The total demand of the Delhi
Administration and the extent to
which it was met in the three years
are as follows:—

{In metric tonnes)

Year 1962 1963 1964
IDemand . 391,860 440,250 664,100
Allotment 158,812 124,230 184,550

Out of these allotments, it is understood
that quantities alloted for the differemt
purposes are as follows —

(In metric tonnes)

Yeat 1962 1963 1964
N.D.M.C. 8,000 (7,350 "5.075
D.M.C. 29,400 16,285 33,850
Public 121,412 100,595 145,625

TOTAIL 158,812 124,2301 84,550
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Industries in Rajasthan

1891. Shri Tan Singh: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether it is a fact that due
to the non-existence of ‘social over-
heads’ in Rajasthan desert areas,
experienced industrialists are reluc-
tant to invest capital there; and

(b) if so, the steps contemplated
by Government to provide social
overheads in order to curb the

regional imbalance?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
No, Sir; there is no reluctance on the
part of industrialists to invest capi-
tal in Rajasthan. Several new indus-
tries have come up in Rajasthan in
the last few years such as caustic
soda, P.V.C,, synthetic fibres, cement
etc, There are also proposals for
starting one or more fertiliser fac-
tories in the State. Kotah has in the
few years developed itself into a
major industrial complex.

The State Government have, with-
in the resources available, expanded
the capacity for power generation and
for transport. The State Govern-
ment have also undertaken the deve-
lopment of ‘Industrial Areas’ at suit-
able locations in the State which
would considerably assist in attract-
ing industries to the State. The
scheme of ‘Industrial Areas’ is ex-
pected to be continued on an expand-
ed scale during the Fourth Plan
period. :

Productivity Councils

1892. Shri Tan Singh: Will the
Minister of Industry and Supply be
pleased to state:

(a) the main functions of the
Loeal Productivity Councils;
(b) the number of such councils

functioning in Rajasthan;
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(c) whether all the industries in
Rajasthan have been covered by
these councils; and

(d) if not, the steps taken or pro-
posed to be taken in the matter?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) The Local
Productivity Councils generate and

disseminate knowledge of ‘producti-
vity techniques through Training
Programmes, Seminars, Productivity

Teams and direct assistance to indus-
try for implementing productivity
techniques by way of Productivity
Survey and Implementation Service.

(b) There is one Council covering
the whole State of Rajasthan namely
Rajasthan State Productivity Council.

(c) Yes, Sir.

(d) Does not arise.
Kotah-Chitorgarh M.G. Line

1893 J Shri Shiv Charan Mathur:
* \ Shri Onkar Lal Berwa:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Kotah-Chittorgarh metre gauge rail
link was sanctioned in 1948 and was
dropped later on;

(b) if so, the reasons for dropping
this important rail link;

(¢) whether the Ministry of Rail-
ways have now decided to take up
this project in the Fourth Five Year
Plan; and

(d) if so, the progress of prelimi-
nary survey c{ the project?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) to (c). Construction of Kotah-
Chittorgarh metre gauge line was
sanctioned in 1949; but in view of
merger of the Rajasthan Railway with
the Western Railway, then antici-
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pated this project was held in abey-
ance. Later in 1955-56, the question
of construction of this line was review-
ed. Investigations then made reveal-
ed that construction of this line was
not justiied on operational and
financial grounds. Recently, in view
of the reported industrial and other

developments in the area, the Rail-
way Board have ordered a fresh
traffic survey for this Iine. The

Fourth Plan projects are yet to be
finalised in conjunction with the
Planning Commission and other con-
cerned Ministries, and it is premature
to say whether this project will be
included in it.

(d) The fresh traffic survey, sanc-
tioned in December, 1964 has just
been started.

Vending contractors om Rajpura-
Bhatinda Section

1894. Shri Onkar Lal Berwa: Will
the Minister of Railways be pleased
to state: -

(a) the names of the vending
contractors on the Rajpura-Bhatinda
section of the Northern Railway on
whom the penalty of Rs. 10, the
maximum fine, was imposed during
the period from 1949 to-date; and

(b) the amount of penalty imposed
and actually realised during this
period?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) The names of the con-
tractors on whom fine of Rs. 10f- or
above was imposed during the period
from 1949 to-date are as under.

(1) M/s. Satpal Harbans Lal.

(2) M/s. Chopra & Co.

(3) Shri Sawan Mal.

(4) M/s. Durga Devi Pearya Lal.
(5) M/s. Telu Ram Amar Nath.
(6) M/s. Mahinder Singh & Co.
(7) Shri Krishan Lal. _

(8) M/s. Daulat Ram & Sens.
(9) Seth Manohar Lal & Co.
(10) M/s. Igbal Nath & Sons.
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The maximum penalty for fines has

been raised to Rs. 100/- from Novem-
ber, 1955.

(b) Rs. 205]-,

Aluminium Plant in Riasi, J. & K.
|" Shri Gopal Datt Mengi:
1895.{ Shri Samnani:
| Shri Abdal Ghani Goni:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that the
National Industrial Development
Corporation was considering a pro-
posal for establishing a 50-thousand
ton aluminium plant near Riasi in
Jammu and Kashmir State; and

(b) if so, the conclusions
at?

arrived

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
The National Industrial Development
Corporation Limited has investigated
the feasibility of establishing an
Aluminium Plant in the State of
Jammu and Kashmir in the Riasi
area of the State.

On the basis of geological investi-
gations, it was concluded that the
size of the bauxite reserves of the

requisite quality was not large
enough to support an aluminium
unit.

Passenger Amenities on South
Eastern Raflway

1896, Shri H. C. Soy: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that on the
Raj-Kharswan-Gua Branch Line of
the Chakradharpur Railway Division
of the South-Eastern Railway, pas-
senger amenities like waiting rooms,

drinking water and latrines are
extremely inadequate; and
(b) if so, the steps Government

propose to take to improve the situa-
tion?

APRIL 2, 1965
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The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). No. Out of the
10 stations on Raj-Kharswan-Gus
Line, waiting room is provided at
Chaibasa station. This amenity is
not justified at other stations in view
of meagre upper class passenger
traffic handled. Third Class Waiting
halls exist at all stations and exten-
sions to the same are in progress at
Pendrasali, Maluka, Noamundi and
Barajamda stations. Waiting  hall
accommodation at other stations is
adequate.

Proper drinking water supply
arrangements exist at all stations. For
further improving the supply, works
of sinking tube wells are in progress
at Kendposi, Maluka, Talaburu and
Noamundi stations.

All stations are provided with
adequate number of latrines.

geTir ® e wremmt w1 Qe s
1897. =it F¥W 9 FGAW : FAT
AT Tt 98 T T F4TF F ¢

(F) mrag s g & 10 Wi,
1965 FY WATAT ATH aTAT TF AT
T 6T IAT & T T LA F I
%8 safaqdl 3§ UF foar ot ;

(@) a1 ag Y 7= & & e
o a1 fesdt § & g0 FTAw A Aifar
frer

() afz g, N T@EST F fFAv
AR T W ; AR

(7) 7@ gvavg & 7 T FEAARY
FaET AT ?

W AT | T AW (To
T g fag) ¢ (F) e

(&) srat

() IET F 58|
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(=) foem gfee #t g gamn
& it | gfeg ST O agsT WK
I AT goE Wigar F G 379
F S AR & F T faT | aere
Y i Y ST ) TH 375 WA H
AT FTT T a1 fored § 337 T A
FT A TG T § AR Hfevg safwi
& g # qEm A9 9 69 aF a9

g & 1 o wfee st fireare 63
g

Qzfaae Sur ¥ w0 H, @ H
frrY @ & fqg ged @ ¥
wT9ex fammer = 3 g &= & gfe-
JRE @F 49T 6 T §

Indian Mining Association

1898. Shri P. C. Borooah: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) the difficulties of the mining
industry which were highlighted at
the Annual General Meeting of the
Indian Mining Association held on
the 16th March, 1965; and

(b) Government's reaction there-
to?

The Minister of Steel and Mines
(8hri Sanjiva Reddy): (a) and (b).
A statement giving the desired
information is laid on the Table of
the House. [Placed in Library, see
No. LT-4131/65].

12.05 hrs.

CALLING ATTENTION TO
MATTERS OF PUBLIC IMPORT-
ANCE,

(i) ROBBERY ON A TRAIN ON JHANSI-
KANPUR SECTION

ot gew W weEw (3AW)
ey wERg § ogy e & feaew
# g 5 sy & v faoig fear 48

CHAITRA 12, 1887 (SAKA)

train on Jhansi-
Kanpur Section (C.A.)

52 F wraR FIERT QEewe Aifed T
guT  famar  =rfgy, dfew & a3
fifeg 25 ardm # fear 4, Al
IEFT IAT AW fAA @ |

weaw wEed ¢ & T6 A aghe

FEIT |

7424

st gww wx wgEw : & sl
TG AF wgd ¥ fretatas g
ﬁﬁziﬂﬁaﬁmmfaﬂm*ﬂt
AT FRE@MAE
T T

“24 W4, 1965 ¥ WA A
¥ FEA-FEIR JFA I T JAT
YL QAT F AT TF TEY A qwe
TrgEl gz F AT’

W@a weAT | aeq wer (%o
™ gan fag) : I TF W A
T | AR AN S A A GG )

@A Ro Ao fAN: (FRR)

F&T qfgu 1

o TR gaw fag : 25-3-65.
Y FTHT00-05 Fre 7T FV ITwmEl A
T WA T FE-FER ¥E W
qrt W ATEqT 2wt F i -
=T 1306-15 9T @At F} AT
diaFC 108 AT qEIS-@E FEL
T 7 O T | gw ) # e
W3 gfew &1 o faarEy == @1 97 )
geuTw fesatFo 3982 Sfo o III &
Y FrSHT ¥ GEC F @ § W
% a9 foee 2 e § 0 afant
F @ N wfew F gFA Aot
Wi wiEt & 10 arfEdl w oS w1
frar | I apt ¥ AR W@ wK
19 T6¥ % #T @ F | TR &F:
I & w1 TE T & W @ E@X
T ¥ IAT FT AW H |



7425 Robbery on

[ro T o fe]

E WX TF I ATt ¥ Fwl
F wEwag | qE F
srefrt ® g ¥ fag A W
TeqaTe & W fear m@n o @ owE
# genm g e Afwee,
T Wa gfem wR faer gfwe
;N TH W IOF W IR A
FAAItTT 2,500 ¥ 3,000 TR
Faw g

fedommr  gufeese, @l
gy 97 99X W I & e
AT A A AFA—FTAIL TITA
@ 9 ¥ q9 qrer qErd migal 9w
gfaaras TgErl 1 e #¢ fam
$  mfagi ¥ we gow ¥ afa
frc ¥ famam #1 wrae d2 FAF
forg famr & == ey feaAl # sea
AR T F g & F FAACQ dE
frw @ E 1 w@TQ WE o A
W e &fgar @ " 395-—
397 ¥ W OF wTAST oo T
3T 28-3-1965 #1 =§ fawfar & 4
srefmdi ®1 frosare fear mm &
st off, s @ g & 91 W
CRE L U L s
fx § Ww. WA 4, I
qriaT TR S YN WY Ty
R TS ¥ et § g & fog
d faor T

st gow og wgr . & S
s § fF FWAIL WEQ, e,
e, g A TEEET & Og AT
ﬂﬁﬂm% . (Interruptions).
f«ﬁaimaif;ﬁmé,
(Interruptions).

Shri Raghunath Singh (Vararasi):

We protest against this. That may
be so with his own constituency.
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Section (C.A))

Mr. Speaker: Order, order. The
hon. Members should give him some
concessions. He is not a Minister.

it gem = wgEm : A fe
Wag M @ g § 1 @
@ § s ae W omfeat § 99
mfed & s o gfem @W w
Far aeF a1 feae § afw @ a@

" &Y ST FY T 5y 3 QAT o & 7

Mo T g fag : a1 W
qamEEd fF fA ¥ wa i
B F Tt HT T # qwe e w7
TN 39 dENA 6 fEuT WT 2,
AG-FHYL FFAA 9T |
Shri Hem Barua (Gauhati): What

about the dakoos from those places
here in the House?

Shri P. R. Chakraverti (Dhanbad):
May I know whether any ex-gratia
payments have been made to the
victims of the dacoity?

Dr. Ram Subbag Singh: There were
minor injuries. So, there® was no
question of making any such payment.

st dter W awEn (FE)
T 7z &8 a6 ¢ f6 T A W
% TF THo dlo WigE FN T AW
o W w g ewm &7
uf:a’r,a’tmmzf«q@"r
e ¥ T A% ¥ gfw & w7
A& T T A ST FT
T g ! W A F e 9w Al
wmar mar ?

oo W gwn Tag @ dE e
w1 & e g Ferardy @ e g T
e dww @ o, | fe ®
adf a1 | Afe s A a fest ¥
L Sulll
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(ii) REPORTED MEETING BETWEEN SHEIKH
ABDULLAH AND THE CHINESE PRIME
MINISTER—contd.

Mr. Speaker: The External Affairs
Minister wanted time yesterday to
make the statement about Sheikh
Abdullah. Is he making it now?

The Minister of External Affairs’

(Shri Swaran Singh): 1 would place

before the House..

sttt (feme) 3
T & o fEe & 9 g
o 7R 9% 7y @ faar s
IF 91C § TF 4% gL ot § wag
T g F TG e At 91 gA-ard
¥ I T AF § | g5 94 IF
MR s @ § W
FEET IZFE A @ A

TEqR AT - ;I AT Wy
AT |

Shri Swaran Singh: In reply to the
calling-attention-notice regarding
Sheikh Abdullah’s reported call at
Algiers on the Prime Minister of
China, Mr. Chou En-laj, I should like
to make the following statement,

Hon. Members have expressed their
anxiety to have some information re-
8arding this matter, and this we have
been trying to gather ever since we
came to hear of the matter. Sheikh
Abdullah flew down to Algiers from
Paris, and after staying in Algiers for
a week or so, it appears that he pro-
poses to leave for Saudi Arabia to
perform the Haj with a brief stop-
over at Cairo. We also gathe; from
our Embassy in Alglers that Sheikh
Abdullah has been in contact with the

@[ F
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Algerian Foreign Office -and has met
various Algerian personalities.

By a coincidence, our Foreign Sec-
retary happened to be in Algiers at
the time of Sheikh Abdullah’s visit, to
attend the meeting of the Standing
Committee of the Afro-Asian Confer-
ence. As hon. Members are aware,
the Afro-Asian Conference is due to
meet at the end of June. The Foreign
Secretary is om his way back and is
due in New Delhi tonight or tomorrow
morning. We would like to have
first-hand information from him about

Sheikh  Abdullah’s  activities in
Algiers . . . (Interruptions).
W oaE@ . mwdr  faeRe

audT | A w1 ¥=T aar F & 7
WO AEW : A 45 A |

T g g
Shri Swaran Singh:..and whatever
information he gathered about his
talk with Mr. Chou En-lai I hope hon.

Members would agree that it would be
better. ...

Some hon, Members: No. Not at
all.

Shri Swaran Singh: 1 hope hon.
Members would agree that it would be
better if we were to make a report
to the House after we have had a talk
with the Foreign Secretary. I would
like to assure the House that after we
have considered the information avail-
able, Government would not hesitate
to take whatever action would be
merited by the nature of Sheikh
Abdullah’s activities and the kind of
conversation he has indulged in.

I should only like to add that we
have instructed our Ambassador in
Algiers to make it abundantly elear
to Sheikh Abdullah that Government
congider that it would be most im-
proper if he were to visit China, for
reasons which sheuld be obvious to
him and that if he should act contrary*
to Government’s wises and advice,
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[Shri Swaran Singh]

a serious view will be taken of his
activities.

Shri Hem Barua: On a point of
order....

siagfamd: (FIX) : &
FET FT AW FSET AGAT § |

T AYRT : W 5 ATh |

Mr. Speaker: When is the Foreign
Secretary expected here?

Shri Swarap Singh: Tonight, or
tfomorrow morning at the latest.

Mr. Speaker: What is the earliest
time that the Government can make

the statement after ascertaining from
him?

Shri Swaran Singh: Monday.

Shri Hem Barua: On a point of
order. We have a diplomatic mission
in Algiers and that diplomatic mission
was instructed to watch the move-
ments of Sheikh Abdullah and report
matters to us. Now, the newspapers
have reported that Sheikh Abdullah
has not only met Mr. Chou En-lai but
that he proposes to go to Peking, in
spite of what our Prime Minister said.
I have an apprehension that he might
set up an emigre government in Sin-
kiang under Chinese auspices.

Now, our Foreign Secretary, Shri
C. S. Jha, was present there in Algiers
when Sheikh Abdullah met Mr. Chou
En-lai, and he knew everything about
it, because Sheikh Abdullah met him
also,

Mr. Speaker: He should come now
to the point of order.

Shri Hem Barua:
that. ’

I will come to

This is the series of events. We have
a diplomatic mission there and that
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diplomatic mission has miserably fail-
ed to report to the Government.
Secondly, we have had our Foreign
Secretary present there during the
meeting between Sheixh Abdullah
and Mr. Chou En-laii and he has
also miserably failed to report to the
Government.

Mr. Speaker:

What is the point of
order?

Shri Raghunath Singh:
speech or a point of order?

Is it a

Shri Hem Barua: Yesterday you
were pleased to say that you had
called upon the Minister to make a
statement within 48 hours. Yester-
day when this matter had cropped up
in the House, the Minister wanted
some time to make a statement today.
It was his own choice; we did not
want that he should- make a statement
today. Now, today he comes and tells
this House that he cannot make a
statement unless and until the Foreign
Secretary flies back to India.

The Foreign Secretary was there.
He knew everything about it. How is
it that he did not report to Govern-
ment immediately about this meeting?
It is a very serious matter. The Gov-
ernment have gone back upon their
assurance and it is upto to you now
to defend our rights when the Govern-
ment are treating us in such a casual
and off hand manner.

Mr. Speaker: At the utmost, the
allegation can be that they have failed
to keep the promise that he made
yesterday. But what is it that I should
do, and what is the decision I should
give according to the rules? What is
the point of order that I should decide?
(Interruptions). I must first learn
and try to understand the point of
order so that I can answer it. What is
the decision I have to give? (Inter-
ruption).

fNarfm Ty ¥sg @
a ...,



7431 Meeting between

TUH RERA : ATHT T G
Fa g

Aragfand : w7 gw w1 wy
AT W I F ) 9wy gw @
B § afe AT g 4@ e €
Ig qTT TAT FET g AL AT |

TR WA ¢ AT &3 9Eh |
Y SuTEr A &fEm

ot wq fomT : Qar & 76 w0
HTE ART & T )

Shri H. N. Mukerjee (Calcutta
Central): Apart from the question
of points of order, of which, of course,
vou can take a very technical view
there are certain matters of propriety
which also flow from Government’s
©bservance or non-observance of cer-
tain canons of conduct. On this occa-
sion, Shri Barua has pointed out that
you had laid down this 48-hour limit
because you felt that when Members
of Parliament called attention to a
matter of very urgent public import-
ance—and you also agreed that it
was a matter of urgent public import-
ance—it was for Government to come
forward as quick as ever that was
possible. In this case, it may be that
you were right in giving Government
another opportunity to consult their
official......

Mr. Speaker: I have not given that
opportunity.

Shri H. N. Mukerjee: You have
conceded that to Government

Mr. Speaker: No. no. I have not
said that. I only wanted to elicit
facts, what do they want. I have not
given them any time.

Shri H. N. Mukerjee: My point is
that since Government have offered
to come back again on Monday—and
that is what they have said in answer
to your question—we might conceiv-
ably be expected to wait; but in the
meantime, this House certainly has
a right to know, because we are dis-
cussing affairs of Government during
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this budget session, as to how our
diplomatic apparatus works. The
Minister has told us that the Foreign
Secretary had been in Algiers for a
couple of days or more. Our diplo-
matic representation is there, and an
Indian national of the celebrity, and
notoriety, of Sheikh Abdullah is in
Algiers for more than a week, and he
is hobnobbing with all kinds, and
conditions, of people. I want to know
how it is that the functioning of our
diplomatic apparatus in Alglers,
which is in telephonic communication
with New Delhi, I am sure, is so bad
that we have to wait upon the arrival
of a particular official, however dis-
tinguished he may be, in order to get
some idea as to what Government
are doing in regard to a matter which
is agitating the country.
This is a matter of such impor-
tance . . . (Interruptions).
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wemr Wge Ag, A dwy |
qOA A AFEAT F T ISET I9 F
aR § Fa9Tsd | FEEAAT FOIE
qE { @

ot 7y fom@ ;W ag wRT A1
fF 39 ® ®WW g F TE AW
Gt w6 5 wawerar gf g o A
FAFT AT FATH § IAY AR FE W
aga wERAaT & foag oraves Al |
gafoe & so 3 o9 €W fF g
N T wEATE E, IAIT M9 AT ]
R 3w ¥ fu s o & aww faa
#v % afz 7@ @wy At 9@ A9

& an

A T |

wers WEIEY : I WA ag qATA
T A TEArE T Hwm A
@EE ATE MEIE 1w W&
sget g faar a1 f& 97 wEwear AE
FrAwaEs @ AR R I W
et T fF & qge ww owy e
af ¥ 1 AW F A T owrE
& =it wgr i & gl Foge aw ¥
/g O oA W oAre TR AT
gnatagagar fs o & T A
TaAdz # gEeeaT § 1§ miy &8
dwA A X @ oar

WAy famd : @@ T A
aaEEAAT g, 77w fEww g

oo WEER : 3§ ey #
Fm A a1 w A g dew e
g @ T

ot oy fama : w7 e &
5% 3% & =ry s # fam wwn

Shri Hem Barua: May I make a
submission?

Mr. Speaker: No. Unless I identify

a Member, no one shall speak. All
should sit down.
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=it s wreR o (faee)
o fa 9T s qEE T a7
FHAF  FEAE AT AT F AT
Iufeaa & @t FTT A BATH HTHY ¥ =T
X FLH A7 G Gl F A7G IF]T
¥ ¥ faw e o7 A wgr av oA
forg e @ 97 fom 4 f5 owmr o
qT FTH LT T AT HAT & FAAT
aF | A g2 AR g A T
A ¥y faar & 9w %S ¥ T AT
e A agfee & A A, 3T AR
3 oo & S§ ¥ wegse gW 0 AT
= i it wemd A ¥ 43 0y 5 ww
FeIET
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e wlRT : ATT Ag FAATEH
fr 50 § sgaeaT &7 &9 AT I 4

t gEraE@T e o {9 smEEEr
F} gW AL IsET AT |

wers WERY : Agl 3T AT
STET JETT AT | T F qvEH
QU =T A 9 WG W | AN
g7 qzE ®E 81 WA A g A
T XY T semd A G E fE & ¥ wr
o7 fF 3 BT TA0T GAKT HAAT L 4

€7 WA AT AT WEI §

weqw WEYEa ¢ AT AT 95 A
forert Az agt At wRi AE A
Fe1 A e #1 a9 faar @ rar AT AN
Fg1 o7 % 39 F1 Fam GrA A T
o7 Saet g & AT sEwAar g &
a1 A H & FW d@r TEIE A
TS g a1 A9 W R ATEe &
mwnﬁﬁummxé’rw{f
@Y AN FS A T | AT
# w18 dmer foar g, @ # 39
i NI T
TE |
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. TH¥Ew gEw  (TTOEEY) -
g F1 oA Jewr war fvo gl
TRET 54 WW I 1

o T wa o X 9w A
ag it 7 1% awar fv @@ W aw
gy § \ qg Y & q@Ewarg o

ft  Twdww g AN
afefeafa & 9t s ag 2 W} & 9@ W
ST JE I 9T | A § gF e

e wgET . § gdr QI
IEAT ATEAT 91 fF g fewawy &0
WY T AT F3 (6 a8 I I Ty A
¥ fou dure & At aw wew A @
wr oG &g f§ e fm oaw
W ¥ e dam @t aw s
TR AR W few oA ¥
IIAT 1 T XY AR W1 AH /ST
RLUE A

Shri Hem Barua: May I put a
straight question to you?

TR WER® : AR FgA AT
afes | o HA it aw W e
TR fean &Y A0 wmw ¥ wg A W
& saarar w1 WA wi ¥ g WA MW
¥ IR oW T mar fw oA
I ® gaq A9 F fear ) ;v K { raA-
Bz A I AW & wr § 9 9@
S 7 Wt 6 frw awa o ag oY
¥ I w4 X wwA § 1 ag Ay e
& 8 | s an foar g & forg o ag
o 95w, g W6 www ¥ Agr
AT )

ot gemmE TeR ;o afe mw
W7 3 ¥ 97 XD AT g & A A
® frow W F wgwr g9

ernment.
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oSO WG : 99 AW agEal
#1 weg g aY F e ¥ v
fF @ o F1 g g ar gEe
I I ¥

Shri Hem Barua: My straight ques-
tion to you is this. Yesterday, the
hon. Prime Minister said that the
Government took a serious view of
Sheikh Abdullah’s meeting Mr. Chou
En-Lai, The day before yesterday,
our Foreign Minister said that Gov-
ernment would take a serious view.
The progress so far is from ‘would
take’ to ‘took’ a serious view. Don’t
you think that in this context we have
a legitimate right to know about the
reaction of the Government about the
steps that the Government have con-

templated to take against this orga-
nised conspiracy. ...
Mr. Speaker: Order, order. He

would sit down.

Shri Hem Barua: Don’t you think
so, Sir?

Shri S, M. Banerjee (Kanpur): Sir,
I rise on a point of order. Yesterday
the hon. External Affairs Minister
wanted more time and you were
kind....

Shri Hem Barua: Kind to them.

Shri S. M. Banerjee:. .and you gave
them time to collect more information.
We heard the statement of the hon.
Minister of External Affairs. What-
ever possible information we could
gather from the newspapers is with
us. I am unable to believe that with
all the powers of the Government
machinery, they are unable to get in-
formation from those countries. My
point is that the Minister of External
Affairs or his colleagues in the Cabi-
net are deliberately and wilfully try-
ing to mislead this House and conceal
facts from the House. I am sorry to
use this expression that indirectly
they are trying to help the traitor to

go to China and set up his own Gov-?
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Shri Raghunath Singh: Is it a speecn
‘Or a question or a point of order or
an insinuation?

Shri S. M. Banerjee: My point of
‘order is this. Is it open to the min-
ister to do like this after due notice
has been given and after the calling
-attention notice had been admitted by
you and an opportunity had already
‘been given to the Minister, is it open
to the hon. Minister to take protection
‘and delay and try to conceal particu-
lar facts from this House, when every-
‘thing has come out in the newspapers;
I want to know whether he should not
be held up for such things, for trying
to mislead this House. It is high time
that this Minister resigns. ...

Mr. Speaker: Order, order.
should resume his seat now.

Shri S. M, Banerjee: My resumption
will not help the Indian Government.
I obey your orders, Sir; I resume my
seat.

Mr. Speaker: Your continuing in
‘this manner would help India? What
should I do when your conduct is
such? . .. (Interruptions).

He

frmt gt Tw ¥ @
w5 & wfew 99 werer &
S & fawwen 9w, oow oA # o9y

faamn, 39% a9 A FEAD
qafrm foad & avagr o 3@ @
qrENTE 3T, 35 gAR TR IFT F I

WeqH AW 0 IW U A €«
Uy qgw A & awdl ¥

=t g meifur ¥ fey
TOF & wiw ogw o, e feer Y
FE ¥ o1 A qATE FE, ™ X
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LAt & & & sem @t & &9 ¥ 19
[Fisafmgiy md o ama
=T Jifad

Mr, Speaker: Order, order.
not going to allow this practice.

7438

I am

An hon. Member: Sir, on a point of
order—

Mr. Speaker: In all that has bLeen
raised so far, there was not one point
of order.

Shri Khadilkar (Khed): Will you
permit me to make one point—

Mr. Speaker: Simply under the-
guise of a point of order, T wil! not
allow it. (Interruption). Order, order,
Shall we continue to discuss a thing
out of which nothing might come out?
We should take some concrete step
and try to proceed further.

8hri Alvares (Panjim):
of order— .

Mr. Speaker: Has anything come
out of those points of order thai have
been raised so far? Nothing.

Several hon. Members rose—

Shri Alvares: My point of order
js—

On a poin!

Mr. Speaker: So many hon. Mem-
bers are standing. Order, order.

Shri Alvares: My point of order is
this. We do not make points of order
frivolously.

Mr. Speaker: May I ask the hon
Member to give his judgment whether
any of these things that have been.
raised earlier were points of crder?

Shri Alvares: That is not for me to
say, Sir. I would like to raise a pcint
of order. I do not generally raise
any points of order in the Fyuse.

Mr. Speaker: Shri Khadilkar. 1s
it a point of order?

Shri Khaditkar: No point of order.
I am just mentioning that on the point
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of order many submissions have becn
made because there was no peint of
order anywhere. The question is,
before you give your decision. whe-
ther, as has been said, some more time
should be allowed to ascerta‘n facts,
or, as Members in the Opposition have
said, whether the Government shouia
come out immediately with a state-
ment. My submission is, Sheikh
Abdullah’s utterances and moverents
have been highlighted by the foreign
press and the press is interested in

twisting what has happened. (Inter-
ruption). .
Mr. Speaker: Order, order.

Nt amrer fag (F<) oW
WTEE WE AET FY ST & A3 T @
g AR # oW 2 R F

W WERT ;. #T § W™ &0
CTIEDOIE WIET

N owefag : § oy ww @

g fr e aga &1 e i ey
U gafea & | & w7 oy 7
W geE ¥ duen o ar feoae
& WA A, AT T dEe W
T W 2 9% § Tawr wrvw faRw
qEr &

Weqw REITT ;AT AR HIE( W
T, BHAT BX AT, 55w & W FT_@
g “
_Shri Alvares: May I be permitted to
raise my point of order?

Mr. Speaker: Yes.

raise it,

He nught also

Shri Alvares: My point uoes nu’
arise from the admissibility ¢ prou-
priety or impropriety of not 1aking a

stalement today. It arises from ‘he
text of the statement made by the
Minister of External Affairs this

morning. It is in regard to a contra-
diction of policy. Two days ago, the
Prime Minister said that he would nut
permit Sheikh Abdullah. ...

57(Ai) LSD—4.

. If we examine the
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Mr. Speaker: That is a different
thing.

Shri Alvares: He has made s state-
ment.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, I would like to cite the
rules. I would like to invite your
attention to rule 197, I request you to
pay very close attention to the word-
ing of this rule. This is in regard to
calling attention to matters of urgent
public importance. The rule reads
like this:

“A member may, with the pre-
vious permission of the Speaker,
call the attention of a Minister to
any matter of urgent public im-
portance. ...

Now comes the important wording—

“and the Minister may make a
brief statement or ask for time to
make a statement at a later hour
or date.”

import of this
wording, it means this. The hon. Min-
ister did yesterday, after due delibera-
tion—because you asked him to make
a categorical statement,—say tihat he
would make a statement! today. This
rule, in my humble judgment, does
not permit or enable the Minister or
the Government to go on asking for
time. They have asked for time once.
They cannot ask for time again. Once
they asked, and it was given to them.
But they cannot be given time on the
second occasion. Only once, and not
more, can they be given time. There
is no rule under which you can go on
permitting them more time.

Mr. Speaker: What is the remedy
that he would suggest? If that is not
made, if the statement is not made and
the Minister asks for time, what is the
remedy that he suggests? (Interrup-
tion).  Order, order. 'These talks
simply do not take us anywhere Some
useful purpose should he served by
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[Mr. Speaker]

any interruption that is made. The
Opposition Members have a responsi-

bility as any others. They should
realise their responsibilities as well.
(Interruption). Order, order. The

safest course for me then is this. There
is a demand on the one side and there
is opposition on the other. 1 will
leave it to the House and ask for a
vote,

Some hon. Members: No, no.

Mr. Speaker: What should I do
then, if I am not allowed to give my
decision? That is the only course
that I can adopt.

Shri
(Jalore):

Harish Chandra Mathur

I do not think that is the
intention. My submission is about
your last observation about your
decision or ruling. The House wants
you to give your ruling. That is the
wish, both on this side and on the
other side.

Mr. Speaker: He should realise that
if T am not allowed to speak even
and not alloweqd to give my decision,
what is left for me to do. 1 should
leave it to tha House.

Shri Raghunath Singh: We will
abide by your ruling, and we shall
obey the Chair. (Interruption).

Mr. Speaker: Order, order. When
I am not allowed to speak, what
should 1 do?

Shri D. C. Sharma (Gurdaspur): .

There are two things that I want to
submit. Yesterday, there was a great
uproar in the House on this“question,
and the Prime Minister made a state-
ment, and the House became quiet.
The House listened to the Prime
Minister with rapt attention, and they
thought that the same thing would
be done today also. Since there is a
lot of disturbance in the House, the

Prime Minister should give some kind .

of reassurance to this House so that

the House becomes quiet. (Interrup-
tion). Secondly, I do not think we
should call for any vote. We would

be guided by your ruling entirely.
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You are the supreme master of this
House and we do not want that your
authority should be whittled down in
any way.
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Mr. Speaker: I am not being
allowed to exercise my authority
here.

Shri Kapur Singh (Ludhiana): We
await your ruling. (Interruption).

Mr. Speaker: Nobody has awaited
my ruling and I am not allowed to
give my ruling.

Shri Daji (Indore): I only want to
seek a clarification without aportion-
ing any blame to anyone. I would
like to know definitely whether this
statement that was read out is all
the information that has been received
by the Government from the embassy

at Algiers. That is very important.
Mr. Speaker: That is a different
thing.

it T e - §F < qear
sy fidea s W g fr
AT 3N Y qF AT /A FTAT AAY
¥ qd, AW 0 T R A e
T FA AR AER 5w fear
a1 fFag 2492 & s ¥ a<
T F q A FY, HR 99 A
Y FEET 3 fF e a9 swmmE
# &NFR fFar ST T A

fadr et ¥ oy Fvwew fewrd o
T frmgt g fF sEy s
FGT AEY AT | SAFT 24 G2 &
AL AN AIGAEE F g 9H-
FRA AFT WS HET B WR qOE F
BT AR IW B Y =rfzw ot A
fRw #ft & s Qo awem feam
fF a it & ow ¥ S
T AR | AR | ' afe
N TE A e A ) ww B
gt o feafer a2 & i dw wegear
A9S w7 A AATH gAwm
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o’ @ fou & fF @ woww A
T AT A9 gs & "R ag W W
fF geux faem ox @g W wEwm
A | gE@] e * S &
qAETE & 99N T ¥ ¥ qg e
ﬁa%ﬁwﬁmﬁmq@

fer @ armde ¥ gumd § wWH
I gy W owgrar f& = amm
it Fr afear 2fr g
fafs & fet &1 d=wm,
SegeeT &1 S ST, W) A9 F faRw
A FT A9 T qifeeaer ST,
W oal F g ¥ g F ag A
o9 qH
w1

ﬁ;

g A q9 &8 )

s afcfeafa aom o1 & S
@ ¥ faT @9 fr A Y wWe
R ®& Ay AW AN gEEdAT B

ToRfa® saEgT §, SR gW qwEy
g g worgmEw Wt wE
FTEAE 7 F @I E ) fRw AT
F A JFeY E IeW N faIw WA R
I I aE & R F W
o ol ¥E@ E ) g W
gt | gafag Aow fee
oy §¢fF g@  ErW owaE A
THF FT ACAS §F 9 =1 Ha1T
CARIE LTl

Shri Sham Lal Saraf (Jammu and
Kashmir): 1 feel that one important
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piece of information i< wanted from
Government and perhaps that may
have a very important bearing on this
subject. The Afro-Asian conference
is going to be held there and our
Foreign Secretary is to attend that
conference as a representative of this
country. Now that he is coming back,
I want to know whether he is being
called back by Government for some
specific purpose which has not been
explainad or he was scheduled to
arrive here tomorrow.

Mr. Speaker: What does this matter?

ﬁ!
geE T A qawd g SEE A|@
AT o g § ooy s e
i o WY A I@wd
& T TR

Shri Tridib Kumar Chaudhari
(Berhampur): I am a little con-
founded about the business we are
discussing. Thrice or more than that,
you wanted to give your ruling, but
you have not given it. On the other
hand, you are allowing members to
discuss the admissibility of the
adjournment motion that has been
moved. If you do not give the ruling,
I take it that you are allowing us to
discuss the admissibility of the motion.
On that, I would like to point out
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[Shri Tridib Kumar Chaudhuri]

certain great lapses on the part of
Government.

The other fact which has not been
stated is in .this matter - the whole
functioning of the Foreign Office and
the Foreign Office secretariat is in-
volved. Only three days back, there
was the news that our Ambassador
to the United States, our Acting High
Commissioner in Great Britain, our
Ambassador in Paris and another
fourth Ambassador had come away
from their stations, taking advantage
of a free flight in the Air India. At the
very time when in Paris Mr. Sheikn
Abdullah was having confabulations
with certain objectionable people and
when he went from Paris to Algiers,
all our Heads of Missions were absent.
So, there is a grave doubt in our
minds that the Foreign Office is func-
tioning absolutely inefficiently and

irresponsibly. These things must be
discussed in this House.
Shri Narendra Singh Mahida

(Anand): I want to draw your atten-
tion to rule 364, Sir; either you decide
.and give your ruling by yourself or
let the House decide this issue.

Shri Vidya Charan Shukla (Maha-
samund): - On a point of order, Sir.
Under rule 58(v), you are precluded
from admitting any -adjournment
motion on this - subject, which has
been discussed in the House on an
earlier occasion in the same session.
So, this adjournment motion is not
admissible according to that rule.

Shri Joachim Alva (Kanara): You
were pleased to ask the External
Affairs Minister whether he wanted
more time. You have left it to our
decision. But it is a very narrow
issue. We would like to abide by
vour decision and not to make it a
party issue. It is a grave matter and
the External Affairs Minister wants a
little more time. The issues are very
grave. We have not yet settled down
in Algeria in the sense that our
Embassy has not been fully estab-
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lished. This is the first time and they
have lots of difficulties. There are no
two opinions about Sheikh Abdullah.
1f vou want to hang him, you can
hang him on Monday afternoon, so
that the Minister will have time to
make a statement before the House.

Shri Shinkre (Marmagoa): Let us
sit itomorrow, Sir, so that Govern-
ment may make a statement tomorrow.

Shri Ranga (Chittoor): Shri Tridib
Kumar Chaudhuri has already observ-
ed that this is rather confounding and
confusing as to what we are supposed
to decide now, and what you are sup-
posed to decide also. If it is an
adjournment motion, we have to take
one attitude. If it is only a calling
attention notice, I am conscious of
the rule read out by Mr. Kamath. It
is true that under that rule Govern-
ment cannot be given any time when
it comes to make a statement. They
have already made a statement. All
that thev want to say now is, in
addition to this information if some
more information comes to our notice
and to our possession, we would be
able to give it to the House on
Monday. I have been trying my best
to see some light out of this discus-
sion we are having. What is the
point we want to make? Whatever
information is in their possession, they
have given to us.

Some hon. Members: No.

Shri Ranga: If we are dissatisfied
with the total quantity of informa-
tion that they 'have gained so far,
then we have to pursue some -other
procedure. If we think that they are
concealing something which is already
within their knowledge, then we have
to give the benefit of doubt to the
Government.

A wq fama ;. mowr fa0dr
M & OHT F QT Wl 1
A9 I T OF gF H P
T ve g7
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Shri Ranga: It is nc good contra-
dicting each other., While all my
friends were on their feet, I did not
raise my voice. I wart to be heard.
If I do not happen to agree with my
friends, that does not mean that I
should not have the right to express
myself here.

If they have some information which
it is feared that they are not willing
to share with the House, there is a
justification provided by the Govern-
ment themselves that their®Secretary
is coming over here znd they would
like to get information from him and
make sure of the correctness of what-
ever information they have, - which
they are supposed not to have given
to us, and obtain add:tional informa-
ticn also; and, thereafter place all the
information that wouid come within
their knowledge to their satisfaction
as being correct, before the House.
That is all that Government have
asked for. I do not see any reason
why the House should not give them
this  opportunity of plaeing before
the House full and properly vetted in-
formation after having got it from the
most authentic source—the Foreign
Secretary—who is not available today
and who would be available soon.
(Interruptions).

T g AR FGATT : WAATT T
F @ A G weEN A awEA
F it st T wEwT W)

Shri Ranga: If, on the other hand,
we want the Government to give a
decision, this is not the proper occa-
sion. It is for the Government to take
a decision on whatcve: information
they would be getting, and they would
be getting it only later cn, Therefore,
I am in favour of givirg the time that
Government have ask=d for.

Shri Frank Anthony (Nominated—
Anglo Indians): Prima facie, what
Acharya Ranga stated would be the
best course, because apparently Gov-
ernment may be required to take de-
finite, drastic action. My only concern
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is 4his, and I think this will have to
supersede all other corsideration. It
Government ask for time till Monday
—let them not until then take any
definite urgent action—they shguld let
us know today whether they will be
disabled by Monday from taking action
to prevent Sheikh Abdullah from
going to Peking. I do not know whe-
ther it is not possible—I know some
thing about the passport rules because
I have as a counsel dealt with a lot of
passport forgery cases—but can't
Government today with the informa-
tion at their disposal come to the con-
clusion that Sheikk Abdullah must
not be allowed to coniinue further his
anti-national activities? Can't we
immediately impound his passport?
Do we have to wait til’ Monday for
taking further action? Can't we say
today that we will impound his pass-
port?  Perhaps, our High Commis-
sioner could do that. ... (Interruption),
that . . . (Interruptions).

Shri Hem Barua: His rassport should
be cancelled before the enters any
other countn_.r.

= QYR wr@ d7ar sy, a7
TAIEAT FT IH g :

Shri N. C. Chatterjee (Burdwan):
We are feeling that the Government
is playing with the House. Let there
be a definite assurance that the pass-
port of Sheikh Abdullah will be can-
celled and that appropriate action
would be taken against him later on
for treason and that, if necessary, ex-
tradition proceedings would be taken
against him if he does not choose to
come back to India. If we can get
that assurance, we have no objecticn
to grant one or two days’ time. Bui
no further playing with the House, n>
further slurring over the issue

=t WiwT me Feay o sfwA, /T
1 78 e R adt fade @R o
ager fr ag 77 awe W AW
IR FAr fF o EmEe W gwEer
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[ fiFw w1 aar]
| oag 9% & T EER A WUH WEIE . WE AR ;T

TFGE I ATHIANEIC HIR | ATRA
T SUH WAl GEAF HX 3T H
g W 5 dw wsgen Wit
Wi A @ gy W faRw ¥
TrEd F fae @ @i AR 2w
fadet gFd FT @y, wwE fog-
wmign & frewea w1 fqan
JrT?

Mr, Speaker: Now could I say some-
thing?

Shri Hari Vishnu Kamath: Let the
Leader of the House give a lead.

Shri Hem Barua: He should make
his  position clear.

Mr, Speaker: We have
spent 55 minutes on this.

already

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): Sir, press reports which have
appeared in our newspapers are most
disconcerting and there is no doubt
about it that we take a very sericus
view of this development.

ft SifeTT W ATV AT A FA G
g fam ar (Interruptions).

oo wgay T Ag W R
sa §f6 wew fafrex @1 w0
T fF a8 @I AT WR g A9 F
fow @3 &, @sAm dwd A far
S ? qarar F fRE grew A ad
gaT & | Unterruptions). #F AT
aeedi ¥ Fgm i ag 7@ awg sfew
Ea i S B

=Y THAEE aEq ¢ TeAW WA,

W T A a9 A I
T, cAFT A a8 T 8 fw

wawe &7

ot TAEE AR A A FA T IV
Hifeaw =g <3 &l @ 7= @

3 ? (Interruptions).

weqw wgE ¢ s § sgm
7 77 gre® AT FM A9q & foC 98
F1aai § | UF AT EWT w®F g wwr
T far g

ot & faou Smw: @it sal-
St A8

‘weqe wgrEd ¢ § @y e
Y aE, afsr aeE FS GaT
Gar FI WE, I FT WE |

=} TRHIF e : qUT a9 GFAT
2, W AF @ FAAT I

=y Bfc faor wwa : gw wad W)
G ARE !

Shri Lal Bahadur Shastri: We have
positively to take some action in this
matter, but it would be definitely ad-
visable—of course, what has appeared
in the newspaper seems to be correct
—rather, it is essential that Govern-
ment should further confirm it before
any positive action is taken, and a day
or two is not going to matter much.

Shri Hem Barua: He will be in
Peking by then.

Shri Lal Bahadur Shastri: So far as
his going to Peking is concerned, as
we have said, in so far as we are con-
cerned, we will not permit it; and if
he, of his own, goes to Peking, he
will have to suffer the consequences.

wft oy T G FAW !
(Interruptions).

s TAFAT  TEF : GHE 7T

SuE # B A aG Rmar i sl g e ¥ agagii 2
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= aETd | G A Y IAET qR
e fFd & A% aR ¥ garT Hadr
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F aEe gEEr g
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HMW TG NI |
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I AT AqwETE T AT IE
SR 9§ 7 AT o IEW 2@ fem
21 I9 % A AT FEA F IS TF
A 2 #1f i Al g

=ft 7y forad JUX 357 qW

SIS

st T ¥AF q1EF A gEA FT
a3 fEar

s WglEw ¢ WA S
TEE FT AT A WTLI TR
1w g @ ag S, @ #
A T | gSE B qUAr RGEe
FT ST TEAT AMZC | 39 IR &
T8 FTIq A FATE AT IARET TG
T gFAT Y |

N Tw ¥\qF a@  FG A
SE T FW ¥ faw gw Anr g

werw WERET R W § A
T E & F QY R FFH AT
§ | R AT gEE FEAE T
MAeETe w4, @ § 3an; W oA
LU

=t ar@ ;o weae AREd, U8
HIHGATT A & | g A A F
R E AR T dely S Y 99 1 S
T@RE | N F WO IR
& owgw W ¥ owe &7
WIR ST et § 7 g X a9

and Chinese Premier (C.A.)
FUeR § | IWR A ag g, fame
NG AT F ARG WA faqr o

Shri Kapur Singh: Let him make
his statement. Let us hear him.

Mr. Speaker: But there are others
who obstruct him. They do not seem
to want to hear him. If this attitude
continues, I will have to take strong
action against those who do not allow
him to proceed with his speech.

Shri Hari Vishnu Kamath: Let us
not be deprived of our right to hear
him.

Shri Lal Bahadur Shastri: I was
teiling the House that in case Sheikh
Abdullah decides not to come to India
and do as he wishes, visit different
countries, of course, it will be up to
him to do whatever he likes; but here
we will have to take positive action
against him and what that action
should be, as I said, it will be advis-
able that we take a couple of days
and then come to a final decision. I
have no doubt that we share the
feelings of the hon, Members. We
fully realise what the hon. Members
have said, its importance and its imp-
lications, Its implications are very
serious and Government will definite-
ly take a decision in the light of the
seriousness of the implications in-
volved.

aﬁaﬂ@:mﬁ‘@z‘h

¥ 9@ |
ftoaT@ ;A ERRW@ A
e g |

woow w@law ;- &Y ;¥ A §
f& sw &5 9@ |

Mr. Speaker: Now the greatest con-
cern of the hon. Members is that =
some furiher harm might not be
caused during these two days we ar<
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[Mr. Speaker]

grantling and whether there might be
something done by him which, if the
Government takes action just now,
could be avoided. That is the point
that Government has 1o consider. The
fear or apprehension of the hon. Mem-
bers is, if we take time to take any
decision whether during thesc two
days he might do something else
which could be prevented if we take
action immediately, just now. That
is the anxiety of the hon. Members.

Shri Hari’ Vishnu Kamath: A sug-
gestion was made that his passport
could be impounded,

7453

Mr. Speaker: That is for the Govern-
ment to decide because it is the Gov-
ernment which adminisiers. I am not
asking the Government to say what
action they are going to take.
1 do not want the Government to dis-
close that. It is not necessary that
they should disclose what action they
intend to take. I am not insisting
on that. I do not want that. But
they should consider, should give full
consideratior: to this aspect as to
whether this delay or waiting on their
part to hear the Foreign Secretary
and then. afterwards, to take some
action might not come in the way of
any other thing or might not just
encourage Mr. Abdullah to do further
harm to this country during these
two days which we might take in
further discussion.

13.00 hrs.

Shri Lal Bahadur Shastri: As far
as I can see, during the next two
days I do not think Sheikh Abdullah
will be able to do anything further
which would harm the interests of
our country. But, as I said, in spite
of the passport, he is entirely free
to do whatever he likes, but he has
also to realise that he must suffer the
consequences . . . (Interruption).

Mr, Speaker: Now, no further dis-
cussion on that. So far as the
adjournment motion is concerned,
unless I know the facts, I cannot
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admit it simply on reliance of the
newspapers which may even be cor-
rect. No discussion can take place
merely on that. They might be a
useful guide, they might give us
information; but the facts are to be
known and, therefore, so far as that
is concerned, if the Government
wants time, I am inclined to give
them time up to Monday. But, again, 1
repeat my request and that warning
that they should take proper precau-
tion to see that nothing further is
done during these two days so that
our country might suffer . . . (Inter-
ruption),

13.01 hrs.

PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
following six Bills passed by the
Houses of Parliament during the cur-
rent Session and assented to by the
Vice-President discharging i!:¢ func-
tions of the President since a report
was last made to the House on the
22nd March, 1965:

(1) The Appropriation (Rail-
ways) Bill, 1965.
(2) The Appropriation (Rail-

ways) No. 2 Bill, 1965.

(3) The Appropriation (Vote on
Account) Bill, 1965.

(4) The Industries (Development
and Regulation) Amendment

Bill, 1965.

(5) The Kerala Appropriation
Bill, 1965.

(6) The Kerala Appropriation

(Vote on Account) Bill, 1965.

13.61% hrs.

RESIGNATION BY MEMBER

(SHRT AJIT PrRASAD JAIN)

Mr. Speaker: I have to inform the
House that Shri Ajit Prasad Jain, an
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clected Member of Lok Sabha from
Tumkur constituency of Mysore State,
has resigned his seat in Lok Sabha
with effect from the 2nd April, 1965.

13.02 hrs.

STATEMENT RE. PRESIDENT'S
HEALTH

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur
Shastri): Sir, T merely wanted to
inform the House about the health of
our President.

Shri Hem Barua (Gauhati): I§ i't
in response to my ‘calling attention
notice?

Mr. Speaker: No.

Shri Lal Bahadur Shasiri: I am
glad to inform the House that Rash-
trapati, Dr. Radhakrishnan, who
underwent an eye operation for catar-
act extraction at a London clinic on
March 22, 1965, has been making satis-
factory progress. The bandages have
been removed and Rashtrapatiji is
now permitted to sit up and move
about gently. He is scheduled to leave
the clinic tomorrow. Thereafter, he
will stay on in London for some more
time for post-operative treatment. I
am sure, the House would join me
in wishing him complete and speedy
recovery and safereturn.

Nt oAy famd (7)o

Shri Raghunath Singh (Varanasi):
No, Sir, we protest.

&t qy fawg ;v

Shri Vidya Charan Shukla (Maha-
samund): Sir, this remark must be
expunged from the proceedings. It
cannot find a place in the record of
the House.

Shri R. S. Pandey (Guna): This
should be expunged from the record.

"E;tpunged as

CHAITRA 12. 1887 (SAKA)

ordered by the Chair.

Business of the
House
Mr. Speaker: If that is the desire,

I have no objection to taking it out.
It might be taken out.

7456

st owy femd oA afag,
FE7 s gawr 2 fog
TN TR A7 7 G T A7
AEAT E |
12.04 hrs.

BUSINESS OF THE HQUSE

The Minister of Communications
and Parliamentary Affairs ‘(Shri Satya
Narayan Sinha): With your permis-
sion, Sir, I rise to announce that Govy-
ernment Business in this House for
the week commencing 5th April,
1965, will consist of:

(1) Further discussion and voting
on the Demands for Grants
under the control of Ministry
of Commerce.

(2) Discussion and voting on the
Demands for Grants relating
to the following Ministries:

Irrigation and Power.

Community Development ahd
Co-operation.

Information and Broadcasting.

Rehabilitation,
Labour and Employment.

Transport.

Shri S. M. Banerjee (Kanpur): Sir.
I would like to submit that some of
us, my hon. friend, Shri Madhu
Limaye, myself and others, have
tableq a3 No-day-yet-named Motion
on the statement of the hon. Home
Minister on the Proclamation of Presi-
dent’s Rule in Kerala. Since ths
matter is of urgent public importance,
I would request the hon. Minister,
through you, tl}at a discussion may be
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[Shri S. M. Banerjee]

allowed as early as an opportunity

offers itself.

Y aEravertag (T ) | TR AW AT
Qq gweard §1 oY wifede § ag wiwded
wifd ¥ fafret aee § 9@ & AR
IqF FIL AN OF fAee W T89 T
& @1 2 | I A AR FT A0 & 1 AW
¥ AT o g wAfAE oAet # P
ak Sgar T&w ¥ fau @ A
giw faee ot 8 W &1 AW AT W)
svex frw ag & O foufa § =oom ?
= St ¥ fa mme o <l

=it avrd (feme) - & o fasw
FET AEAT § | aF9 HE FY qfE
M 99 wRER #) AF qET Y Fo
s fra & 1 e wE HETC WL H wogl
fea F e HgaT ST & | 99 f=
wogd # BE v § 1 e &
AT W aga ¥ 99 foT F A &
forg wed TR § | 3 fadea f B o
E F) 7 5 F ISP IO T/ AT NS
et wfa F g9 93 9 AR T
7€ F Bedl | |

=t swrEe e (freEik)
o foeil § el 1 AN 9 qGE
ot & 9 fadl & W A
% fir mra FHE F 7=t A AG @
TN 1T g T ag W R e
fr ofrdoe ©: a5 a% J9ar € | 99
1T A wfwgwe & faT aE @ 9§
3 gfas ¥ Afts TR @ IN & &
g @ F=aaT § 1§ wow w7
e § B wR A 5@ TH W 0-
et fawa & e o€ oy o2 A ==
T SITC WX IF I I F FIET THEH
¥ sfas Y e A agr d59 F fog
&< g at w59 A @ Al §
fiF o weeaget faea o g &2 7 ==l
&Y S FFA 1
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AW AQT © TAT QA o A
39 &1

Shri Hari Vishnu Kamath (Hoshan-
gabad): May I invite your attention
and the attention of the Minister to
the rather ambitious programme set
forth in Bulletin, Part I, of February
17 in which 34 Bills pending and new
Bills have been listed besides the fin-
ancial business and the non-legisla-
tive business? Therefore, last Friday
I requested the Minister to make a
statement today as to what the dur-
ation of the session, the closing date
of the session, would be. I expected
that he would make a statement to-
day, but that has not been forth-
coming, Latterly one more item has
been added to the list, that is, the
President’s Proclamation on Kerala.
That also has been listed in the busi-
ness. We will be grateful if the
Minister will make a statement next
week.

There is one other point. I have
with some degree of persistence, been
requesting the Government to look
into the need, if they feel like that,
for an amendment of article 100 of the
Constitution, and my plea has been
reinforced by what happened here
yesterday, in this House, My
hon. friend, Shri Kachhavaiya,
diligent and conscientious in
discharging  his duties ag a
Member of the House, has been try-
ing to remind the House in his own
way of its obligation under the Cons-
titution with regard to the quorum of
the House. I understand that yester-
day a senior Member of the House, my
hon. friend, Shri Jochim Alva, who
normally displays the esteemable qua-
lities of energy and intellingence
assailed, with a zeal for a better cause,
the right of a Member to raise the
point of quorum here, and tripped
when he did that, because the provi-
sion of quorum is applicable to the
whole House, and every Member has
got a right to raise the point of quo-
rum at any ‘time. Voluntarily if a
member refrains, it is another matter.
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And, therefore, it is incumbent T m . b S
upon the Government to bring for- ‘WEFA
ward a Bill, if they cannot maintain & qHTE

quorum. Your predecessor, Sir, Mr.

Mavalankar, had also directed them I fang : T T 9T qqET
that they should bring forward a Bill. gy ez 2 N

If they do not do it, at least they

should not permit their own Party

Members to curtail the right of any 3 H T =

Member of the House. IR RN £ 7 9 qTAT AT

Mr. Speaker: He should not make a
speech. Only attention is to be direc-
ted to such and such an item.

Shri Hari Vishnu Kamath: I have
been raising this repeatedly. No-
thing has been done. On the other
hand, it is not being implemented
,and they are curtailing the right of
the Mumbers of the House to raise
points of order with regard to quo-
rum.

Y wy fom@ : werE WA, T
SEEERE R R LR e
W Tezafy w1 WET § 99 TW I
Furfarar #1 99 a8 A€ SeEt
vt | & 78 W § | @ o i
AYF qT9 aTE G2 qIet 989 ¥ f92 oF
fam fafy amem =@ w9 & L W
T FR A YA AR AT A
arg w2 FY qgw wE ar s A f
e qIe ST & SR AW A |
T TF 9 |

@0 9 A 7g ] 5 Rl )
FI7 FT S FATH FE@T W E TG
19 AT aF #T g% fyam | 9% I|”
TR a1 T a7 5w w1 AR i
& gt w oA | A #S g A
o1 & 1 § S g g R o feamee
do 109 AF guT fvaTeT F FFag |
&, #0139 < 929 7 & oy w18 |y
TEY T T |

" e v Y TR e o
ot v fwd: Y A T ST

I g I |

N gww W= wgAm (W)
A FEE, § Fg wgar @ f5 o
FAAY FIW FT gATT ForAT @ AR
faa ot wear & wot W F o
1 S

WeTR WENad © Ag &Y 2@} 1 AW
T T 3F & | I @ IR T
gl |

N gwA T wFa@ : IEA T
&ﬁmmmg,ga g & fay
TIE & Forbrer St | 7 7 SfaT

weaw wgay : g Ifaa A g

ot BoR T AT I I "

T =gy

WO NERT ;W & 4T Fg A
ﬁm&vﬁaw@%wﬁrmwm@
g

ot wo o mAE (TFR) : WA
wEEa foar o, g # g g,
fresh Jo% ¥ @a7 w1 5 o= & &
goftfrafor sram § sy v o oS
‘ﬂ,ﬁ'ﬂ?ﬁWﬁﬂitﬁ,WR
TEE A TR | 3w AR F T IS
F1 € a7 WG AT TRaAT AT | WA

mmﬁwwsﬁ"{mﬁm
fear 471. .

TR wEEd Ay Ry,
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st o No FAT : Afdw aXH AV
e do% & T84 A& & g | ¥ FEaT
argar g 5w 5w e A aww A -
o & Rl |

N femm gzAms  (FEEER)
Heqe AT . . .

seqe W@Ed AT T 9ED & &

= frmm qETaE T AW gE
gy T A AT @A ITE. ..

qeOw WEEW - T T A,
AT FT FFA ATE & |

=it faree deTs < q@ T AT @A
ot | oF &1 ag fF e ¥ aeE oA
% gUL AU T AT T N
T § | 97 FY S e freen 9 e
Y ¥ Teoree favaT ST | S a9Tg
¥ yrfadem w1 3 aF & fq wEEw
ERIT AT JEY, 9 WA ¥ A g A
anfedr | gadr v W & w7 T@ <

TEqA WEEY | W UF & q A
Fg g |

=Y fe qeeTw ¢ ag 9Eey A
S INE T T I T JAl F A
FYE Tga T4 A | IARY T A AT
ST =i www W

= gew A fag o agl feaw
qaTe I Y €, TE ww | § e
fee 1 SA@ g )

g . The Proclamation issu-
ed by the Vice-President of India dis-
charging the functions of the
President on the 24th Iarch, 1965.

ST 9 WwW Al § SO

FY % §IWFT aFq faaqr 907
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it gew A fag 3% & 1 At
& 78 Fgan f§ IR S §9 A7
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o gft fasy s § T @A
F1 39 I A ATRIE |

ft geq e Tag 0 w0 SA
Aoram faew B qwEmsy 1 W A
FrH A T A g qWT AT A &
at & Fav &) (Interruptions).

A\, ST FEAT &Y F8, S qfeaq
o1q &3 |

Hifx e ema: ez @ ad &
AT aF M AT a9 T B A
s

Shri Daji: You put a Calling Atten-
tion Notice after the lunch interval.
Then everyone will be present.

weTe AQE: T G HI AT
g qF L gaT G R

ot geq aemw fag: Gy wew
LEIGER |

Shri Shinkre: I have got one sub-
mission to make, Most of the Mem-
bers are sitting in the Central Hall.
Ag soon as the Quorum Bell is rung,
the Members come in. They are sit-
ting in the Central Hall. So, some
provision be made to stop them from
permanently occupying the Central
Hall.

weaw wEEd Wma‘@%
fF & ag NN 9T F TS T g
ar & vy ¥ fay §I g

st do ot (T@ETX)
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mm%wamnmm
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oft wy forwrd : ag e g Fqen
afed | & g wdARE )

oEIH WEIT AT AN FT AAK
g ofew & 7t aqe @=war |

ot 7y fawd SR S aaen
Sfsre

e wgEy - § §HATT F aE

g F@r
Shri H. N, Mukerjee (Calcutta Cent-
ral): Tt;ere was a question which the
hon. Minister did reply to, which you

also had mentioned to him, about the
Kerala Proclamation.

Mr. Speaker: The notice of that mo-
tion or resolution has come. The hon,
Member wants to know when it is
likely to be ‘%aken up.
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13.22 hrs.

DEMANDS FOR GRANTS—
contd.

MinisTRY OF CIviL AvIATION—COntd.

Mr, Speaker: The House will now
take up further discussion and voting
on the Demands for Grants relating
to the Ministry of Civil Aviation.

Shri Daji (Indore): While we are
discussing the Demands for Grants
relating to the Ministry of Civil Avia-
tion, the first point that strikes is in
regard to what the report cf the Mi-
nistry has called as non-scheduled
airlines.

There are seven or cight of these
non-scheduled lines. The report
classifies them only as non-scheduled
lines. But the actua) fact is that
these lines are not non-scheduled.
A non-scheduled line is one whith
works without any regularly drawn-
up schedule. But these lines have a
regular schedule. It is advertised in
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the papers, and it is put up on ‘the
notice-board, and these lines are
running a'most as scheduleq lines. It
is just under a fiction that they con-
tinue to be non-scheduled lines. These
are the private lines. A lot of bung-
ling is going on in these private lines,
and they are making enormous profits
by violating all possible rules.

To continue to keep them as non-
scheduled lines js against the decla-
‘ration made by Government in the
Bill which had been brought forward
before this House and which had
been passed by this House on the
10th March, 1953. They had statied in
that Bil] that the nationalised airlines
would acquire all the undertakings
in the existing air transport compa-
nies. Again, in paragraph 7, it had
been stated that the operation of
scheduled -air carrier service would
become the monopoly of the two cor-
porations. This was what had been
stated in the statement of objects and
reasons attached to that Bill. From
1953 to 1965, 12 years have passed,
and Government have done nothing
yvet to nationalise these non-schedul-
ed lihes which carry both passenger
as well as freight transport and earn
.a lot of profit.
but Governmenti have recently stop-
- ped their. freighter services to Assam
-and handed over that work also to
these non-scheduled airlines. So, ins-
tead of going on with the process of
nationalisation, we find that Govern-
ment have stopped ‘their own work
and handed it over tn the non-sche-
duled airlines.

The next important point I would
like to raise in connection with this
Ministry is that the secreiary to the
Ministry happens to have been ap-
pointed as the chairman of the IAC.
This is highly improper. Time and
again, this has been pointed out. The
Estimates Committee in their 52nd
report had occasion to pass severe
strictures against Government for this
because there had been a violation of
the previous report of the Estimates
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Committee and the assurance
by Government that the recom-
mendation would be acceped.
Government still continue to violate
it palpably. And the 52nd report has
pointed that out. Once the Govern-
ment give an assurance to the House,
the House expects them to keep up
that assurance. But we find that
instead of keeping up that assurance,
in violation of the strictures passed
by  the Estimates Committee in
their 52nd report, Government
have again appointed the secre-
tary to the Min'stry as the
chairman of the 1AC. Sir, I would
like to seek your protection alsp in
regard to this matter. After all. this
House must expect that when such
reports are made by responsible com-
mittees of the House, and Govern-
ment will follow those recommenda-
tions and will keep up their assu-
rances. Otherwise, it is. useless to
have commitiees, useless to go into
the matter and useless to submit re-
ports, and useless to take the assu-
rances of Government at their face
value if Government are going to
treat important committees like the
Estimates Committee in this most
casual way.

Apart from the principle involved in
this particular case, there is also a
double risk, because the duties of the
secretary and the chairman gre in con-
flicting interest. It is the duty of the
chairman to make the maximum of
profits, but it is the duty of the secre-
tary to see that all the rules and regu-
lations are observed and accepted. But
ever since this combination of offices
has taken place—I am making a very
responsible disclosure ‘when I say
this—the life of every passenger has
been put in jeopardy. Because of this
combination of posts, all rules of li-
censing have been suspended. Oral
tests and written tests for pilots have
been almost truncated and done away
with. Even when the departmental
committees report that the aircraft are
not air-worthy, they are made to
amend those reports; replacements are
not done; ground engineering repairs

given
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are not carried-gut and so on, and all
this is taking place because the chair-
man of the JAC as well as the secre-
tary to the Ministry happen to be the
same person. This is a very serious
matter, a matter of national jeopardy.
If this continues in this manner, I do
not know how ‘the IAC, the AII and
civil aviation are going to make pro-
gress in our country. These two posts
being in conflicting interest, they must
immediately be separated.

In this connection I would like to
know what has happened to the Khsola
Committee’s report on the Pathankot
Dakota aircrash. Where is that re-
port? Why has it been suppressed? It
has been suppressed because the re-
commendations go against the decisions
of the chairman af the IAC. What has
Government done in this regard?
When such important committees are
appointed to inquire into aircrashes,
and in this particular case, the com-
mittee headed by Justice Khsola has
given a report saying that the entire
licensing system has to be changed
and scrapped, we find that Govern-
ment sit back and say that they will
not release the report; that report is
being shelved. Is this not a serious
matter? After all, air transport is
very risky for passengers and yet
Government have suppressed such re-
ports. This has been done because
they do not want to comply with the
directions, and the IAC does not want
to publish it, and the whole thing has
been hushed up because the secretary
to the Ministry happens to be the
chairman of he IAC.

On the one hand, there is this con-
centration. On the other we find that
there is also unnecessary duplication.
The Civil Aviation Department is such
a small department. Apart from these
two corporationg which have to take
care of the maintenance of the several
lines, there is only a very small de-
partment which has to be there; of
course, there is the Meteorological De-
partment; we call it a department
whose signals are always wrong, be-
cause when they say there will be a
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storm there is bright sunshine and
when they say there will be bright
sunshine there is going to be a storm.
Apart from that, the civil aviation
wing has hardly any work to do I make
bold to say this. Therefore, the sepa-
rate attached office of the DG is not
required at all. It is only duplication
of work; for, whatever the DG does
goes to the secretary, and the latter
only writes ‘Agreed’ or ‘Disagreed’
and so on. I would like Government
to consider whether these two posts
cannot be combined. At the same
time, however I would like to reite-
rate that the office of the secretary to
the Ministry and the chairman of the
corporation ought to be immediately
separated.

I would also submit that the regio~
nal controllers need to be given more
powers. Instead of duplication here,
more powers may be given to the re-
gional controllers, The existing sys-
tem was worked out when the whole
thing had not developed so much as it
has today, and, therefore, this requires
a second look.

Then, I would come to the question
of waste. I would like to ask Govern-
ment what action they have taken
on the report of the Public Accounts
Committee. If they are not going to
take any action, I wonld like to know
why we should have these reports. On
the one hand, Rs. 16 lakhs has been
lost by mishandling the sale of the
Herons; on the other we find
that 15 lakhs dollars have becn
spent on getting a foreign consultant
for architectural design. It has been
abundantly proved that Indian archi-
tects could have been employed but we
find that 1.50 lakhs dollars have been
wasted on a foreign architect, and this,
at a time when we are facing the for-
eign exchange crisis and the hon. Mi-
nister comes forward with a 5 per
cent or 10 per cent increase ad valorem
in the excise and customs duties be-
cause we are facing g foreign exchange
crisis. Is that merely to squander
away the money in this manner?
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The Public Accounts Committe has
already reported on this matter. I
would like to know who has been
held responsible. 1 would like a stra-
ight reply from Government on this
matter; no shilly-shallying reply will
be accepted by the House this time.
For it is a question of a loss of Rs.
16 lakhs in one transaction and 1:50
lakhs dollars in another transaction, I
would like to know Government’s re-
action to the observations made by the
Public Accounts Committee. Who
was the officer responsible? Has the
responsibility been fixed or located,
and what action has been taken against
the officer or officers responsible?

13.29 hrs.
[MR. DEPUTY-SPEAKER in the Chair].

I know that our Government take
very little action against the big offi-
cers because they seem to be running
the whole show, and even when they
commit mistakes and bungling and a
committee reports on the matier, no
action is taken against them. I want a
direct reply from Government on this
point.

Then I would like to know who was
the ingenious officer who purchased
the ‘rolling on’ fire crash ‘Yender at
Bombay, a thing which has been pur-
chased for a marshy area. I do -not
know whether Bombay was considered
to be a marshy area, Each tyre cost
Rs. 10,000 in foreign exchdnge, cash
dollar; the whole machine cost lakhs.
Has it been used even once? Is it usa-
ble? Why was this bought? Was it
tried? 1 want a reply to these ques-
tions, This white elephant has been
bought and money has been wasted.
In any private company, the manager
concerned would have been dismissed.
But here because you are dealing with
people’s money—and more objective
money!—you can afford this luxury,
this waste. Tt ig awful.

Another thing ‘in which Govern-
ment has failed is this. Despite my
submission here year after year, every

.
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time to have a service linking the
capital town of Bhopal—it is the capi-
tal of my State—nothing - is being
done. Why? It will be running gt a
loss. You can incur losses on the
Heron disposal, you can incur loss on
the purchase of crash tenders, but you
cannot link a state capital by air. This
is a matter of national importance. At
least the capita] af every state must
be linked by air service. There was
a service Bombay-Indore-Bhopal-
Delhi. It has been suspended. Why?
We are not making a profit. Do we ex-
pect. a nationalised undertaking to
tdke this into consideration and leave
out the capital of a state completely
out of the air map of India? This mat-
ter should have been attended to and
the demand accepted. But no. Empty
machines will be bought, Rs. 16 lakhs
will be lost in the Heron transactions,
money will be misspent on a foreign
architect. This is the method of work-
ing of the department.

Let us take some other glaring facts.
We have lost our faith in Govern-
ment’s assurances. In December last,
%he Ministry replied here to a call at-
tention notice by the hon. Member for
Kanpur (Shri S. M. Banerjee) when
the workers were agitating and there
was a big movement. The Minister
stood up and said in this House that
the matter would be settled. What is
that matter? In 1959 when the Pay
Commission made its report to the
Government it had said that the pay
sfructure of workshop employees
should be worked out in consultation
with a departmental committee. The
committee was constituted in 1959. It
gave its report. More than 2} years
have passed, and yet no action has
been taken. The workers gave a strike
notice. The Minister gave an assu-
rance. The strike notice was with-
drawn. But even now the workshop
employees’ scales have not been re-
vised. The workers are giving notice
again. They are feeling agitated. Any
day, within a week it will start again
if the workshop employees are not
given the revised scale.
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How do you treat your employees?
Do we know that recently Palam has
been taken over from the Air Force?
350 employees grom all over India
were brought here. In yesterday’s
rain, they were left without quarters.
Not a single one of the 350 employees,
who have been brought here post-haste
from all parts of India, has been given
a quarter. The IAC sends its emplo-
yees free of charge to the aerodrome
from the quarters. But the employees
of the Civil Av.ation Ministry have to
pay Rs. 15 per month for transport.
Even a chaprasi has to pay that. What
about aerodromes like those in my
State, the aerodrome at Jabalpur, 18
miles from the city, or the aerodrome
at Raipur or some other place, like
Mangalore, where you do not provide
once a week free transport to the staft
for making their purchases? Is this the
way you should treat your own staff?

Do we know that in this most res-
ponsible undertaking, the operational
staff are not even given a weekly off.
despite what the Central Pay Commis-
sion has said? Do you understand
what will be the consequences of this
strain on the operator, the technical
man, working all the 365 days in the
year without a single weekly off? How
can you expect technical efficiency to
be maintained by these people in such
circumstances? The P & T Depurt-
ment gives 9 yearly holidays. But this
department gives not one holiday, not
one weekly off, not one holiday even
in one year. They do not give even
overtime to these persons. Then you
say that the work of the technical
staff should be of a high order, This is
the state of affairs in this Ministry.
This is the way you treat your own
staff. With this attitude, there ig no
wonder things are what they are.

Then again take the chowkidari
system. Because Walcott ran away,
a new security system has been intro-
duced. What is that? Instead of in-
creasing the number of chowkidars.
they have made the present ones work
continuously 12 hours a day without
even a break. In thig situation, more

CHAITRA 12, 1887 (SAKA)

Civil Aviation 7476
Walcotts will run away. No one can
do chowkidari continuously for 12
hours. It is humanly impossible. You
cannot increase the chowkidars, but
you want the existing chowkidars to
work more.

And in the Walcott case, it was not
the fault of the chowkidar. Actually,
it was the chowkidar on duty who
warned the officials. But some high-
ups tripped took fright at the whrte
colour of the skin, as our Prime Minis-
ter said. They have got that white
complex,

Therefore, the whole department is
riddled with bureacracy, riddle with
inefficiency. It has now come %o a stage
when airborne passengers will not be
safe with this relaxing of the licensing
and other things.

Therefore, I would request the Mi-
nister to have a thorough look and
check up of this Ministry which is
concentrated in one hand, which is
inefficient which wastes money which
purchases equipment which is not re-
quired which indulges in other waste-
ful activities.

Then take the trips.  Frequently,
check-ups go on. Each officer goes to
check a particular station. If you
probe into it, you will fing that a par-
ticular station is checked very often
because some relative of a Minister,
some sister or daughter in school,
college or university is there, There
will be check-ups there again and
again, again and again and again and
aga’n. Utter waste.

It was also reporied that some mem.
bers of the families of officers also
travel when they trave] on duty. Why*
Because it is Free nationalised trans-
port. There is the same Secretary,
same Chairman. Who is to check?
There is no check absolutely.

Therefore, since the Ministry has
been separated, we demand a closer
scrutiny of its activities. We hope that
the recommendations of the Commit-
tee will be observed immediately. If
they are not observed, I feel we may
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even have to go to the extent of rais-

ing a question of privilege against the

Minister concerned, if the reports of

Committees are flouted in this man-
ner time and again.

D.G.—Min. of APRIL
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Mr, Deputy-Speaker: The bell
being rung.—now there is quorum,

Maharajkumar Vijaya Ananda
(Visakhapatnam): I do not belong to
that school of thought which telieves
that there should be wholesale cun-
demnation, which unfortunately has
been the case on both sides of the
House. I belonging to that schocl of
thought which believe in saying that
you must give an opportunity to a
person to prove himself worthy of the
new portfolio.

is

Shri Kanungo, known for his drive,
was a Minister for a long time. 1
am sure now that he has taken over
this very difficult portfolio, things will
brighten up. Along with him, he has
the Chairman of the Indian Airlines
Corporation, Shri Shankar, very well
known as an ICS officer, and as Sec-
retary to Sardar Patel, With his as-
sistance, I am sure, the Minister can
see to it that the criticism that is
being levelled against this department
will soon disappear like the mist of a
morning.

Airways are Judged on safety. In 3
vast country like India, let wus ask
ourselves one question: how many ac-
cidents have we had? I would say,
only three within the last year or so,
I am only demonstrating to you that
when you condemn the airlines, you
must also take into consideration how
they have fared throughout their
work. I do feel that in spite of their
shortcomings, they have served the
country very well. May I refer to
some figures? In 1946, there were only
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a lakh of people that travelleq by air.
In 1964, 13 lakhs travelled by the
scheduled flights. That in itself is a
compliment to this department and
safety in air travel is the biggest com.
pliment. So, I say they have done
well in spite of the handicaps that
they have,

For instance, Air India pay their
staff double and treble the amount
that Indian Airlines is able to pay,
and yet the Indian Airlines officers
and staff have been carrying on their

duties faithfully and to the best of
their ability. I will come to their

shortcomings.

It is true that we are short of irain-
ed pilots. It is essential that we have
more training grounds, more flying
clubs. At the moment there are only
82 aerodromes, big and small, in this
country. We must try, in a big coun-
try like this, to have very many
more, in fact hundreds of gerodromes
and flying clubs. Thus we should be
producing more pilots, and finally
they would go through the test and
we will have trained pilots.

In recent months the pilots struck
work, and it was the cry all over,
but let us look at their complaints.
They had to do the same amount of
work as Air India pilots were doing.
They had the same responsibility of
taking passengers from one place to
another. but their salaries were far
less than what Air India gave.

I would like, at the same time to
say that Air India has a record that
many would be envious of. I have
travelled a lot, I hardly use a train
nowadays. I have travelled in foreign
countries. So, I know that foreigners
are more keen on travelling by Air
India than by other air liners.

1343 hrs.
P ostgew a wwaAty - & g
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Mr, Deputy-Speaker: The bell . is
being rung. . .. Now there 15 quo-
rum. This is the second time of the
bell had to be rung within a short
time. Immediately a Member begins,
Members walk out. It is a very sorry
state of affairs. Members should keep
the quorum.

Maharajkumar Vijaya Ananda: May
I continue?

Shri Ravindra Varma (Thiruvella):
You can complete your over.

Maharajkumar Vijaya Ananda: ]
have many overs to bowl

Then I come to foreign tourists, be-
cause our foreign exchange earning
from them is the fifth in the list. So,
naturally our aim should ke to give
all comforts to foreign tourists. 1
know the country’s policy is Prohibi-
tion, but I have a suggestion to make
I have often found that foreign tou-
rists who land in Bombay and other
cities would like straigataway to go
to the bar to have a drink. While not
going against the policy of prohibi-
tion, I would suggest that if a foreign
tourist produces a ticket that he has
just arrived, he should be permitted
to go to the bar to have a drink, be-
cause this is one of the things that a
foreign tourist feels in this country.
He comes here to spend his money, to
see the country, and aiso not to go
thirsty. I say this because I have
often heard foreign tourists making
this complaint,

Since my time is very limited, 1
would like to make some suggestions
now. At Palam the aircraft are at
such a distance that it is quite a prob-
lem for old people like me to get
there quickly and board the plane. It
is also a fact that when a plane lands,
it is air-conditioned, and ‘he pas-
senger has to go from the aircraft to
their building which is two furlongs
away. I do not know why this is
being continued, because I have seen
that VIP planes come close, and they
have to walk only 20 or 25 yards.
The reason is perhaps that the roar
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of jet planes may cause a rumbling
in the building and smash the glasses,
but I have found Caravelle planes
going quite close. In Madrags the
planes are only about 30 yards from
the building. So, in Delhi why should

passengers be made to go all
that distance? In Europe, you
may know, if a plane has to
be landed at’ a distance, they

make immediate arrangements so that
the passengers are brought over to the
building in two minutes. There is a
trailor-like machine with very comfor-
table seats in it for all conditions,
whether there is rain or sun, and the
passengers are brought there. 1 think
this could be easily attended to by the
hon. Minister.

I would request the hon. Minister to
visit the toilet at Palam. It is an in-
ternational airport, and I think that a
toilet room of the type that we have
there is not worthy of the capital ot
India. If anything, Safdarjung has a
better toilet.

I would like to suggest a regular
service between Vishakapatnam, Cal-
cutta, Madras and Hyderabad—a daily
service, It may be said that it would
be a loss to Government. Well, there
are so many ‘things that Government
loses on, so many other things Gov-
ernment makes up on. So, why not
subsidise it. After all, it is a sea port
of very great importance. Even if the
passenger traffic is not A-1, it would
brighten up, and the fact that it would
link Calcutta and Madras and Hydera-
bad is very important.

I made a suggestion when Shri Mohi-
uddin was in charge that when your
planes go to Banaras and come from
Banaras to Calcutia, they could fly
over the city of Banaras. On two or
three occasions I sent my card to the
pilot, and when he knew that I was
Vizzy, a humble commentator, he
straigntaway obliged, with the result
we flew over the sacred Ganga and
Kasi. And believe me the passen-
gers show very keen interest to sees
that beautiful scene. I suggested this
to Shri Mohiuddin before. I do not
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know whether that has been recorded.
It does not cost the Government any-
thing, When we fly from Agra, the
pilot himself says, “To my left you see
the Taj Mahal”. Similarly it can be
done in Banaras because that is a city
where most tourists go. This can
easily be done. Twpo planeg that come
from Calcutta can fly over Banaras,
instead of Babalpur and while flying
over the .city, the tourists would have
Thie benefit of seeing that beautiful
mt&

ABout the Air India I would like to
say that that glorious line could have
a round the world service as the
BOAC, TWA and the PANAM have.
Wherever the Air India have gone they
had have bringing credit and a good
reputation ang it is the envy of many
airlines. It goes to the credit of India.

I want to say by way of sugges-
tion: why not combine these two and
bring them together. 1f there are
shortcomings in the airlines depart-
ment, they may combine  and there
would be greater efficiency. I am not
holding a brief for any body, believe
me. But I do not believe in this old
slogan: give a dog a bad name and
hang him. I want to give a fair
chance to the people. I think that we
have done very well, inspite of all
that had been said. I say that the
Indian Airlines have done exceedingly
well. The accidents had been very
small in number and I also think that
they will benefit by the suggestions
made by the Judge in Khosla report.
At the same time I would pleag for
the airlines people, airline staff who
are under-paid considering the work
they do; in comparison to Air India
they do the same amount of work.
They are also responsible ffor the
safety of the passengers. I see no
reason why the Government does not
-consider to bring them to the level of
the payscale of Air India. I dare say
it would be a big amount. I also think
that probably the Minister would say
that it is due to lack of finance that
they are unable to do it; because there
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is the Finance Ministry. That is
the old story. Whenever one is not
particular of one thing, one hears of
that. I do plead on behalf of the
Indian Airlines that they had not been
given a fair deal. Let they have done
a very good job.

Yesterday, I heard that they were
going to dispose of the Dakotas. It has
been a very good friend of India. In
its place they are going to have some
plane called Avro. I beg of the Min-
ister not to have this because it is one
of the discarded planes of the Defence
Ministry. We should not be asked to
take a machine that is not usable by
the Defence Ministry; if such a
machine is put on our flights, it might
result in accidents; it is not safe, It
will be better to stick to our old
frienqd Dakota and have it recondition-
ed, if necessary and also import
foreign parts so that they are usable
again.

I will conclude in a minute, Sir. I
have to say one thing, not by way of
complaint. I wag once travelling from
here to Madras. I had already bro-
ught it to the notice of the hon. Min-
ister, We were in a Viscount and we
flew for about an hour but then we
flew back again; by the time of our
flight back, we were dozing but then
the lights went on and we were back
in Delhi. We liked to know why but
no reasons were assigned. I do not
mind that. What I mean to say is
this. Immediately a plane is found
unserviceable or something happens
and it has got to come back to the
base, arrangements should be made
straightaway for the passenger to be
given ‘transport. In Europe when a
plane is found unserviceable or what-
ever reason it is, if a plane is not
flown, the passengers are actually
taken and put up in, a hotel; hotel ac-
commodation is given to the passen-
ger; they are kept in the hotel and
brought back when necessary. These
are small things which the Indian Air-
lines could do ang take away all these
so-called deficiencies which are very
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that they have done.

Shri Joachim Alva (Kanara): Sir,
two Highnesses have spoken, the
Maharaja of Baroda and my esteemed
friend, Maharajkumar Vijaya Ananda.
It is rather difficult o follow them.
There are many things for which one
could say ji, Huzur, But there is
another class of ji Huzurs which had
been completely neglected by this
House and by the speakers except by
my friend Mr. Daji. I mean the people
who are working around our airports
and the poor employees of the civil
aviation department. Nobody bothers
about them. I go and ask them when
I meet them: what about your work?
Are you given your quarters by the
Government? Where do your child-
ren study? And so on. We have not
got the rich experience either of the
Maharaj of Baroda or of Vizianaga-
ram as we cannot afford to go in aero-
planes as they do. When we travel,
we go to these employees, For ins-
tance, I have gone and asked these
poor employees in the railways who
clean the latrines about their condi-
tions. They do not take any bak-
sheesh anymore except when the
whiteman wants to give something to
them. There is a great change in the
Indian Railways in the sense that all
the menials do not take any bak-
sheesh. I told last time that I sat in
the engine along with the engine dri-
vers on all the trunk routes. I have
also sat in the cock pits of the Russian,
American, British and the Indian aero-
planes. It is only the Chinese who
refused when I wanted to do so. The
Russiang refused 1o take me at first
but later on they took me to the cock-
pit. I sat in these places to under-
stand the problems of the air pilots.
The officers have no time; they should
actually do so to understond this
difficulties. Perhaps the Ministers
have not much time. Whatever it is,
unless we take care of these people
who wheel the wheels of our machi-
nes right from the bottom, we have
no right to sit here and sanction
enormous amounts of money. The
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chowkidars have got to work all the
time. Take any ICS officer when
you phone him; people say that he
has gone on tour or he has gone to
the conference here and there. But
the poor chowkidar must stay and
must work all the hours on all the
days. This is an abominable state c¢f
affairs. The civil aviation department
and the Minister must come here and
tell the House next time that all these
people are getting their usua! rest
hours. The children of these poor em-
ployees have no schools. What is the
position of children of employees who
are working 14 to 15 miles out? My
hon, friend the Maharajah of Viziana-
gram told us that he found ‘t difficult
to get to the plane from the air termi-
nal or port. Young or old, any time, we
find it difficult. But what about these
poor people? Has any body asked
about the implementation of the recm-
mendations of the workshop com-
mittee, stores committee and the unie
forms committee? 1 want the reduction
of working hours for chowkidars to 48
hours a week from the present 72
hours. Would we like our sons and
daughters to work like that, if tomor-
row my son were to be sepoy tomor-
row, how many hours will he have to
work? Incidentally, my son had
trekked from Amritsar to London and
he came back scrubbing 3 German
ship. When he came and saw the
kitchen in the Indian Railways, he
was horrified and he said that the
kitchen in the German ship was very
clean. It was brought to the notice of
the Railways and thereafter the kit-
cheng are better now. What do the
officers do about it? I want to know
how the present Chairman has been
made the chairman of the Indian Air-
lines Corporation? The Ministry has
not ‘taken into consideration the re-
commendations of the Estimates Com-
mittee. We do not want any more ICS
people to be the chairman of any of
our public utility concerns. We want
the technical people below to come
up. Dr, Bhabha is the Chairman of
the Atomic Energy Commission and
not the Secretary of the Ministry. He*
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would have had to resign ag Chair-
man of that Commission if he became
the Secretary to the Ministry. We
cannot have these things combined.
Mr. J. R. D. Tata has been a wonder-
ful chairman, g man of great nobility
of character ang calibre. At the age
of 60, he went abroad a plane and flew
it from Karachi to Bombay. I was the
only M.P. there when he alighted at
Juhu airport. He was not a filmstar
and there were no lakhs of people. He
has shown by his example, though he
is past 60, that he could fly an aero-
plane at the cost of his life. It is a
fine example. We want people of
that type. We need neither officers or
ministers who could not by their ex-
ample show to their employees how
they should do things.

Now, Sir revision of overtime rates
for chowkidars......

14 hrs.

i PR A= TBAT AN
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Mr. Deputy-Speaker: The bell is
being rung. ... Now there is quo-
rum. The hon. Member may con-
tinue.

Shri Joachim Alva: Revision of
overtime rates for Chowkidars and
sweepers at the rates applicable to
others, promotion by seniority to
00 per cent of supervisory posts, lay-
ing of yard -sti¢k and creation of
additional posts of senior clerks,
Head-clerks, Superintendents, min-
isterial staff etc, nine effective holi-
days to operational staff as is given in
the P. & T. Department—these people
seem to work all the 365 days—thess
are some of the important prcblems
which the Ministry should look into
and take necessary action.

The Civil Aviation Department
provides Air Traffic Control, Radio
Aid to Navigation, communication
service and other ground control faci-
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lities at the various airports.
staff of the department are
technical and operational. How do
we look after these people? 12 air-
ports have been selected for granting
school-going children of the opera-
tional staff transport facilities for
going to the school. But, is it being
fulfilled? What is being actually
done in practice? It is pending with
the Government for the past three
years,

The
mostly

The M. T. drivers and telephone
operators perform similar or even
more arduous duties than their coun-
ter-parts in other departments. But
their scales of pay are less than ihat
of their counterparts. These people
must be paid at least the same amount
of salary, though not more. The
chowkidars in Civil Aviation depart-
ment do not only perform 54 hours’
duty but 75 hours’ duty a week. The
cperational staff of the P, & T. de-
partment have been given nine effec-
tive holidays in a year including three
national holidays. In spite of re-
peated promises, the Civil Aviation
Department staff have not been given
these holidays. They are at present
working on all the 365 days in a year.
They are not also given weekly off.
These are the oppressive difficulties
under which the lower rungs of the
staff are working. We have no right
to increase the salaries of top brass—
the pilots etc.—to three figures or four
figures as long as we don't consider
the scales of pay of employees lower
down below. Incidentally, . . .

+ft gEW 9T VAW JUTEAH
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Mr. Deputy-Speaker:
Member may proceed.

The hon.

Shri Joachim Alva: I would like to
say a word about the Indian Airlines
crew. They have done a good job
indeed. They are a very efficient
body of workers. Tueir last Generzl
Manager, who has bheen recenily
taken over by the IAF, is one of the
most honest men anq a man of
highest integrity. I will not name
him. We are not allowed by the rules
here to name the people. But he has
gone to a high-ranking position in the
IAF, He did excellent work during
the tenure of his office and ke placed
the IAC on a sound footing. He solved
many difficulties in the wrking of
the ILA.C. The present general
Manager has also been a pilot. We
would like ‘here technical people to
take over the iechnical departments.
Indim has not yet got into the age of
technocrats. The technical people
will have to take over the manage-
ment of techniczl departments so
that the lay-men cannot question
them in the day to day administra-
tion except wher they commit a
major blunder. 1 wculd like to pay
my tribute to thesz people who have
been doing excellent work—the pilots
ang all other people- :n spite of the
many difficuliies they bave to under-
go. The pilots have told me that
they have rigid eye tests every three
months or six months. What are
they to do if they fail in these
tests? If one is out of the job, what
is he expected to do? We don’t look
into their housing problems, the pro-
blem of their children’s education,
etc. These are the problems these
technical, operational and airport
staff are facing. We have to look
into them and settle them with hu-
man sympathy. Unless we do this,
the pilots may try to blackmail us.
The pilots in the IAF are doing their
duty irrespective of these drawbacks.
The pilots of the IAC and also the
Air-India should not blackmail us
and they must do their duty. We
must also look into the privileges
and the amenities which they wuant
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to have. My friend Shri Mahida
mentioned Kabli. Mr, Kabli was the
first pilot who flew from London to
India. Who remembers him now?
He is the pioneer in this field,” whom
we have forgotten. What do we do
for the pilots who die at the posts of
their duty?

In regard to the hostesses, I do
not know who makes the selection.

Shri  Harish
(Jalore): Not you.

Chandra  Mathur

Shri Joachim Alva: These Air-
hostesses must be put to a very
severe test in regard to their voices.
They must be able to speak on the
Radio or on the loud-speaker. The
loud-speaker on a plane is the most
important instrument in times of
crisis. Their accent 'must be clear.
They should also be given training
in movements. They should be
walking here and there and not re-
main like statues. We have done
away with the male attendants and
the female hostess is supposed to be
a comfort and help to the passengers
in times of distress. You know this
is a psychological thing.

In regard to food, the IAC is not
doing anything cifective. Nothing is
taken care of about vegetarian food.
The vegetarian passenger is not get-
ting what he wants and what he
deserves. Secondly, the charges in
the restaurants in the airports in
Calcutta, Hyderabad or Bombay are
all very high. The vegetarian food
supplied is horrible. We have the
best hotels down in Bangalore and
Madras—Dasaprakash and Wood-
lands. You get excellent food—vege-
tarian food—there. For a cup of tea
in our airport restaurants you have
to pay. 12 annas.

Shri Muthyal Rao (Mahbubnagar):
One rupee.

*
Shri Joachim Alva: Yes. I agree
with the hon. Member. After pay-
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ing a rupee also, the quality of the
tea is very poor. A foreigner, for
instance, throws away ten rupees for
a meal. Does he get double helping?
No. The quality is also poor. What
will a foreigner think of us even in
the very beginning of his entry into
our country? During flights also
everything is very poor. These are
the things which we must set right.
We must take care of these small
problems. I am told that Pakistan
Airlines, in regard to food, look after
the passenger very well. The Italian
Airlines, KL.M, Alitalia, and the
British and the US Airlines are
attracting their passengers by serv-
ing excellent food. The Ministry has
to look into these vital problems.

Both Air-India and the IAC have
done a good job in regard to profits.
The Combined operating revenue in
1963-64 was Rs. 4,618'79 lakhs—
Rs. 2,680'97 lakhs by Air-India and
Rs. 1,937‘82 lakhs by the IAC. The
British Minister, Mr. Roy Jenkis had
to announce in the House of Com-
mons the decision to write off
BOAC’s £80 million debts and set
up a reserve contingency fund of
£30 million. Now PAN I am nsi in
touch with other international air-
lines, like American, TWA or BOAC.
But there was a demand for sub-
stantial reduction in air fares by
these airlines a few years ago. They
all moved that international body,
IATA. I want to know why Air
India, or, the Indian Airlines espe-
cially, goes on increasing the fares
which the poor Indian cannot afford
to pay. What about the passenger
fareg here? Who pays? Who pays
the money? ‘When Government
officials have to fly, the Government
pays the 'money. If I go on business
of Parliament, Parliament pays the
Money. Most of the business exe-
cutives fly at the expense of their
firms. But what about the poor man?
Can the poor man afford to pay the
huge fares? No. The Goverrment
are doing nothing for him.
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Let us look at what Australia is
doing. They have got the Flying
Doctor scheme. Since the Deputy-
Speaker hag rung the bell, I will
have to be fast. In Australia, they
have the Flying Doctor scheme. The
patients are attended to by the aero-
plane authorities even while flying.
They are years ahead of us. Myself
and Shri Mathur who were members
of the Business Air Advisory Com-
mittee, while in Australia, saw the
magnificent office of the Quantas, We
have not got such a magnificent office
like that. Australia, which bas only
about 11 million population, runs first-
class air services internally and exter-
nally, which is the pride of that nation.

Here, what do we do? We do not
revise our fares which go on increas-
ing. We do not give amenities. We
cannot continue to be so. However,
this year, it must be said to the cre-
dit af the Indian Airlines that they
have earneq the highest profits ever.
Also, they have put up the Caravelle
successfully and manned it quickly
both on the ground and while in
operation. We must pay a tribute to
that great patriotic gentleman who
was the General Manager in the
organisation, who was formerly in
the Indian Air Force, for having
achieved this. He manned the Cara-
velle successfully and put it quickly
in service. They have done a very
fine job. We want more such men;
we want more such planes and more
passengers too. So, I was saying
that the revenue has increased this
year. Furthermore, for the first time,
a jet-size, Vampire jet aircraft has
been introduced on the domestic
route. That is also a great achieve-
ment.

Mr. Deputy-Speaker: The hon.

Member’s time is up.

Shri Joachim Alva: Sir, I want
five minutes more, Once a year I
speak on this subject. 1T want to
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plead the cause of the poor pas-
sengers. Two great Maharajahg have
spoken but they have said nothing
about the poor. I have referred to
the poor, and to the need for revis-
ing the fares. I want to refer now
to the Concorde plane., The Air
India Corporation has booked orders
for Concorde, It cosis $300, millivn
and no American company can afford
to build it except with Government
funds. The British Government may
not now encourage it at all. The
recent trends are like that. But we
have already placed an order for
them. I would request that we should
go in for more Viscounts and other
planes.

I am sorry that my hon. friend The
Maharajkumar of Vizianagar, for
whom I have the highest regard, was
not present when the debate on the
Demands for Grants under the
Ministry of Defence took place the
other day. The Defence Minister said
that Avro has been bought by the
RAF. Now, that is big feather in our
cap. The RAF, the home of planes,

is buying the Avros, The great
British race, the military great
pioneers in aviation, buy  Avros.

Therefore, we must know that what
is good for them, for Britain, is
certainly good for us. We must
certainly patronise our planes. 'We
can certainly have a smaller vessel
and eat at house our kanji than go
out to eat in @ big hotel. The Avro
has been an achievement. Money or
no money, we must patronise our
own planes and build our own planes.
Other people may be interested in
other planes and there are people
who live on foreign exchange earn-
ings as commission in foreign coun-
tries, where the planes are bought
and sold. But we must buy our own
planes and put them quickly into
service,

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri Joachim Alwa:
a few words about

I want to say
aeronautical
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research. 1 am sorry to say that
nothing is being done in that respect.
Take Germany for instance. Ger-~
many could not do any aeronautical
research after the end of the war;
for ten years they closed up their
shops. Now, within ten years after
that, from 1950, they have made vast
strides in weronautical research. To
my knowledge, we have made only
one wind tunnel through our aero-
nautical research. The German have
got, in these ten years, 15 wind tun-
nels for Jow speed and 13 wind tun-

nels for high speed, totalling 28
wind tunnels.
Therefore, it is time that the

Indian Airlines and Air India set
apart certain amounts of money for
aeronautical research. Without such
research, we cannot make any head-
way. This is very essential. We are
spending money and we think that
we have done a big job. It is quite
right, but I think aeronautical
research has to go on all the time
and that has to be fitted in with the
general scheme of our aviation. But
we have done precious little in that
direction. We should take an ex-
ample from Germany in that respect.

As a matter of fact, I drew the
attention of Dr. Bhabha, the Chair-
'‘man of the Atomic Energy Commis-
sion to the need for space research.
The Germans have been spending
enormous sums on space research.

We would also like to do
something in that direction. We
have spent some money  oOn
space research but that is not
enough. The big capitalists are

spending huge amounts and some of
that money should be diverted to
space research. Thousands of rupees
have been spent by the capitalists,
and some of the money should be
diverted towards the research. Unless
we find some money, some legitimate
amount of money and utilise it for
aeronautical research and give the
highest priority for research in the
problems of aviation and civil avia¥
tion, which is the right and the left
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arm of our security and safety, we
shall have no future.

Shri V. B. Gandhi (Bombay Central
South): Mr. Deputy-Speaker, Sir, we
see that there has been a reorganisa-
tion in the Transpori Ministry and
that, as a result, civi] aviation has
been separated from the Transport
Ministry and has been placed in
charge of an experienced Minister like
Shri Kanungo. That is a recognition
of the growing importance of civil
aviation in this country. We can
-easily see the scope and the variety
of the functions that Civil Aviation
has to take care of from the list of
line subjects that is given in the
report,

The first function in this list deals
with the meteorological organisation.
This meteorologica]l organisation has
to perform a very important func-
tion. It ig riot right to underestimate
its importance as Shri Daji, speaking
earlier, rather lightheartedly refer-
ed to it as a function of giving wea-
ther reports which are more often
wrong than right. This meteorologi-
cal organisation is one on which both
civil ang military aviation have to
depend for their safety. Mercantile
and naval shipping have also to
depend on this organisation. It keeps
jonospheric data up-to-date; it con-
ducts research in astro-physics, stel-
lar physics and in rocket and satellite
meteorology. This is a very impor-
tant department and we cught to do
all we can to see that it is allowed to
function to its full usefulness.

In the matter of air services, we
have these two corporations: the Air
India and the Indian Airlines Cor-
poration. They are both doing ex-
ceeding well, both operationally and
financially. I thought we could have
hag some more acknowledgement of
the fine work that they are doing in
this House than we have had so far.
We should note that actually these
two organisations are earning sur-
pluses. They are earning profits and
are declaring dividendsg and in many
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ways making progress in the right
direction.

Now, Sir, we see that actually the
Air-India has been able to repay the
loans that it borrowed from the
Worid Bank and from commercial
banks in the United States for finan-
cing the purchase of 7 Boeings.
Actually, so far, something like 17.45
million dollars have been repaid.
Now, that is a performance which
deserves some recognition. The Air-
India has been paying dividends. The
dividend paid so far ig at the rate of
5 per cent. Now, this is particularly
praise-worthy, in view of the fact
that in the case of Air-India, it is
operating in the face of some fierce
international competition. Both the
corporations have been paying back
to the Government some of their
loans and paying regularly interest
at the rate of 4} per cent. Actually,
the Air-India paid something like
Rs. 60.34 lakh. The 1.A.C. also is do-
ing equally well. I thought that 1
mentioned too often only the zasc¢ of
Air-India. The IAC also are doing
well in spite of the fact that they
have been suffering from the effects
of Government’s taxajion policy In
making fuel very costly for them.
And yet, they have been earning
surpluses, and taking them to re-
serves which they are building up at
a very good rate.

These two corporation have also
been very good dollar earners. The
Air-India last year earned as much
as Rs. 5.9 crores and .the Indian Ailr-
lines Corporation earned Rs. 3 crores.
We ought to do all we can to promote
the tourist traffic in India and atrract
as many more tourists as we can.

Y gew W FHATT : JIAR
weNeT, FISE A @ a9 B A
Mr. Deputy-Speaker: The quorum

bell is being rung—Yes, now there is
quorum. Please go on, Mr. Gandhi.

Shri V. B. Gandhi: The Air-India
has recently been able to secure the
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right of Aaily flights over the Atlantic.
Now, thig is a gooq gain, in as much
as it is going to make the working of
the flights more economical In the
past, of course, these flights were per-
mitted only during the season times
and season months and not in the
off-season months. We also see that
the Delhi-Moscow service has increas-
ed from once a week to twice a week
and also that the service has been
extended beyond Moscow, to London.
This fact, of this new service being
extended to London, makes that
through flight the fastest service bet-
ween Delhi and London. That is the
fastest flight of all the services in the
world.

Now, it is also something which we
ought to acknowledge, that these two
corporations have been thinking in
terms of future progress. It is consi-
dered that the need of the future will
be at least to have one new aircraft
every 'year, until 1970. In view of
the fact that trafficwise the future of
air flights is bright, we ought to see
that our corporations get new kind of
aircraft and that we have new and
sufficient number of aerodromes in
this country.

Now, I wil] just say one word about
something which Shrimati Yashoda
Reddy had to say that is about the
time schedule anq about the timings
of these flichts. She spoke about the
schedule of timings of these flights. I
may inform her about this. I happen
to kriow something about it because
of my association as a Member of the
Indian Airlines Advisory Committee.
Very considerable thought is given to
it and certainly it is not just a matter
of cussedness on the part of the 1.A.C.
or any 'nattention to the needs and
convenience of the passengers.

Shrimati Yashoda Reddy (Kurnool:
Why early timings in winter and
afternoon hours in summer?

Shri V. B. Gandhi: There are other
considerations which cannot be neg
lected. These are the considerations.
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Shri Shinkre (Marmagoa): She is
very much against the sun,

Shri V. B. Gandhi: The considera-
tions are the availability of aircraft
and the neeq to have full utilisation
of the service between certain points.

Mr. Deputy-Speakei: Please finish.

Shri V. B. Gandhi: We have only a
limited number of aircraft available
in the country. It is also good to see
that the Maharaja of Baroda had to
make certain observations. We appre-
ciate his observations and are also
glad to see that he is a very shrewd
observer. After =xll we should be
satisfieq if the quality of food that is
served by the Airlines Corperations
India is comparable to that served in
other similar international services.

Shri Daji: Why don’t you leave
some points to be deferded by the
Minister? Let the Minister do the
job.

Shri Rasumatari (Goalpara): Mr.
Deputy-Soeaker, Sir, transport and
communication has been recently re-
organised ang civil aviation has been
placeq exclusively under one Minister.
Since independence our air service
has becorae very popular. Nowadays,
with*the sense of understanding the
value of time, pecple like to travel
by air. Therefore, the amenities that
have be2n referred to by many hon.
speakerg here have to be considered.

Sir, 1 shall confine myself to two
subjects, one is Ajr India and the
other is the IAC Ty was Air India
Internaticnal previously, ang now it is
Air India which connects us with a
number of foreign countries. I had
the privilege of going abroad by Air
India ar! i was proud to sce and hear
about the services of our crew, air
hostesses and the othes staff. We
were also proud to hear international
passenger: referring ic this by ~ayirg
“we tho.“t that Iniia was a back-
ward co'1iry and did not know ho
to maintain the standards ancd ali that,
but compared to our crew and air



‘497 D.G.—Min. of

[Shri Basumatari]

hostesses and other sfaff we do not
find any difference, rather, it is better'.
So I pay ry tribute to the rlaff serv-
ing in the foreign countries.

After having said this I wish to say
that I had the privilege also of flying
on the domestic flights in the other
countries. Ang there ¢ -~ourse 1
found that there was little difference
in their intarnational se:ivices, air
hostesses and staff therein as comp-r-
ed to their domestic services. But
coming to our owr country, if we com-
pare th. dome¢stic services in our
country with those with the inter-
national services, they are far below
the standard.

The first thing 1 would lke to sub-
mit to the hon. Minister is that
the facilities, houses and other
amenities that they are giving to the
staff in the other countries are, to
their mind, not at all satisfactory. So
we have to consider what is the
standard of our country keeping also
in view the standard of other
countries, in this respect.

My hon, friend Mr. Alva was saying
that compared to the position in other
countries, air travel is not possible
for the poor people, because of the
economic condition in our country.
The rate of fare is also being increased
day by day. 1 fully endorse his view
on this point. But my submission is
only this that while people have
become very air-minded and there
being no other way than to go only
by air to some areas in our country
like Assam and other places, the
provision for the necessary amenities
has to be considered.

Some hon, Members referred to the
food served in air, that it is not good
and so on. On distant routes, for
instance from Delhi to Calcutta, T
have no complaint to make. But with

regard to short distances as from
Calcutta to Gauhati or Jorhat to
Berubari, compared to others it is

very, very poor and below standard.
So I would request the hon. Minister
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and also the officers
ment who are well known for effi-
ciency and who have a very high
reputation that they may consider
this thing also.

of this depart-

Another point referred to by my
hon. frienq Mr. Alva was about the
air hostesses and stewards, There 1
have a littte complaint. The air
hostesses should be presentable and
should not be stiff on the flight with
the passengers. In the limited area of
air the passengers want a litlte
comfort, not actually comfor{ but a
little recreation, So if they sk for
water or something and if the
stewards ang air hostesses behave in
a stiff manner without proper res-
ponse, naturally the passengers get
annoyed. I heard a complaint from an
international passenger also. You
know, I have to travel constantly by
air to Assam and so I meet many
foreign passengers. In the course ot
their discussion they also make a
complaint in so far as their dealings
are concerned. I therefore request our
hon, Minister to look into it.

My hon. friend Mr, Gandhi was
referring to the fact that we have
earned lakhs and that the dividend is
very encouraging. I have no com-
plaint on this; rather it is encouraging
and appreciable. But we could have
earned more if we had taken it
purely with as a commercial outlook.
Of course it is a commercial concern;
but the staff working at the different
aerodromes and air stations do not
feel that it is a commercial concern.
Our hon. Minister, everybody knows,
is a very nice person and at the same
time a man who has no bureaucratic
outlook at all in this behaviour, etc.
So I want that the staff also should
not be bureaucratic-minded, they
should be very cordial and should
behave in the manner of a common
map and nicely with the passengers.

Coming to revenue, we are not able
to earn so much, and that is because
many times a number of seats go
vacant, And the reason given is that
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the aircraft were overloaded with
cargo and therefore they could not
accommodate the passengers. But that
is not the fact always. I do not like to
complain, and I am the last man to
speak about corruption; but if you go
into it there is no other alternative
than referring to it as corruption.
Because I understand that sometimes
to release a seat iy can be done only
on payment of some amount. There-
fore they should be verv, very care-
tul,

Then I wish to say something with
reference to Assam. There was an
air service from Gauhatj to Silchar.
That has been stopped. If you go
from Gauhati to Silchar it takes about
two days by train, and so naturally
people like to go by air. The hon.
Minister should therefore consider the
dificuMy and reintroduce this tfight
from Gauhati to Silchar, and Silchar
to Manipur.

You know that the non-scheduled
operators are earning very nicely.
And if you examine their dividends,
compared to Corporations their earn-
ings are more. This is because the
crew and everybody working in those
non-scheduled lines think on com-
mercial limes: they try to take more
passenger and carry more cargo. You
know the Kalinga Airlines which have
been operating on the work of food
dropping to NEFA, Nagaland and
Mizo*Hills. So far as my knowledge
goes, it is a very much earning con-
cern. Therefore I do not understand
why such an earning concern is not
taken over by the Indian Airlines
Corporation. I hope that they will
consider it. I have nothing tc sav
against the non-scheduled operators,
but I have made the suggestion in
consideration of the revenue of the
Corporation and the Government.

Another point, about the terminal
buildings. . . .

o weTe s AT (w0
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Mr. Deputy-Speaker: The bell is
being rung—Now there is quorum.
The hon. Member may continue.

Shri Basumatari: Due to transport
bottleneck in  Assam, air travel is
very popular and the number of air
passengers has increased like any-
thing. But the terminal buildings are
so small that they cannot accommo-
date the passengers in the lounges.
They have to stand all the time, Now
we have introduced tourism also in
Assam and it attracts tourists from a
number of foreign countries. These
foreign tourists find great difficulty.
Sometimes when they come to know
that we are Members of Pagliament,
they approach us and ask why there
is ng sitting accommodation.

The counter in Gauhati aerodrome
is too small and passengers find it
difficult to get their tickets checked.
Sometimes it so hapbens that the
plane takes off and the tickets could
not be checked, I hope the hon, Min-
ister will consider these points and en-
large the terminal buildings at
Gauhati, Jorhat and Mohanbari,

There are some places where air
strips have not been introduced. I
request the hon. Minister to have an
air strip in Mizo Hills. Mention is
made about 16.flying clubs which
have beep introduceq by this Corpora-
tion. Assam was also one of them,
but I find that it is not there in the
list now. I request the hon. Minister
to reintroduce it. Of course, it is the
public who have to run it. But the
public should be encouraged by Gov-
ernment, Assam ig a poor State and
unless Government come forward to
help, the people will be deprived of

_these flying clubs. I hope Government

will look into this matter also.

Shri Harish Chandra Mathur: Sir.
possibly being the last speaker on this
ministry’s demands, I would like to
do the more pleasant part of my duty
first. While I cease to be on they
advisory committee ‘©f Air India, I
wish to pay my sincere compliments
to Air India for their most commenda-
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[Shri Harish Chandra Mathur]

ble performance, for the perfect
clientale satisfaction on the one hand
and high profitability on the other. It
has started giving us about Rs. 4
crores a year. What needs to be recog-
nised is this, The image of our country
which it has projected abroad and the
prestige which this service has
gaineqd for itself should be a cause for
satisfaction and pride for us all.

I very much regret I cannot say
the same about our civil aviation
department and the Indian Airlines.
Foreign dignitaries and tourists who
come to this country find a devastat-
ing contfast as soon as they land at
the airport in the amenities, or much
better to say lack of amenities, and the
treatment which they meet with here.
So is their experience with the Indian
Airlines when they get into inland
traffic. Certain friends have referred
to it in higher terms. It pains me ‘0
say that Indian Airlines have given
no good account of themselves. It is
one thing to say that they have this
year earned a good profit. But what is
their plan and programme? One fails
to see it. If you read the entire report,
vou will not find that they have any
plan or programme for expansion.
On the other hand, as Mr. Daji pointed
out, the services to Bhopa! have been
cancelled because of a little loss which
was being incurred. They have can-
celleq the service to Jodhpur because
of a little loss. If this is the approach
of a monopoly service, one does not
know how the country is going to
develop and what is their mental
approach and attitude in opening up
the entire country.

The Railway Minister tells us their
programme, what pew lines they are
going to open ang which parts of the
country they are going to open up.
But there is a complete absence
of thig sort of thing in the Indian Air-
lines. I join with Mr, Daji in demand-
ing that Bhopal should be on the air
map of India, I say that equally
strongly about Jodhpur. Jodhpur was
one of the earlieat places on the air
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map of India, as back as 1943 and the
Maharaja of Jodhpur was the first Air
Commander.

Shri Narendra Singh Mahida
(Anand): Even earlier than that.

Shri Harish Chandra Mathur: The
private airlines were running at a
profit. But the Indian Airlines make a
wrong plan; they do not know where
to terminate. They do not consult the
Rajasthan Government ang the tourist
department. They stop the service
because of the loss of a few lakhs. If
this is the developmental approach,
God knows where we stand. In Yester-
day’s Statesman it is said:”

“India’y Air University at
Jodhpur: Vice-Marshal P. C. Lal
recently called at “India’s Uni-
versity of the Air” rather than
just a flying college; it was no
overstatement.”

Jodhpur is the sheat of a university;
here there is also an integrated Bench
of the High Court. But our friends
have no place for it on the air map

of India. I would like them to
reconsider their entire attitude.
It is not only a question of

Bhopal or Jodhpur. I am glad to
find in this report that for the first
time they have provided about Rs. 1
crore so that certain developmental
scheme may be taken up.

We feel badly let down by our
pilots. As a matter of fact, this House
will recall that on quite a large
number of days, services were not
running to the time. It pains me to
say that our pilots have not only
pitched their demands unreasonably
high, but have acted in an irresponsible
manner, showing scant courtesy for
national interest. We want to treat
them well, pay them well and
respect them. But this can come only
out of their own conduct, It will
possibly surprise the House to know
that we are already paying to our
pilots much more than what we would
pay to our best qualified engineer
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after 30 yeais’ service. They are paid
even more than what the General
Managers of the zonal railways are
paid. 'Th General Managers control-
ing such vast administration get less
than what the pilots are getting.
Still, the pilots are pitching their
demands unreasonably high and they
are not trying to serve the country.
This is not the way. They cannot
hold the country and the services to
ransom and except sympathy and
understanding from the House.

1 would, therefore, appeal from the
floor of this House to all these
friends that they should think in the
context of this country that we are
ourselves on our side deeply anxious
that our setvices are very well paid.
My friend Shri Alva referred to that.
What are you paying to the higher
staff and to the lower staff? The
pilots, because they happen to be
in the strategic position have to be
paid higher. Their pay structure has
got to go together with the pay
structure of the whole of our
people. The people down below also
have also to get the same satisfaction.
They must have the pay structure
based on the entire service of the
Indian Airlines as a whole. I would,
therefore appeal to them that they

must adopt a reasonable attitude
iowards pilots.
Shri Narendra Singh Mahida: But

where are the future pilots? There is
a shortage now.

Shri Harish Chandra Mathur:
Further, my strong complaint against
this Ministry is that there is.mo
proper planning in regard to per-
sonnel. This has put the Indian Air-
lines into this trouble. Air India
depends entirely on the pilots which
are available in the Indian Airlines.
They have been negotiating for a year
and a hal¢ for this purpose but they
are not getting the requisite number
of pilots and hence this trouble. What
effect this has also has got to be
understood,

37 (Ai) LSD—6.
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I hope now that the hon. Minister
is exclusively in charge of a Ministry,
1 don’t think that he has got more
than two hours’ work and I hope be
will put in his heart to this part of
the work. Having got an ample time.

Why does he not devote his time
and try to draw up a map of India—
the air map of India~—which he would
like to give us by the end of the
Third Plan or by the eng of the
Fourth Plan? Let the country know
at least as to how we are going to
develop our air services. This is &
technological age and in this age to
take an anti-diluvian attitude which
they have taken now does not do good
to'the country and it does not give
credit to this Ministry.

Now, I woulg Ilike to refer to
another point, As a matter of faet,
you will observe that the entire
attention of this House has been
drawn only to Air Servxces The hon.
Minister is charged 'with another
responsibility also. Before I pass on
to that subject I would -agree with
my hon, frienq Shri Daji when he
said that there should be no combina-
tion of the post of @ Secretary and
the Chairman of a Corporation excep$
when there are very special circum-
stances and that too for a short time.
Otherwise there is no justification for
this. This is a clear verdict of this
House almost because it has been
accepteq by the Estimates Committee
and I may inform this House that this
is also the view of the Commiittee on
Public Undertakings. This view must
be respected. To say that engineer-
ing or technical personnel must be
given a preferential treatment is - not
good. Also to say that we should not
have any 1.C.S. Officer or we should
not have any capable officer is wrong.
On the other hand who is the person
heading the Air India? It is headed
by a Managing Director who is an
1.C.S. Officer. 1t is presided over by _
Mr. Tata who is not a technical man.

Shri Joachim Alva: But he ™ the
Chairman.
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Shri Harish Chandra Mathur: So,
let us not go by the Officers but let
us go by the interest of the Corpora-
tion as to who is the best suited for
this. One other point to which 1
would like to draw the attention of
the hon. Minister is with regard to
the responsibility of the Railway
Inspectorate which he has completely
forgotten. I may submit that the Rail-
way Board was very anxious to take
this up under its Wing and under its
control, We resisteq it stoutly because
we wanted that the Railway Inspecto-
rate must have ap independent role
fo play. They must be independent
of the control of the railways. It
‘hurts me very much to see that in
this Report whereas more than 28
pages are devoted to meteorological
development, only one page (page 46)
makes a scanty reference to the work-
ing of the Railway Inspectorate. The
Railway Inspectorate is almost like
the Auditor-General which is
responsible for the efficiency of the
railways so far as the safety of the
passengers is concerned. They are
the people who immediately go and
make the first enquiry into the acci-
dents that happen; they are the people
who are responsible for the safety of
the passengers. No new railwayline
can be commissioned unless and until
that is okayed by the Railway
Inspectorate, They are the persons
who are responsible for the safety of
the passengers, I therefore charge this
Ministry and the hon. Minister for
being completely indifferent to this
important assignment which has been
given to them. They have given no
information as to what steps they
have taken regarding the safety of
the passengers. They have mentioned
only about 13 important accidents
which were enquired into by the
Inspectorate. What improvements they
have suggested and what has been
accepted by the Railway Board and
what has not been accepted by them.
This is just one page which forms part
of a report. I very much regret. to
say—I repeat it—that since the hon.
Minister has ample time—it would be
rewarding—he should go into this
particular organization under his

APRIL ., 1965

Civil Aviation 7500

control and give a life and status to
it which it deserves.

The Minister of Civil Aviation
(Shri Kanungo): Sir, with interrup-
tions, 11 Members have participated
in this debate. By and large compii-
ments of the participating Members
for the Air Services, i.e for the work-
ing of this Corporation, have been
expressed. I am grateful to Shri Dsji
for putting extremely emphatically
hig own views. But, I am scrry that
he had allowed his imagination to
roam and he drew the infererce that
the Office of the Secretary and the
Chairman being one is likely to
endanger the saftey of aircraft and
passengers.

Shri Joachim Alva: When there is
an accident, he is the judge. He should
be an impartial and ap independent
man, This is a very important aspect

Shri Kanungo: I am going to speak
on that. I know Mr. Alva hag expres-
sed his pleasure. When we are here—
Mr. Alva forgets about that—Mr. Alva
has objected to this from different
grounds. Now he adds of course to
this, But, I would like to explain first
that it does not endanger the safety.
On the contrary, it providegs oppor-
tunities for providing precautionary
actions which will not result in anti-
cipation of any apprehension of un-
safety. For example, 1 should say
that the Secretary has absolutely no-
thing to do with the inspection and
the organization of the inspection of
the safety measures. It is the duty of
the D.G.C.A.

Shri Daji: But he is subordinate to
the Secretary.
Shri Kanungo: Mr. Daji is yet to

know what is the refationship between
the Officers.

Shri Daji: What do you mean by
this?

15 hrs,

Shri Kanungo: Officers’ duties are
mentioned. D.G.C.A'’s duties and res-
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ponsibilities  are defined by Act. No
one can suborn him in the exercise of
his rights and discharge of responsibi-
lities which are defined by law. No
Minister or Secretary could suborn an
officer who is charged with certain
responsibilities by law. The point
that I am trying to make out is this,
that it does not endanger safety, as
Shri Daji has tried to make out. 1
certainly concede that there can be
two opinions about one person hold-
ing the offices of both Chairman and
Secretary, It has been discussed in
several committees and in the House
and Government’s policy has been ex-
plained in the House that this should
not be the practice. But in the same
statement it was mentioned that
there might be circumstances when
it should be done, and Government
reserved the right to fitself to say that
this is an exception.

Shri Indrajit Gupta: What are those
circumstances?

Shri Narendra Singh Mahida: So, is
it a temporary arrangement?

Shri Kanunge: I submit that this
is a case where that exception was
applied by Government. The reasons
are that right from the inception of
the Corporation, the Chairman used
to be the chief executive officer. Sub-
sequently, a General Manager was
appointed and he was the chief exe-
cutive of the Corporation. At the
present moment, I would ask hon.
Members to recall the events in 1964.
At thut time, the conditions were not
quite happy with the IAC and ocne
of the reasons, to my mind, was that
there had been too frequent change
of General Managers and the last
General] Manager was withdrawn from
the Corporation due to emergency and
he went back to IAF. Then, all
through, the Chairman had been part_
time Chairman, except for a short
spell.  All the Chairmen had been
part-time officers of Government, bar-
ring a period of less than two years
when my hon, friend, Shri Satish
Chandra, was the part-time Chairman.
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He wanted to be relieved of the res-
ponsibility because he could not afford
to give that much time which was
necessary to IAC. In those circum-
stances, the working of the Corpo-
ration being what it was, we thought
it necessary that we should have
Shri Shankar, who was the Secretary
of the Ministry, as Chairman of the
Corporation, because Shri Shankar
was the Chairman for many years.
His knowledge and experience of the
subject and continuity of office was
necessary to the Corporation and I
may submit to the House that after a
while the House will realise that our
choice has been right and our deci-
sjon has been right. It means that
the exception which I have made was
made after very careful consideration
and T am confident that the results
will be quite good. I have put it as
emphatically as I could.

Shri Joachim Alva: You are flout-
ing the recommendation of the Esti-
mates Committee. You are defending
the indefensible.

Shri Kanungo: Shri Alva, who had
his opportunity to have his say, should
not in his emotion disturb me when
I am speaking.

During the last few months we had
been taking extra care to tighten up
the safety measures, Because, as one
of the hon. Members has mentioned,
the credit of an airline operator de-
pends upon the safety factor and it is
the responsibility of Government to
see that the highest safety factors are
undertaken. Usually, it is the respon-
sibility of the operators, and in fact
it is in their own interests, to see that
the safety measures are fool-proof and
are the best that could be under-
taken. That is so all over the world.
In fact, the JAC and a few non-sche-
duled operators who are operating air-
craft here, in their own interests.
they are naturally very careful to en-
force safety measures for their eair-
craft, freight and passengers. Recent- %
1y the IAC has increased its strength
by the additon of a post for safety
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{Shri Kanungo]

specifically. We are going to streng-
then the staff of the DGCA so that
more frequent and detailed inspection
ean be made. Further, there is a
oommittee of engineers presided over
by the DGCA, which is charged with
the responsibility of suggesting rules
and regulations which should go inte
the Act and others which can go into
the directions to the operators to
ensure the enforccment of precau-
tionary safety measures. As one of
fhe hon. Members has mentioned, I
forget his name, considering the kilo-
meters flown, our airlines have got a
very good record of safety. 1 hope
that record will be kept up and im-
proved. Safety starts right from the
stage of licensing of aircrafts and
persons who are to run them.
S

Shri Daji mentioned that lately the
examination terms have been slacken-
ed and he apprehended that it is likely
to result in sub-standard crew being
made available to the operators. It is
true that some changes have been
brought about in the examination sys-
tem a year back but they have made
it more. strict. Instead of writing
general essays on a few subjects now
the students have to answer questions
of a specific nature, testing their tech-
nical knowledge. If anything, the
examinations have been stiffened. At
any rate, our standards of licensing
crew is far above the international
standard. It means that we expect
better capacity and performance from
a person who offers himself as an air
crew than is insisted upon elsewhere.

Shri Daji: What about the Khosla

Committee Report? Have you en-
forced it?
Shri Kanungo: Shri Daji in his

speech asked: where are the reports?
‘Whenever any report is submitted to
the House, along with the decision of
the Government it is always laid on
the Table of the House, including the
ome which Shri Daji in his enthusiasm
#aid has never been published.
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Shri Daji: About Khosla Committee
Report I had said that their recom-
mendations were not implemented.
The report is in the library and I have
read it. I have said so. There is no
secrecy about it.

Shri Kanungo: He said that the
Pathankot crash report has not’ been
laid on the Table of the House.

Shri Daji: No, no.

Shri Kanungo: Please look at the
records. I submit that all the reports
have been placed on the Table of the
House with the resolution of Govern-
ment. As far as the recommendations
in those reports are concerned, about
which questions have been ashked,
steps have been taken to implement
those recommendations, except I sup-
pose—l am speaking from memory—
in the case of the Agra Accident en-
quiry committee report, where, out
of the 8 recommendations which were
made by Shri Khosla, five have al-
ready been implemented, and the
other three recommendations are in
the process of implementation.

Shri Daji:
still remain!

Shri C. K. Bhattacharyya (Raiganj):
Shri Daji is vociferous in the begin-
ning but becomes quiet in the end.
That is what happens.

After two years, three

Shri Indrajit Gupta (Calcutta South
West): Would you like him to be
vociferous all the time?

Shri Kanungo: 1 think that these
angry young men do improve litera-
ture, That is the current thinking.

Shri Daji: They also improve the
Minister.

Shri Kanungo: I believe ‘so. 1
agree with you. I thank him for that;
but 1 would like him to be a little
more accurate about this facts.

Shri Mathur criticized the Govern-
ment for the failure of the Corpora-
tions or at least of the Government %o
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plan the expansion of the air services
in the country. I would like to recall
that within the last ten years there
have been phenomenal changes in
aviation.

Shri Shinkre: In the world.

Shri Kanungo: I cannot catch you
and you cannot catch me. There have
been phenomenal changes in aviation
and the result has been that most of
the airports which we had inherited
as a legacy of the last war are not fit
for the newer types of aircraft.

Shri Fatehsinhrao Gaekwad
(Baroda): That is why you are go-
ing in for Avro-748.

Shri Kanungo: As somebody has
mentioned, Avro-748 is one of the
finest aircraft of that class. I am
mentioning that the Caravelles were
never conceived of when the airports
in India were built.

Shri P. C. Borooah (Sibsagar): You
are now sending Caravelles every-
where. i

Shri Kanungo: As far as $hri
Borooah is concerned, I can tell him
that I am hoping to send a Caravelle
service to Gauhati in the winter sche-
dule.

Shri Daji: Very good; come out with
it.

Shri Kanungo: Provided that....
Shri Basumatari: No provisions.

Shri Kanumgo: Provided that it
offers full load.

Shri Mmzhri: We will give you
full load. ..

Shri Kanungo: Therefore, to make
the major airports fit for the latest
type of. aircraft is an expensive job.
I am told -that just to build a modern
airport costs nothing less than Rs. 1
crores, may be more.

Shri Joachim Alva: Most of them
are very badly built.
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Shri Kanungo: I wish, Shri Alva
would be able to find out the resources
where 82 airports can be built accord-
ing to his specifications,

Shri Joachim Alva:
Cochin-none of them.

Bangalore,

Shri Kanungo: I perfectly agree
that most of the airports in India are
not as they should be; but I must men-
tion that we have to remember the
limitations of our resourdes. I bhe-
lieve, the House will agree .that the
first priority has got to go in the
building of international airorts where
international traffic is handled. You
will remember, Sir, that Palam in
New Delhi is one of the major airports
which handles a large amount of in-
ternational traffic. Calcutta is the air-
port which handles the largest amount
of traffic; yet, Calcutta has got the
sorriest terminal building. The new
building is being built.

Shri Indrajit Gupta: The windows
have been blown away by the blast
of the jets. The Caravelle blast has
smashed the window.

Shri Kanungo: 1 believe, the new
terminal building is almost coming to
a completion and, I am told, it will be
available by next year.

Shri Daji: He is talking of the new
building the windows of which have
been blown away by the jet explosion.

Shri Indrajit Gupta: The windows
of the new lounge at Dum Dum were
destroyed and blown away day beforc
yesterday by the jet blast of the
Caravelle that was taking off.

Shri Kamungo: That is the latest
information that I take from Shri
Gupta who is always accurate about
his facts. Evidently, that .has got to
be taken care of. That means, they
have to provide non-splintering
glasses there.

&
Shri Daji: So, you realise it now,
after they were blown offf An wua-
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[Shri Daji] A
perienced man of seven years’' stand-
ing should have kown better,

Shri Kanungo: To pick holes s
easy. The main point that I am trying
to make out is that we have not the
resources to fit up our airports as
they should be.

About Palam Airport, a new termi-
nal building has got to be built for
international traffic and the present
building is expected to be left for
domestic traffic; but the building for
the international traffic will take at
least three years if not more. In the
mean time we have got to make do.
The inconveniences, which users ot
the airport feel today, are certainly
not good; but there is no way out.
What we are trying to do at Palam is
to segregate the internationa] traffic
from the domestic traffic and provide
as much facility as is possible within
the limited space. We are spending
money on that to improve the condi-
tions as they are, not to provide the
best of services. The better services
will be available when the new termi-
nal buildings are available.

As far as Shri Gaekwad is concern-
ed, he has been rather strongly
critical of the working of Palam
and the designs of it. As I have
little time now, I would offer him
to give me a little time and go through
the plans with me. I believe, I will
be able to convince him that the best
that could be done under the cir-
cumstances is being done.

Shri Muthyal Rao:
demnation,

Wholesale con-
Shri Fatehsimhrao Gaekwad: With
a cup of tea.
An hon. Member: With biscuits.

Shrimati Yashoda Reddy: You pro-
vide it.

Shri Daji: If you give him tea, I
will also come.
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Shri Narendra Singh Mahida:
What about the suggestion of Kooka
Committee’s Report on setting up an
Air Cargo Corporation? What has the
Government thought about it?

Shri Kanungo:
yet.

I have not finished

Talking about planning and ex-
pansion, we have to remember that
every bit of planning and expansion
in the air services requircs foreign
exchange. Even though we are ex-
pecting the Avro planes to be avail-
able to us by the next year—they are
being assembled with modifications
and, I believe, successfully; the one
which has come out of the assembly
lines is now being tried on the routes
—most of the components have to be
imported and they will continue to be
imported. More than that every air-
craft which runs, every replacement,
every spare has got to be imported.
Therefore in our acute conditions ,as
they are, we have the limitations, and
the limitations are also severe be-
cause the Parliament has charged the
Corporation to work on a commercial
basis. Out of the 76 routes which the
JAC operates, 50 routes are not re-
munerative. Now, they are being run
because they have to be run in the
hope that they will be remune-
rative. It is a well known fact
in aviation that a route does not be-
come remunerative immediately, In
fact, Shri Mahida mentioned the clas-
sic example of one of his companies
with which he was connectzad having
lost Rs. 80 lakhs in building air tra-
ffic which the IAC is now enjoying. It
is obvious. There are strategic lines.
Take for example eastern India, wes-
tern India or southern India. There
are vast tracts in eastern India where
no other means of communication are
available. As Shri Basumatari point-
ed out to go from Gauhati to Silchar
will take two days, whereas by air, it
takes less than two hours. These are
the services which we would like to
run and which we want to run. But,
as I mentioned, there are the limita-
tions. Therefore, we are now scout-
ing for a suitable aricraft which will
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run the feeder lines and build up the
traffic in new areas. Bhopal has not
been able to provide the traffic which
will justify it. We have tried it twice.
It could possibly be profitable if an-
other type of aircraft could be put on
there. That is exactly what we are
thinking of. We have got internal ser-
vices. There is a paradox of trunk
lines being overcrowded and most of
the inner lines not being provided
with enough traffic. In order to ease
the congestion on the trunk routes,
we are hoping that by the winter
schedule, when we are able to get
some more aircraft, the capacity of-
fered will be a little more. It is a
happy state of things that the volume
of traffic is increasing and by the
time we get more aircrafts, I believe,
the traffic will still increase.

Shri Narendra Singh Mahida: May
I make a suggestion? Why don’t you
ask the States concerned, where the
services are running at g loss, to give
a subsidy?

Shri Kanungo: They do pay a sub-
sidy and it will be unfair to ask them
to pay more subsidy. As I mention-
ed, there are the limitations. We have
not got enough number of aircraft and
the right type of aircraft. About
Hyderabad, as the hon, lady Member
mentioned, I must plead guilty that
the timings, according to the present
schedule, are certainly most inconve-
nient. I hope that by the next sche-
dule, Hyderabad will be .connected
with Caravelle route—I am hoping—
but I am not sure of it.

An hen, Member: When?

Shri Kanungo: Don’t pin me down
to dates. )

Now, I am told, the construction and
the strengthening of the Begumpet
airport is in hand . . .

Shri Joachim Alva: The services
should be better for Bangalore, Mad-
ras, Hyderabad and Cochin.
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Shri Kanungo: Again, I must say
that there are many needs, For exam-
ple, the hon. Member referred to the
lack of housing facilities to the civil
aviation staff. We are perfectly cons-
cious of it. Unfortunately, what
has happened is  that when
we Were on the eve of taking up a
buildings programme, the emergency
came in, All buildings programmes
were stopped, and rightly so. Then,
there.was the restricted programme of
buildings construction permissible by
the Government. But again we faced
another crisis, the crisis of foreign
exchange. The result is that before
we make a plan, it has got to be cut
down. At the moment, the buildings
programme at 33 ports at a cost of
Rs. 1'15 crores is under way and we
hope that by next year we will be
able to augment it. Under the Fourth
Plan, we have got an ambitious pro-
gramme. We realise the necessity of
providing housing facilities. But, un-
fortunately, we have not been able to
do so and the reasons, whatever they
are, I have tried to explain. We are
trying to put the priorities as far as
we can. In the case of the out-of-the
way places, where the staff is not able
to get any other accommodation, we

‘give the first priority and like that we

give lower priority to other places.

Then, somebody mentioned about the
transport for the staff and their child-
ren. In most places, transport is made
available on payment. I understand
that the cost of providing transport of
that type is Rs. 62 per month per
head and the recovery made is only
Rs. 9 per head. The rest of it is paid
by Government. There is also the
limitation of capital expenditure for
buying enough vehicles. So, withi‘n
the limitation, whatever is possible is

being done.. Obviously, the demand ixg ’
full cannot be met at least till the
conditions improve.

%

1 woulg just say a word about thg
condition of the Corporations. One
of the hon, Members mentioned about
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it. T would earnestly urge the Mem-
bers to look into the capital and pro-
fit ratio of the Corporations and com-
pare it with similar Corporations else-
where. All the time, you have to re-
member that most of the Corporations
are operating with loans and they are
meeting their loan commitments, both
foreign exchange and internal loans,
fully with interest charges and they
are increasing the assets of the Cor-
porations. For example, the Air India
International, in their Boeing project,
went in for a loan of 11°2 million
dollars and they are likely to pay it
fully by the end of this year. There
is no other Corporation, I believe,
with such a limited number of air-
crafts which is running go long routes
and so efficiently.

I am grateful to Mr. Gandhi for
having drawn my attention to the
working of the Meteorological Depart-
ment. It is a vast Department. I

would enly request hon. Members to

go through the publications of the
Department as they do.

The hon. Member, Mr, Berwa men-
tioned about the Audit Report of 1963-
64 from which he read some damag-
ing statement. I would only ask him
to hold himself in patience because
all these reports will be scrutinised by
the Public Accounts Committee of the

Parliament. They will have to say
the last word and the Govemmet}t
will have to satisfy the Public

Accounts Committee. Then only he
can draw the inferences.

Sir, the time is up. I am sorry 1
have not been able to enlighten more
and reply to some of the points.

Shri Joachim Alva: There is one
very vital question that I want to ask.
ini has vindicated the ap-
pointment of the Secretary of the
Ministry becoming the Chairman of
the Indian Airlines Corporation. May
I know whether you have permitted
him_ also to be the Chairman of the
Indian Hotels Corporation? Will he
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mind planes, will he mind hotels or
will he ming his job?

Shri Kanungo: Yes.
Shri Joachim Alva: You have very

glibly answered. You are fully ans-
werable to Parliament

Mr. Deputy-Speaker: May I put
all the -cut motions together?

Shri A. S. Saigal (Janjgir): I

to ask  question. I want to
know .

Mr. Deputy-Speaker: N, more ques:-
tians.

I now put all the cut motions to th»
vote of the House.

All the cut motions were put and

negatived.
Mr. Deputy-Speaker: The ques-
tion is:
“That the respective sums not

exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 3lst
day of March, 1966, in respect of
the heads of demands entered in
the second column thereof against
Demands Nos. 1 to 4, 113 and 114
relating to the Ministry of Civil
Aviation,_

The motion was adopted.

[The motions of Demand for Grants,
which were adopted by the Lok Sabha
are reproduced below—Ed.]

Demanp No. 1—MINISTRY oF Crivin
AviaTion

“That a sum not exceeding
Rs. 11,883,000 be granted to the
President to complete the sum
Tecessary to defray the charges
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which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Ministry of Civil Avia-

tion’.

DemaNp No. 2—METEOROLOGY

“That a sum not exceeding
Rs. 2,50,75,000 be granted tg the
President _to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Meteorelogy’.” ~

DemanD No. 3—AviaTtion

“That a sum not exceeding
Rs. 5,66,67,000 be granted to the
President to complete the sum
mecessary to defray the charges
which will come in course of
Payment during the year ending
the 31st day of March, 1966, in
respect of ‘Aviation’.”

DemaNp No. 4—Oterr Revenve Ex-
PENDITURE OF THE MINISTRY oF CrviL
AvIATION

“That @ sum not exceeding
Rs. 6,74,000 be granted to the
President to complete the sum
mecessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of Warch, 1966, in
Tespect of “Other Revenue Expen-
diture of the Ministry of Civil
Aviation®” . .

DeEMAND No. 113—CAPITAL QUTLAY ON
Crvi.  AviaTion

“That @ sum not exceeding
Rs. 520,07,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course  of
payment during the year ending
the 3ist day of March, 1966, in
respect of ‘Capital. Outlay on
Civil Aviation".”

Demanp No. 114—Orrer CaprTar OUT-
LAY. OF THE MiINIsTRY oOF Crvir
AviaTion

“That & sum not exceeding
Rs. 1,000 be. granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of
. payment during the year ending
the 31st day of March, 1966, in
respect of ‘Other Capital Outlay
of the Ministry of Civil Aviation’”"
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15.30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Sxry-FmsT Report

Shri Hem Raj (Kangra): I beg to
move:

“That this House agrees with
the Sixty-First Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 31st March 1965.”.

Mr. Deputy-Speaker: The question

is:

“That this House agrees with
the Sixty-First Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 31st March, 1965.”.

The motion was adopted.

15.30 hrs.

YOUNG PERSONS (HARMFUL PUB-
LICATIONS) AMENDMENT BILI.—
contd.

(AMENDMENT OF SECTION 2 BY SHrr C.
K. BHATTACHARYYA)

Mr. Deputy-Speaker: The House
will now take up further considera-
tion of the following motion moved
by Shri C. K Bhattacharyya on the
19th March, 1965, namely:— LY

“That the Bill to amend the
Young Persons (Harmfu] Publica-
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tions) Act, 1956, be taken into
consideration.”.
‘24 minutes are still left. 'May I know
how much time the hon. Minister

wants for reply?

The Minister of State in the Minis-
4ry of Home Affairs (Shri Hathi):
About 20 minutes.

Mr. Deputy-Speaker: Then he may
start his reply now.

Shri Hathi: Shri C. K. Bhatta-
charyya’s Bill deals with a subject on
the object or motive of which there
cannot be two opinions. His main
anxiety is that the publications which
.deprave or corrupt the minds of
young persons should be prohibited
and such publications should be
‘punished. So far as the object is
concerned, there cannot be two opi-
nions. And the speeches which hon.
Members have made during the dis-
cussion on this Bill have also indicat-
ed the same trend or the same object.
‘We have to be careful to see that the
literature, stories, pamphlets, maga-
zines etc. which are published and
circulated and are placed before our
young generation are not such as
would deprave or corrupt the minds
of the young people. We have to look
to that.

Some hon. Members have referred
‘to the cinema films and the pictures
and the songs that have an effect on
young persons. My hon. friend Shri
Yashpal Singh had referred to the
impression which these film songs
have on young persons. He has
-pointed out that many a time he found
the young children singing those film
songs in their homes or in the schools
or on the streets. That is a thing we
have to look into. We have stbries,
arid we have books and we have lite-
rature written hundreds of years ago
such as the Hitopadesha, the Pancha-
tantra etc. which can mould the cha-
racter of our young generation.
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15.35 hrs.
[Sur1 THIRUMALA Rao in the Chair]

But in spite of that, the young people
are always attracted by filthy litera-
ture. The present enactment, that is,
the Young Persong (Harmful Publi-
cations) Act, 1956, has aimed
mainly at stopping publication and
circulation of what were known as
horror comics, that is, stories which
used to come from abroad and which
had a tendency towards what was
called moral disarmament, that is,
moral disarmament of young persons;
in other words, they made those
young persons lose all the fine sense

of mercy, fine sense of compassion,
fine sense of love....
An hon, Member: Love also?

Shri Hathi: I am refering to love
that he should take me in that ser-
jous way in which I am talking. I am
I talk of banning of obscene litera-
ture, 1 would at least. expect of my
senior colleague Shri N. C. Chatterjee
that he should take me in that serious
way in which I am talking. I am
talking of a crusade against obscene
literature. I am speaking in the voice
in which Shri C. K. Bhattacharyya
the hon. Mover had spoken in this
House. I am voicing the sentiments
of almost all the Members of the
House who are at one in this noble
object of prohibiting such publications
so that minds of our younger genera-
tion may not be depraved or made
corrupt. When I mention the word
qove’ I am referring to it in the sense
of the love which a devotee has to-
wards God, which a mother has to-
wards her son, which a father has
towards the son or which a son has
towards his father or which a brother
has towards his brother. Perhaps he
thought, that when 1 was talking
about cinema songs, I was thinking of
that word in the sense in which my
hon. friend took it. I was not doing
that at all.
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He was thinking of the Sangam type
of love,:

Shri Hathi: I was talking about the
literature called horror comics. These
story books and the effect which
these books have on the minds of
young persons are described by diffei-
ent authors and different writers in
very vivid form. Dr, Fredric Wertham
has summarised the most subtle and
pervasive effect of crime comics on
children in a single phrase which I
had used earlier, namely moral dis-
armament. This consists chiefly in
the blunting of the finer feelings of
conscience, of mercy, of sympathy for
other people’s sufferings and so on.

The main object of bringing forward
this piece of legislation in 1956 was
to punish the circulation of this sort
of literature. The definition in the
existing Act says that:

*‘harmful publication’ means
any book, magazine, pamphlet,
ieaflet, newspaper or other like
publication which consists of
storied® told with the aid of pie-
tures or without the aid of pictures
or wholly in pictures, being stories
portraying wholly or mainly—

(i) the commission of offences; or
(ii) acts of violence or cruelty; or

(iii) incidents of a
horrible nature;

repulsive or

in such a way that the publication
as a whole would tend to corrupt
a young person into whose hands
it might fall, whether by inciting
or encouraging him to commit
offences or acts of violence or
cruelty or in any other manner
whatsoever.”. )

Now that was the main object of
this legislation, so that by reading
these stories, these books, young men
become crime-minded. As a result of
reading such books, many young
people took to offences. Such litera-
ture created psychological effect on
the minds of these young persons,
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and in order to stop the publication,
sale, hiring or exhibition of these,
this Act was passed. Shri Bhatta-
charyya also read at that time por-
tions of the speech of the late Shri
G. B. Pant in which he had
said that it was mainly for this
purpose,

Now I fully appreciate Shri Bhatta-
charyya’s intention in bringing this
particular Bill where he wants to add
certain items, namely (i) the com-
mission of offences, (ii) acts of vio-
lence or cruelty; (iii) incidents of an
obscene, repulsive or horrible nature—
the words ‘repulsive or horrible
nature’ are already there; he wants
to add the word ‘obscene’—(iv) any
matter relating to the private lives
of cinema stars, or (v) any matter
prejudicial to any linguistic ~inority.
He is not pressing the fifth item; I am
glad he has appreciated that it does
not fit in with the theme of the pre-
sent Bill,

So far as items (iii) and (iv) are
concerned, as I said this piece of
legislation was meant for horror
comics, such books or literature which
had the effect of morally disarming
the minds of young persons, making
them crime-minded. But we have
sec. 292 of the IPC which reads:

‘“Whoever—

(a) sells, lets to hire, distributes,
publicly exhibits or in any
manner puts into circulation,
or for purposes of sale, hire,
distribution, public exhibition
or circulation, makes, produ-
ces or hag in hig possession
any obscene book, pamphlet,
paper, drawing, painting, re-
presentation or figure or any
other obscene object whatso-
ever, or

(b) imports, exports or conveys

any obsceme object for any of

the purposes aforesaid, &

knowing or having reascen to
believe that such object wi'l -
be sold, let to hire, distributed
or publicly exhibited or in
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any manner put into circula-
tion, or

(c) takes part in or receives
profits from any business in
the course of which he knows
or has reason to believe that
any such obscene objects are,
for any of the purposes afore-
said, made, produced, pur-
chased, kept, imported ex-
ported, conveyed, publicly
exhibited or in any manncr
puf into circulation....

shall be punished with imprison-
ment of either description for a
term which may extend to three
months, or with fine or with both”.

Then sec. 293 deals with such litera-
ture being sold or exhibited to young
persons under the age of 21 and says
that such offence shall be punishahle
with imprisonment which may extend
to six months or with fine or with
both. Therefore, we have already
these two sections in the IPC dealing
really with obscene literature,

But the difficulty is that even in
spite of these provisiong being there,
the courts find it difficult to deal with
the matter—here again I would look
to the senior counsel, Shri Chatterjee.
The word ‘obscene’ is nowhere defined
in the IPC. What is obscene is again
to be decided having regard to a test
known as the Hicklin's test. A parti-
cular picture may be obscene from
one point of view; but the publisher
may say that the object of it was for
medical science, that it is a medical
journal where certain features of the
human body have to be exhibited or
described and it was with this purpose
that he published it; it may go into
the hands of a young person, for
which he is not responsible. 'Chen
again it may be a piece of sculpture,
or a piece of art, a picture of a god
or goddess. If it were simply a nude
picture, one would say it is obscere,
but it may be contended that it is a
pictyre of a goddess. An exception in
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this regard has also been made in the
Indian Penal Code. But courts have
differed, from country to country. as
well as from court to court as to
what is the criterion. Therefore,
although ordinarily we may say that
it is an obscene picture or obscene
piece of literature, it may be that the
accused may be able to gop scot-free
on some such excuse. He may say it
is a medical journal, which wag not
meant at all for young men; if the
father or the mother negligently let
it go into the hands of the young man.
it was not his fault. Such defence
theory could be accepted.

Therefore, it has been the experi-
ence of Government that it has
become’ difficult to obtain a conviction
although we try for it. I agree in
principle that it is necessary that we
should define what is ‘obscene’. But
the point is that by merely inireducing
the word ‘obscene’ the practica' diffi-
culty will not be removed. But that
does not mean that I would .not
accept in principle what is good for
the society and what requires to be
done.

.

With regard to this, I may mention
that another private Member's ; Bili,
Shrimati Lakshmikanthamma'’s Cri-
mina] Law (Amendment) Bill where-
in sec. 292 (a) is sought to be amend-
ed, where she has fully described it,
has been accepted for circulation for
public opinion. That is being circu-
lated. In addition to that, I have also
referred this question to the Law
Commission. So, having regard to the
need for punishing and dealing firmly
with those who publish such cbscene
literature, or literature which corrupts
or contaminates the minds: of young
persons, a3 I mentioneq earlier, I have
accepted in principle the &il]  intrn-
duced by Shrimati Lakshmikantham-
ma. In the Rajya Sabha, Shri Diwan
Chaman Lal has also introduced a
Bill and that also.I have accepted in
principle.

Shri Harl Vishnu Kamath (Hoshan-
gabad): That Housg. shuuld not. . be

V-
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mentioned here. Proceedings in this
session should not be referred to in
this House. That is the rule,

Shri Hathi: It is not a question of
quoting anything. It may be I cannot
quote for the purpose nf supporting
my argument, hut I can menticn it by
way of information. That is what 1
am doing.

There also we have accepted a
motion for circulation of the Bill
which seeks to amend sections 282 and
293 of the Indian Penal Code.

Therefore, 1 would like to assure
the hon, Mover that I am in complete
agreément with the need of having
a legislation which would deal with
such obscene literature strictly, and
by which we can put a stop to the
publication of such literature which
very badly corrupts our young gene-
ration. "As I said, there can be no
two opinions on that. We arc all at
one fn seeing to it that our future
generation is a generation whose mind
ie mnot corrupted by such horror
comieg or by such obscene literature.

‘Shri P. Venkatasubbaiah (Adoni):
‘What about the present gencration?

Shri Hari Vishnn. Kamath: By im-
plication, the present generation is
corrupt.

Shri Hathi: By youhg people I
mean people from eight years on-
wards. Of course, we all belong to
the present generation, but we certain-
ly want the future generation to be
protected also, that is very imnportant.

‘Therefore, while I fully accept the
principle, I would reiterate the consi-
derations 1 have mentioned already.
They a&re, firstly, the present Bill
deals with a subject which can be
said to be allied but is different from
horror comics. Secondly, there are
sections 292 and 203 of the Indian
Penal Code which deal with obscene
literature. 8o far as that is con-
cerned, ‘there is tlready a Bill pro-
posing certain amendments which has
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been circulated for public opinion.
Government have also referred the
matter to the Law Commission.
Further, the Mover himself is not
thinking of pressing one of the items.
In the circumstances, I would request
the Mover to withdraw the Bill.

7528

Mr. Chairman: Shri Bhattacharyya.
How much time will he take?

Shri C. K. Bhattacharyya: In any

case, I would not go on ad infinitum.

Mr. Chairman: The allotted time
for the Bill is almost over. There-
fore, he should be brief.

Shri C. K, Bhattacharyya: Some
time should be given to me.

Sir, when the Indian system of giv-
ing training to young men was evolv-
ed; it laid stress particularly on one
aspect, the aspect of self-control,
the teaching of self-restraint from
the very beginning of life. It is this
basic principle which is repeated again
and again as the boy progresses in
his education and advances in age.
In his very early life, he is taught:

st wfu: owar shEa gwEw:
a9 : FFOET AW AT I AEGATH

It means—

“If you allew your sense propensities
to run amuck, you run into danger.
If you control them, you get pros-
perity. These are the only two ways
open to you. Choose whatever you
like.” That is the first lesson given
to a boy.

Then, as he advances further, comes
this advice:

wfiqammm fg ST 4 wgha,
e iy wwt awgatafEiafe
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It says—

If your mind runs after any one of
your senses, that will take away from
you your prudence, your intelligence,
Yyour wisdom, and you will sink like
a boat in the sea which is leaky at its
bottom. You will be carried away.”

Shri Hari Vishnu Kamath: JIA1d-
fwaiwfa like o boat in a storm,
not a leaky boat.

Shri C. K, Bhattacharyya: There is
another sloka which has the meaning
which I have given. The result is the
same. “Do not be varried away by a
particular attachment, the particular
thing to which your sense propensity
directs you to go.” Shri Kamath will
appreciate this.

Shri Hari Vishna Kamath: Yes.
That is why I tried to correct you.

Shri C. K. Bhattacharyya: This is
the lesson which has been repeatedly
inculcated on young minds from the
very beginning of life, so that when
they come up of age, they have a
basis in life, standing on which they
are not easily shaken by what hap-
pens around them, by what happens
in the world. A boy who has been
trained and brought up in this way
is quite able to meet any reverses of
fortune, any changes in life, any
difficult situation in which he may
fall or be put into.

That basic idea which was incul-
cated in our educalional system should
be respected by any system that we
may evolve and follow now. That
was one of the reasons which pro-
mpted me to bring forward this Bill,
because there are materials coming in
which go against the basic training
of youth that we had evolved and had
tried to give to our young men.

If we look to lessons in history, we
find that indulgence in sex propensi-
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ties has ruined nations,
races,

has
has ruined countries,

ruined

An. hon. Member: Where?

Shri C. K. Bhattacharyya; Look into
the history of Greece, you will find it
fell, never to rise again. Look into the
hstory of Rome, ii fell never to rise
again. In France, a second Napolean
has not come into existence, and it is
faltering even now. Look into our
own history. In those stages of
Indian history in which it is found
that in literature, in social life, people
were given to indulgence in sexual
life or such tendencies or propensi-
ties, Indian history records a downfall.
That is the apprehension in my mind
which prompted me 10 bring in this
Bill, ang give a timely warning, so
that we may not be taken unawares.

I was very happy when I heard the
hon. Minister accepting the principle
of the Bill and being at one with me
in his ideas over this Bill. My point
is this. I want that things which are
not tolerated in our social life should
not be given any encouragement too
in our literature or films or in other
forms,

Shri D. C. Sharma  (Gurdaspur):
Do you read the Indian Observer?

16 hrs.

Shri C. K. Bhattacharyya: The
things that are shown in some of the
fiims, the things that are described and
dealt with in the literature to which 1
have referred in my Bill, are things
which we do not tolerate in our social
life. We do not allow in our social
life the secenes that we see in some of
the films. That is why my pont is
that this should not be allowed to
be read or propagated. It cuts at the
root of our social life itself; that is
undermining the social life, undermin-
ing family life and undermining the
individual life also. ‘The hon. Min-
ister was referring to how the same
thing can be looked at from a diff-
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erent aspect. I only referred to one
instance, this human body. It is all
related to human body. Take the way
in which Maharishi Dattatreya descri-
bes it:
e 7 g |
gty fafafare
Foa} qE gawwfaR |
wf wer-fawf dfsar: u”
This body which is
A QA
full of ugly things
covered with worms; there are so
many things growing up
FaTEgty
unless it is cleaned daily it will nor-
mally give out a bad odour,
fafafrearay
that is all the other things within the

outer cover of this body. If this
description is read, one Wwill not get

attached to human body. At one
place ‘there is this description:

FAFY AAGOTATIRY
this body.is full of urine and other

things, no one should get attached to
this body.

Mr. Chairman: Leave it at that.

Shri C. K. Bhattacharyya: Take
the other aspect. This is the descri-
ption of the poet.

the {wo hands are like lotus stems.”
. .

the face is the lotus itself,
EICL RIS

the beauty shining through the body

is like water in the tank. Then there
are other descriptions.

' Mr. Chairman: I hope you will
stop with the description of the face.
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Shri C. K. Bhattacharyya: There is-
another description.

FRAEATT TR
wad S

T e fafewr wF A}
e

Shri D. C. Sharma: Please translate
it.

Shri C. K. Bhattacharyya: There is
again ‘the same human body, from the
anatomical point of view, when a
doctor looks at it; he looks at it room
a different angle.

Shrimati Lakshmikanthamma (Kam-
mam): I hope you will say something
from Yogavashista where the body is

- mentioned as grave.

Shri C. K. Bhattacharyya: For the
time being, I am not going to the
grave; we are concerned with life yet.
So, this is the position. This litera-
ture may be allowed to be handled.
and read by mature persons but not.
by the younger ones. It is no good
saying that this literature is a pro-
duction of art, it is a production of
beauty, why not allow it to be hand-
led by all. It cannot be so because
there is something known as—

afaFT-wg

and in ‘'this case the principle
comes in. Something which may
be allowed to maturer minds cannot
be allowed to be handled by younger
minds. There were some Members
who speaking on this Bill suggested:
what is to be given to the younger
men? When Gandhiji went to Cal-
cutta to preach his movement of non-
violence non-cooperation long years
back in 1921, we met him at C. R.
Das’s house. I put one question to
him; I asked him: could you tell us
what is the secret of your strength?
what is there in you by which by
simply raising your finger you rule*
the minds of crores of people in India
and make them work or move them:
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that strength in you? His reply was,
to speak in one word, that is “Brah-
macharya.” That was the reply  he
.gave. I pui the second question.
Could you tell us what this Brahma-
charya means? The reply was also
very simple: “Do not keep super-
fluous energy. That is. idea] brahma-
charya.” That is, a boy who is given to
-studies must train his mind so that he
gives his entire energy to studies.
The boy must be trained in a way so
that he gives his entire mind and
energy and attention to the work it-
self. If we allow distraction and
dissipation, disasters will come. These
literatures which I have dealt with in
my Bill are one of the major and
Potent sources of bringing distraction
-and dissipation.

Shri D. C. Sharma: What was the
-secret of Mohamad Alj Jinnah?

Shri C. K. Bhattacharyya: The hon.
Minister was referring to the future
_generations. I shall make only one
reference and end there. We are
building up these Five Year Plans.
But for whom are these plans? What
is the foundation, the basis on which
these plans will stand? Who will
work out these plans? It is the
.younger people. If the younger gene-
ration is allowed to be corroded, these
plans will stand like a Tajmahal on
a mud base; it will topple down at
:any time unless the position is set
right, the base is set right, unless
there are young men who can stand
‘up to anything that happens in the
‘world and face them and have the
strength of facing them. Otherwise
none of these plans will lead to
suceess,

The hon. Minister has requested me
‘to withdraw this Bill. In fact I had
.already hinted that the Government
‘should take it up at least in princi-
ple; when he kindly referred to the
Rajya Sabha Bill T wondered whether
he could not accept this also for cir-
«culation along with the Rajya Sabha

lation.
Shri Hathi: No.

Shri C. K. Bhattacharyya: The Bill
of Mrs, Lakshmikanthamma also is
there. I wish that all these three
Bills should be circulated together for
opinion as has been done in the case
of the Rajya Sabha Bill. 1 would
request you Sir, to ask the hon. Min-
ister whether he will agree to its cir-
not agreeing to circulation.

Dr. M. S. Aney (Nagpur): You want
the Bil] or the speech to be circulated?

Shri C. K. Bhattacharyya: That is
a suggestion that T make and it is for
him to consider it.

Mr. Chairman: The hon. Minister is
not agreeing to circulation.

Shri C. K. Bhattacharyya:
withdrew the Bill.

Then 1

Mr. Chairman: Has the hon. Mem-
ber leave of the House to withdraw
the Bill?

The Bill was, by leave, withdrawn.

16.09 hrs.

MERCHANT SHIPPING
MENT) BILL

(AMED-

(Amendment of Section 456 by
Shri Indrajit Gupta).

Shri Indrajit Gupta (Calcutta South
West): Sir, I beg to move:

“That the Bill to amend the
Merchant Shipping Act, 1958, be
taken into consideration.”

Sir, I hope that this will not meet-with
any opposition from the hon, Minis-
ter because I do not think there’is
any reason for it. Under section 456
of the Merchant Shipping Act, power
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has been taken by the Government to
exempt any ship or sailing vessel or
any master, tindal or seaman from
any specified requirement contained
in or prescribed in pursuance of this
Act or dispense with the observance
of any such requirement if it is satis-
fied that that requirement has been
substantially complied with or that
compliance with the requirement is
or ought to be dispensed with in the
circumstances of the case. This is
the existing section—Section 456—
. Which I wish to amend slightly. As
everybody knows, this Merchant Ship-
ping Act was passed at a time when
our Indian shipping was still in a very
under-developed and, what one might
call, an infant stage. Of course, we
are still perhaps compared with some
other leading maritime nations of
.the world. We have still quite a
long way to go. But we are all quite
proud and can be proud of the fact
that Indian shipping is growing and
developing quite fast and by the end
of the third Five Year Plan the total
tonnage of Indian shipping is expect-
ed to reach the figure of 1.5 million
tons, which represents quite a rapid
rate of growth., But the Act dates
from a period of seven to eight years
ago when things were very much more
aindeveloped.

My amendment does not seek to
interfere in anyway with the exemp-
tion power which is taken under
section 456 by the Government. But
what I am pleading for is that these
exemptions which are given from
time to time to vessels in respect of
various conditions and requirements
which are stipulated under the Mer-
chant Shipping Act should be made
available to Parliament which is the
body, after all, which passed this
statute and put it on the statute-book.
Parliament in its wisdom considered
it necessary to give an exemption
Power of this type, and it was given.

Now, after the passage of seven to
eight years, when we are develop-
ing quite well, and some very well-
established shipping companies have
come into existence not only in the
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private sector but also in the public
sector—we have got our own public
sector shipping company—I think it
is time that Parliament should at least
be kept periodically informed of how
this power of exemptions is being
used. All that my amending Bill
seeks to do is to make it abligatory
for the Government to place before
the two Houses of Parliament once a
year a statement giving the list cf all
the exemptions which have been
made, and stating briefly the reasons
or the grounds for each such
exemption,

Why do I say so? Because I hap-
pen to be a member of the National
Shipping Board and in that body too
I had pressed for some information on
this ground purely as a matter of
curiosity. I wanted to know what
was happening and some information
was made available to the Board—I
am very grateful for that_covering
the period from October, 1964 to 15th
February, 1965. Some very interest-
ing things emerged from that infor-
mation which was given to us. I do
not wish to imply any motives or any-
thing behind these exemptions because
I have no knowledge of the actual
circumstances in which they took
place, but certain things strike one
immediately. There are a fairly large
number of exemptions given, but the
thing to which I am drawing the
attention of the House ig this: for
example, there are a large number of
exemptions, and perhaps the largest
single category of exemptions is being
given on the ground that there is a
shortage of properly qualified and
certificated officers. It is a fact that
there is such a shortage. It is also
a fact that if any country wants to
develop as a first-class maritime
power, then, one of the most essen-
tial jobs which they will have to take
on hand is the rapid 2xpansinn and
training of officers for its merchant
marine, The existing arrangements
which have been made are good, as
far as they go. But the Minister
himself will admit that they are still,
for various reasons, not adequate to
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cope with all our requirements. ‘That
is a fact. So, we find a very large
number of cases in which vessels are
being allowed to go to sea without
properly certificated officers. That is to
say, permission is being given to junior
officers to act as senior officers or for
officers who are qualified to act in
particular posts to serve in higher
posts. For example, Second Engi-
neers are often being allowed to act
as Chief Engineers, somebody hold-
ing a mate certificate is allowed to
serve as Master of the ship or Third
Officers are allowed to serve as
Second Officers and so on. To some
extent I am prepared to concede this
may be necessary in individual cases
of vessels here and there for the time
being, until we have got adequate
strength of officers. But what struck
me from this information covering
only a period of 4% months is that in
the case of certain shipping lines,
there seems to be a heavy frequency
and incidence of such exemptions
being granted to vessels belonging to
those particular lines. Not that they
are very small lines, under-developed
without adequate resources. Among
them we find some of the biggest and
best established lines.

For example, we find that within
this period of 4} months, several
vessels belonging to the Apeejay lines
were given exemptions and in some
cases, a particular vessel has been
given exemption twice or ihrice gver.
Vessels like Karuna, Anjali, Akash,
Ambar, Anil, Ambra and Rita belong-
ing to Apeejay Lines are being given
exemptions systematically and fre-
quently on the ground that they have
not got duly certificated and registered
officers holding proper qualifizations.
I made some enquiries in Bombay and
found that the same Apeejay Lines
are the very people who have recently
discharged and retrenched a number of
their qualified and certificated officers
including the Chief Engincer, Yet,
they are pleading for exemptions ¢n
the ground that there is dearth of
properly qualified officers. What I
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am trying to emphasise here is that if
data of this kind is made available to
Members of Parliament, some mem-
ber who takes interest in this matter
may look into it and it can be brought
to the notice of the Transport Minis-
try, so that if necessary, in any parti-
cular case, an enquiry can be made
into it to see what is going on.

Take the example of even the
Jayanti Shipping Company, which is
supposed to be the pride of our ship-
ping fleet, with vast resources and all*
that, which has made a very big con-
tribution in increasing our tonnage.
I find in the same period at least four
vessels—Lakshmi Jayanti, Chandra-
gupta Jayanti, Buddh Jayanti and
Gandhi Jayanti—have also been
exempted on the same ground. I do
not want to go into great details.
There is the Malabar Steamship
Company, the Bharat Steamship Com-
pany, etc. Some particular lines
like this are the main apnlicants for
exemption and the main, if I may say
so, offenders,

My contention is, if this kind of
thing is allowed to go too far—I do
not say it has gone too far yet—but
if this practice is allowed to go too
far and if shipping companias on their
sweet will are easily able to get
exemptions to employ officers who are
not properly registered and certificat-
ed, a situation will be created im
which the incentive, the urge to deve-
lop a bigger cadre of qualified mer-
chant marine officers in this country
will suffer. The urgency of both the
shipowners and Government to acce-
lerate the schemes for training mer-
chant marine officers is bound to
suffer.  Therefore, this is a matter
which, I think if occasion arises,
‘should be looked into whether parti-
cular lines are particularly prone to
this kind of deficiency.

Then there are other examples
which, to my mind, seem to be per-
haps even more serious from another
point of view, that is, in respect of



7539 Merchant

essential safety appliances and cquip-
ments which the Merchant Shipping
Act has very categorically pointed out
as the minimum requirements which
any vessel going to sea must satisfy.
Here too I find that there are a large
number of exemptions given and.there
too I find there are particular lines
which are the main defaulters. For
example, the Bombay Steam Naviga-
tion Company, I find, over a period of
four and a half months have secured
exemption for five of their vessels,
Champavathi, Chandravathi, Rohidas,
Ratnagiri and St. Anthony, These
vessels were given permission to sail
without any emergency receijvers;
that is to say, without wireless sets
which are required whenever a storm
comes or a vessel is in distress to
send SOS messages and so un. Even
.in respect of such vital equipments as
emergency receivers, not one vessel
but five vessels, all belonging to one
company, the Bombay Steam Naviga-
tion Company, have been given
exemption by the authorities, the
authorities being the office of the
Director-General of Shipping. The
reason given is that these were very
old vessels, and being very old vessels
they have not got the equipments and,
therefore, they can continue to sail
merrily without emergency receivers.

Even in the case of the great
Jayantj Company, Gargi Jayanti, Par-
vathi Jayanti, Arya Jayanti and
Shankara Jayanti have been given
exemption from having water-tight
doors to their engine rooms. As
everybody knows, engine rooms are
liable to be flooded in *he event of
any collision or any damage done to
the side of the ship and if the engine
room is flooded that is the end of the
vessel. Therefore, water-tight doors
are the essential minimum require-
ments. But these ships have been
given this exemption and unce again
the ground given is that they were
very old vessels.

‘I can recite many more such
examples. There is a ship called
Seva—I do not know the line to
which it belongs—that vessel was
8iven exemption from having to carry
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and life-boats and no reason was
given in the information which was
supplied to the Shipping Board as to
on what grounds this exemption was
given. There is a motor vessel call-
ed Asoka which was given exemption
from carrying any parachute signals
in its life-boats for which also no
ground was given. These are a few
examples which hawe raised this
problem in my mind.

All I wish to say here is that in the
present condition of Indian shipping
angd the stage which we have reached,
I understand and I am willing to con-
cede that there may be certain short-
ages here and there or inability
sometimes to obtain certain equip-
ments because, maybe, the equipments
are not manufactured in this country,
but my point is that if these things
are to be given proper priority, if the
Government is to refer to these
matters with due sense of urgency
when we are making a bid to become
an important shipping nation and one
of the maritime nations of the world,
I think it is necessary that these
matters should not be left now, after
the passage of 7 or 8 years, entirely
to the unfettered discretion, execu-
tive discretion, of the officers of the
Director-General’s office. They may
be very good officers,—I have nothing
to say against them—they may be
experts in their line, but being human
beings they are always prone to err,
and as far as these big shipping com-
panies are concerned, some of them
resort to, well, some measures and
methods which are not completely
above board in order to secure such
exemptions.

I do not wish to say that all our
ships, Indian ships, which are sailing
on the high seas are going about with-
out qualified officers, or that all of
them are lacking in minimum equip-
ments. I do not wish to give any
such idea at all. If I had any such
idea, I would have moved a. Bill to
delete section 456 altogether. I am
not saying that. I am saying that the
power of exemption should remain.
All I am saying is that these two
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Houses of Parliament should receive
a statement, at least once a year,
listing all these exemptions and
giving briefly the grounds for those
exemptions so that anybody who is
interested in this subject can look into
them.

I may just pbint out that we have
copied our Merchant Shipping Act
very largely from the corresponding
British legislation and in fact many
of the old and out of date clauses of
the British Act have also been incor-
porated into our Act. But I may
point cut that in the Merchant Ship-
ping Act of the United Kingdom there
is precisely this provision made which
I am seeking to introduce into our
Act. If 1 may quote, there it is sec-
tion 78(2), formerly this Act had said
“the Board of Trade” because that
was the authority, that has now been
amended to “the Minister of- Trans-
port and Civil Aviation in the United
Kingdom shall annually lay before
both Houses of Parliament a special
report citing the cases in which they
have exercised their powers under
this section during the preceding year
and the grounds upon Wwhich they
have acted in each case”. So, it is not
that I am suggesting something which
is without precedent or which is some-
thing terribly radical or alarming in
any way. This is done regularly in
the United Kingdom also and I would
say that a time has come when we
must earn a reputation abroad for
exercising some proper vigilance over
the minimum safety precautions of
our ships because we are carrying
passengers too. We are carrying our
own crews who have got =very right
to expect that proper steps should be
taken to see that their lives and their
safety are guaranteed. Therefore I
would urge upon the Minister to ac-
cept this amending Bill of mine.

Mr, Chairman: Motion moved:

“That the Bill to amend the
Merchant Shipping Act, 1958, be
taken into consideration.”
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Mr. Chairman: Is Shri Vishwa Nath
Pandey desirous of moving his amend-
ment?

Shri Vishwa Nath Pandey rose—

Shri N. C. Chatterfjee (Burdwan):
Not at this stage.

Mr, Chairman: I -want to simplify
the procedure. I can then take the
amendment as moved and the dis-
cussicn can be both on the Motion and
the amendment.

Dr. M. S. Aney (Nagpur): There
can be two amendments to this
Mpotion at this stage—one for circula-
tion and the other for reference tc a
Select Committee,

Shri Shree Narayan Das (Dar-
bhanga): The amendment is to the
clause and is not for circulation.

Shri Heda  (Nizamabad): The
amendment should be taken up at the
time of clause-by-clause considera-
tion. -

Mr. Chairman: All right.

Shri N. C. Chatterjee: Mr. Chair-
man, Sir, I want to support this Bill.
I am satisfied that this Bill is not at
all very ambitious. I would not have
lent my support if there was any
attempt to take away the Dpower of
exemption. That is absolutely neces-
sary.

When I had the privilege to rep-
resent this country before the Com-
monwealth Law Conference in
England, I remember, I had a discus-
sion with sorne members and the Sec-
retary of the Delegated Legislation
Committee of the British Parliament
and I was told by the greatest autho-
rity, Sir Cecil Carr, that they wanted
to make parliamentary legislative
authority really effective; otherg
wise, if exemptions are left to
the sweet will of the subordinate
authorities, there may be eases of
favouritism, nepotism or unfair prac-
tices. Therefore, they say, when Par-



7543 Merchang
liament is the supreme legislator, it
should not be merely technically sup-
reme but that parliamentary checks
should be effective and that can only
be effective if exemptions granted
under such a power are placed before
Parliament in some shape or iorm.

I was told that not merely rules
made under rule-making and subordi-
nate legislation power but also
exemptions granted under similar
statutes were placed befora the Com-
mittee and ultimately Jaid before
Parliament. I think, that is a desir-
able objective in order to make par-
liamentary democracy really effective
and rea'ly checking all cases of un-
fair practices in this subject.

What are vou going to do? You
have got p-actically blanket power.
You know that in such a case it is
very difficult to lay down criteria.
No standards have been prescribed;
no criteria have been prescribed. It
has, therefore, been left to the will
of the executive, to the discretion of
the particular officer or a particular
set of officers concerned and they
have given exemptions in a large
number of cases; maybe good, maybe
bad; maybe that should be revised.
But Parliament should be told. All
that we ‘want is that Parliament
should be informed in how many cases
exemptions have been granted and
why exemptions have been granted,
So that we may know that the pro-
gress of merchant shipping, the pro-
gress of legislation, the progress also
of checks and balances, is maintained
properly so as to secure efficient ser-
vice and there should be no danger
to the passengers or the goods con-
cerned. That is very vital. What are
we doing? We are really copying
one clause of the English statute.
What does the English statute say?
It savs that the Board of Trade shall
lav before both the Houses of Par-
#liament annually a report stating the
cases in which they have exercised
the powers of exemption during the
preceding year and the grounds upon
which these exemptions have been
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granted. My hon. friend, Mr. Indra-
jit Gupta, has practically copied that
clause which is in the English statute.
He is simply saying that you follow
the same procedure, the same safe-
guard, the same method and place a
Jeport before Parliament so that we
may know how this power has been
exercised, how the discretion has been
actually worked out during the pre-
ceding year. These are the things
which are liable to be abused. We
are not saying that they have been
abused. But from the formidable
list which Mr. Indrajit Gupta read
out, I am satisfied and possibly other
hon. Members are satisfied that there
is a case for scrutiny, there is a case
for some vigilance, there is a case for
watchfulness, and we shal] be failing
in our duty if we do not request the
Minister simply to give us the list
and tell us on what ground they
granted exemptions, We are not
taking away his power; we are not
taking away the power of the exe-
cutive. We are completely leaving
it to the Government and its officers
to exercise wide powers of discretion.
We are simply saying that when you
have done it, please let us know why
you have done it, in how many cases
you have done it and if there is any
abuse of discretion or if there is any
case where the power has been exer-
cised improperly or there is some
prima facie ground, we can bring it
up before Parliament and discuss it,

16.32 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

Sir, I am quite sure the hon. Minis-
ter is also anxious that we should
have this clause in our Merchant
Shipping Act and that our standards
should be very high and that they
should not fall below those of Eng-
land or any other country in the
world. If you want to maintain high
standards, it is right that we should®
have the same pattern which obtains
in the United Kingdom. I hope this
Minister will have no difficulty in
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accepting this Bill which makes a
very very reasonable, moderate and
salutary amendment on the British
lines. Only one clause is being added
in section 456 of the Act and that is
exactly copied from the correspond-
ing clause in the English Merchant
Shipping Act. Therefore, I submit
that there should be no difficulty in
accepting it. Parliamentary demo-
cracy will be more effective and our
vigilance will be more concrete and
realistic and that will lead to better
standards all round.

Mr Deputy-Speaker: How much
time will the Minister regiure?

The Minister of
Raj Bahadur):
to 15 minutes.

Transport (Shri
1 will take about 10

Shri D. C. Sharma (Gurdaspur):
Mr. Deputy-Speaker, Sir, I am amazed
at the moderate tone which Mr.
Indrajit Gupta has employed in pre-
senting this Bill. I am also happy to
find ¢hat Mr. Indrajit Gupta has
taken as a model the Bill which comes
from the United Kingdom. I think
this shows some kind of change in
his attitude towards several things.

Sir, I feel very happy to say that
the Bill which he has brought for-
ward should not have been called an
amending Bill. It does not seem to
amend any principle or provision ot
that Bill. This Bill deals only with
those aspects of legislation which
come under the purview of subordi-
nate legislation as the hon. Member,
Mr, N. C. Chatterjee, put it, or they
come under the provision of those
clauses where the Parliament is sup-
posed to know the details from day-
to-day or from month to month, every
six months or every year. But, un-
fortunately, our Director-General of
Shipping is not as vigilant about the
future of our merchant navy and as
jealous of the reputation of our mer-
chant navy and the good name of our
country as he should have been. 1
ask you: How can you ask a school
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teacher to become a professor on any
subject in a university?

Shri Khadilkar (Khed): My hon.
friend has become a professor.

Shri D. C. Sharma: I was not a
school teacher. Unfortunately, this
remark has been made by a person
who has the calibre of a school
teacher. How can you ask a fireman
to become an engine-driver? Unfor-
tunately in this country, we have to
be very careful that we maintain
standards. We have to maintain
standards in every line. We have the
Indian Standards Institution to main-
tain standards so far as our products
go. Similarly in the merchant navy
also we must maintain the highest
standards. If we let go the standards
today, I think it will become very
difficult for us to observe those stan-
dards in the days to come, because
as time passes, vested interest grows
more and more entrenched, and one
of the biggest enemies of democracy
in our own country is the vested
interest, whether it belongs to the
merchant navy or to any other form
of enterprise. Therefore, I feel that
keeping in view the good name of
our country we must accept the con-
tention put forward by Shri Indrajit
Gupta. I have always been in favour
of progressive things. I never thought
that the Director-General of Shipping
had such unlimited powers....

Shri N. C. Chatterjee: Uncana-
lised.
Shri Shinkre (Marmagoa): My hon.

friend had given those powers to him.

Shri D, C. Sharma: In spite of the
noble efforts of Shri Raj Bahadur
who has done a great deal for it, and
in spite of what my hon. friend Shri
Raghunath Singh has done for it, our
shipping has not taken that kind of
shape which it should have.

What do you think of a ship which
does not have any safety devices?
What would you think of this Lok
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Sabha if we were to lose all safety
devices? If there were no safety
devices in case of fire, if there were
no safety devices of other kinds, then
what would happen? What do you
think of a Sabha where anybody can
go and occupy the Chair? After all,
we have a Panel of Chairmen, and
we have the Deputy-Speaker and the
Speaker. So, anybody and every-
body cannot go and occupy the Chair,
After all, certain minimum qualifica-
tions are there, and those qualffica-
tions have to be observed.

Therefore, I feel that this Bill
should receive the unanimous support
of this House, because I feel that it
is in the interests of our country.
Shri Indrajit Gupta has given a list
of some companies which have been
enjoying privileges much more than
others. I am not in the least interest-
ed in those companies. There are a
few companies whose names I have
heard for the first time. There are
certain ships which are named after
some of those great persons mention-
ed in our religions, in our literature
ete. 1 think that for the good name
of our country, these companies
should be told that they will not
have any exemptions.

Shri Shinkre:
exemptions.

They may have

Shri D. C. Sharma: My hon. friend
should listen to me. Why is he get-
ting so impatient? 1 am not talking
about Goa’s merger with Maha-
rashtra, but I am talking of some-
thing else. What is it that he wants?
He only wants that whenever there
is any exemption granted, Parliament
should be seized of it. That Is very
legitimate; there is nothing revolu-
tionary about it. Even if there is one
exemption, we should be told about
it. Even if there is lack of one safety
device on a merchant ship, we should
be informed about it. I think it is
the duty of democracy to be know-
ledgeable. If democracy ceases to be
knowledgeable, democracy will pave
the way for dictatorship. Therefore,
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knowledgeability is of the essence of
democracy.

I thought Shri Indrajit Gupta was
a very revolutionary person. But with
all his revolutionary fervour, he has
brought forward a Bill which is mode-
rate in its intentions, restrained in its
expression and clarificatory in nature,
which seeks to give us a little more
power of knowledge than we have. I
whole-heartedly support the Bill.

Shri Thirumala Rao (Kakinada): I
had no intention of intervening in
this brief discussion. But I wanted
to bring a few facts to the attention
of the House.

The total ionnage in this country
is abouit 15 lakhs, The number of
ships concerned is about 200 or so.

Shri Raj Bahadur: 223.

Shri Thirumala Rae: All types of
ships. With regard to motor vehicles
and all those things, they are examin-
ed and given a fitness certificate. But
all these things are done adminis-
tratively. Every little thing that is
done on the road or in the railways
or in any other place is not brought
up before Parliament or laid on the
Table. These are small things. The
number of cases cited by Shri Gupta
is about 8 or 10. Some of them may
be bad cases, but it is being done by
highly qualified, technically trained
staff of the Directorate-General of
Shipping.

Shri Indrajit Gupta: I can cite
many more.

Shri Thirumala Rao: In regard to
the training of officers, it is a bottle-
neck about which I would like my
hon, friend to join many of us to see
that the training capacity of the ship-
ping department is expanded very
much. We are all keen on that. We
are anxious to have the maximum
shipping in the country. But the %
tempo of training, creating the requi-
site cadre of trained officers is not
keeping pace with the demand. This
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is the trouble experienced b& all ship-
ping companies.

The shipping company, which he
mentioned—I did not want to mention
names—the Jayanti Shipping Com-
pany, has in the last three years
brought into ‘existence 5 lakh tons
with 23 ships. They require 150-160
trained officers in one bunch.

Shri Shinkre: The Bill does not
take away the power of exemption.

Shri Thirumala Rao: Why does he
interrupt me? He may not like my
argument.

Shri Shinkre: I was saying the Bill
does not take away the power of
exemption.

Shri Thi-umala Rao: What I say is
that the training capacity in the coun-
try should be considerably augment-
ed. At one time, even foreign officers
were permitted to run these ships,
because there were no trained Indians
avaijlable. By this, I do not want to
support or plead for any dilution of
the quality of officers or the training
capacity of the offices. Still 1 say
that on these ships, some junior
officers qualify themselves by sheer
experience, by length of service, to
man higher posts. Even then, the
officers are tested and examined
before being promoted to occupy
higher posts.

There are a number of small
second-hand or third-hand v. sce's that
are running on the coast. They arve
not allowed by the Shipping Ministry

to travel long distances where, if any .

trouble comes overseas, thev may not
be able to rectify it immediately.

With regard to Jayanti Corpora-
tion, T can tell yvou it has only seven
old shins. Three have been scrap-
ped. and four are used for short dis-
tances on the coast. That is mo-e or
Jess the case with the other com-
panies also. All these things should
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be carefully looked into, I have no
doubt about it.

The British Act was mentioned. 1
have not got any personal knowledge
of the British Act and how it has
been working, but British shipping
has one of the biggest shipping ton-
nages in the world. Therefore, they
have got all these things. It must be
a sort of conventional thing that all
these things should be brought before
Parliament or laid on the Table of
the House. It is for the Government
to see how far it is convenient, and
how far it will be expedient to accept
this amendment. If they accept it, I
would like it. If for practical reasons
they do not accept it, I will not make
much about it.

Shri Narendra Singh Mahida
(Anand): I laud the object of Shri
Indrajit Gupta in bringing forward
this Bill.

1 have been connected with the
great shipping firm of Scindias for
about 14 years. I was one of the
directors of its subsidiary companies,
and I have seen from experience that
there is actually a shortage in the
officer cadre of our merchant ship-
ping. As a result, shipping com-
panies, not having top-ranking officers,
have allowed others to work in a
capacity for which they are not quali-
fied. It is for this reason he wants
to waive -the exemption clause and
wants to bring us up t~ British
standards.

Shri Shinkre: Not waiving it.

Shri No--ndra Singh Mahida: If
the standards of the British merchant
marine are achieved, then I think this
exemption clause is not at all needed.
But we have a lower standard of
officers who do not have adequate
qualifications and we cannot provide
adequate training, and that is why
Government is probably inclined to
give this exemption at the request of
the companies. The only alternative
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is to have more apprentices and train
them here or send them abroad to
Porismouth or other places for train-
ing.

During the war many officers got
trained, but now there is actually a
shortage, and except the Dufferin I
do not think we have any means of
training officers.

So, the merchant navy requires
a lot of attention, and I am quite sure
the hon, Minister would pay the
needed attention to it and see that
our standards become comparable
with those of world standards.

Shri Heda (Nizamabad): While I
congratulate Shri Indrajit Gupta on
the knowledge and interest that he
has shown of shipping, I am not in a
position to support the Bill. ~

The point is very short. The point
that he has forcibly put before us is
about the powers of the Director-
General or the executive. He has no
disagreement with those powers.
What he wanted was that any exemp-
tions given should be brought before
the House, and for that he cited the
example of UK.

In UK. the standards are very
high, and therefore they wanted to
have greater control. Let us imagine
what will be the effect if this Bill is
passed. The effect will be that all
these things will have to be brought
before the House by the Director-
General. That means the Director-
General will think that it is better
to be on the safe side, and he may
not think of the national interest. He
will think, “Why give exemption? I
do not lose anything. Why should
my name figure in the debates or
discussions in the Lok Sabha”.

Why does the Director-General or
any executive give exemption? The
reason is very simple. The reason
is that we are short of shipping. If
we do not allow these ships to run
for these short distances where the
risk is almost zero, the result will be
that this loaq will have to be taken
by the foreign ships, and that means
we will lose foreign exchange earn-
ing. Our shipping will not progress
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and these ships will have to be ulti-
mately thrown away before they would
have been otherwise discarded.
Therefore, in the stage when we are
progressing and growing in shipping
certain sympathetic attitudes on the
part of the executive are necessary.
If we want that the executive should
have that sympathetic attitude in
national interest and save foreign
exchange, then we should protect and
safeguard the executive from being
the targets on the floor of the House,
Therefore, I think it is not a good pro-
vision and we should not ask the
Director-General to make a special
Teport of all the cases wherever he
l:nas given exemption. Thereby he
invites himself to be the target in
this House. Therefore, I oppose the

Bill and I hope -the Government will
also oppose it.

Shri Khadilkar: Sir, our merchant
navy or merchant shipping is in a
state of infancy ‘more or less. It is
growing of course. At this stage we
are trying to build up our merchant
ships and expand in certain directions.
Fortunately for us, the director-gene-
ral of shipping is the most enlightend
person whom I know and the House
also knows and the Minister in-charge
during his tenure has done a good deal
to encourage merchant shipping.

Shri Thirumala Rao: Are you refer-
ring to Dr. Nagendra Singh? He is
not the Director General now.

Shri Khadilkar: He is; I know it.
He has certainly done a good deal to
expand as far as possible. The main

-thing is that in the case of air services

because, while the Tatas were running
on the international routes, they laid
down certain standards comparable
with foreign service standards, in
some cases even excelling them.
Therefore, when the services were
taken over by the Government, we
had enjoyed certain prestige so far as
air services are concerned because
those standards are maintained agd
are kept high, That fact should no
be ignoreqd while building the ship in-
dustry.
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The purpose of this Bill is certainly
to do away with the power of exemp-
tion given to the Director General of
-Shipping to exempt certain categories
of ships’ workers and certain other
-conditions to be maintained, like
safely devices sanitation, health and
.other things, if I remember correctly.
If this power is there, I am not sug-
:gesting that it would be abused or
used negligently or certain favours
would be shown to the new shipping
companies. I do not for a moment
suggest this. But I would certainly
plead—and I hope that is the purpoze
of the Mover also—that the standards
must be established and Indian ship-
-ping must grow. He wants that the
standard of shipping must be com-
parable to other standards, UK.’s
standards, UX. which is a pioneer in
shipping industry. There is a private
sector but there is also a national
sector in merchant shipping as well
.and therefore, at this juncture, should
we lay down certain strict rules and
.conditions regarding sanitation and
other conditions, safety and other
things to be observed? I think it will
be in the best interests of the ship-
ping industry; the health of the ship-
ping industry and its growth, if it
-wants to grow faster, safely and sani-
tation standards must be preserved.
‘The quality of service and high stan-
dards would help its growth. Even
.my hon. friend over there who is
very intimately connected with the
Jayanti Shipping concern—it is grow-
ing fast no doubt—should welcome
such a move, namely, that Indian
shipping and Indian marines should
grow and that ‘the Indian flag should
move over all the seas and to that

end it should maintain the highest
.standards and should carry greater
merchandise and greater freight for
our shipping industry. Therefore, I
would plead with the Minister and
with the Director-General of Ship-
ping . . . kR }

Shri Thirumala Rao: Is he in favour
.of s-rapping all the exemptions, ac-
.cording to his standards?
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Shri Khadilkar: The Mover of
the Bill wants to see that certain
standards are maintained, and he has
quoted the United Kingdum example,
It is for the Minister to consider those
suggestions in the light of what he
has said and that is my purpose in
supporting this measure.

Shri Raj Bahadar: Mr. Deputy-
Speaker, Sir, I am grateful to the
hon, Members who have teken part in
the debate on this Bill und have ex-
pressed their great concern and
anxiety about the standards to be
maintained in respect of the opera-
tions of our merchant navy. 1 am
at one with them in their interest, and
I may assure them that we shall main-
tain the best and highest standards so
far as the operations of our ships and
vessel across and over thc seas are
concerned. There can hardly be any
two opinions about it. The exemp-
tions do not for a momert purport to
dilute the standards by an iota. I give
that assurance here and unow catego-
rically. The question s without
compromising with those standarcs
in any manner, in any shape or form,
whether exemptions are necessary and
possible or not in respect of certain
technicalities, etc. There it is where
it was found, in the wisdom of the
House at the time, when we passed the
Merchant Shipping Act, that the power
of granting such exemption must l?e
vested in the Director-General or in
the Government. Now how is this
power exercised? 1 may assure, Sir,
that the authorities ~oncerned exer-
cise it not arbitrarily, not whimsically,
but on the basis of the advice given
to them by technical officers. So it is
entirely at the discretion of the tech-
nical officers themselves.

Now, who are the techuiral officers?
The technical officers happen to rise
from the ranks: they have themselves
served in the ships, and they, by dint
of their merit and by seniority ard
otherwise, rose to the level of Chief
Surveyor or the past of Nautical Ad-
viser, and it is they, who, in any par-
ticular given case, advise whether a
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particular exemption shoualj or should
not be given, That is the basis on
which we proceed. That particular
right or authority or discretion has
been aliowed by the Merchant Ship-
ping Act through the wisdom of this
House to those officers.

Than the question was raised why
did we not follow the practice in the
United Kingdom, according to which
the Minister is called upon to submit
:a huge list of exemp'ions of all types
given from day to day, and to place
the list on the Table of tlic House. It
was asked why should we adopt a
-different practice. It is only a ques-
tion of practice. I must say that it
was thought proper by thiz House that
that particular, provision in the or
practice based on it is not necessary
in our case. In fact, when we came
forward with the Bill beicre the House,
we took out that particular provision
which compelled the Government tc
place on the Table of the House a
list of all the exemptions, because that
was considered to be rather cumber-
some and not so nceessary. We
thought that all those exemptions
could be published in ‘he official
gazette so that anybody might read
them, but even that particular thing
was not considered necessary by the
Joint Committee. The Jomnt Com-
mittee said it is not necessery and
we must leave it to the unfettered dis-
cretion of the technical oficers. That
confidence was expressed in our Tech-
nical officers. We are snre that they
will always take good rare about
safety standards.

What are the arguments which are
understandable? The arguments ad-
vanced are whether considerations of
safety could be compromised: I
should say they cannot be and in any
case they are not compromised. What
is the touchstone, and what is the cri-
terfon for that? The criterion is that
while so many exemptions have been
granted, fortunately for us, not one
of those exemptions granted has prov-
ed to be foolish, arbitrary or unwise,
and that is why I say that these ex-
emptions themselves stand vindicated
and justified. There iz no question of
any worry or anxiety on that score.
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The second consideration urged by
the mover is that sometimes because
of shortages, junior officers are allow-
ed to act for their seniors. Prof.
Sharma went to the length of com-
paring a ship with the ship of the
Lok Sabha and said that anyobody out
of us here cannot walk up to the
Chair. I say with all respect to the
Chair that the Speaker is chosen out
of one of us; the Deputy Speaker is
chosen out of one of us and a Chair-

. man also is selected out of one of us.

Let us for a moment imagine there is
a great crisis in a ship. Suppose be-
cause of illness or some other incapa-
citation, a Chief Engineer cannot func-
tion, can’t his junior take his position?
These exemptions are as much a train-
ing as a necessity. They have to be
justifieq on that score also. There
must be a sense of self-confidence
amongst the junior officers.

There is no question of our officers
facing the dismal prospect of unem-
ployment, we have seen to it that
whomsoever we train, they are use-
fully employed. In fact, we just allow
a margin to be kept, so that there is
no complaint about unemployment.
We allow the shipping companies to
train their own officers to fill up the
margin and not more. So, we keep an
account of that.

For this limited purpose, shall we
adopt the UXK. practice? The UK.
model appeals to some of us. Perhaps
because we have had our traditions,
good, bad or indifferent with the past
regime. In some cases, these practiceg
may be good and in some others not
so good. But a practice should not
become some sort of a scripture for
us—because the British have provided
in their Act, so we should also pro-
vide it in our Act. Is that any argu-
ment? In our Parliament, we have
got full opportunity to ask for any
information that we require at a
moment’s notice. Whenever it is des
gired that a list of exemptions given
during a particular period sholud be
¥nown, any member can table a quas-
tion and it will be laid on the Table.
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If there is any suspicion about any
particular exemption, that can be the
subject-matter of an interpellation
and we will give the required expla-
nation. Tha: is much bett>r than a
thing coming in a routine manner. If
a thing comes in a routine manner, it
just goes. Most of us may not bother
to look at it.

I would say that the present provi-
sion in the Bill is quite adequate. I
am gratsful to my friend for having
brought the issue to the fore. That
will enable us to be more on the alert.
Our officers will take due note of what
has been said by hon. members. I
give that assurance that there will be
no compromise with standard of
safety or safety equipment or other
standard in our merrhant navy. We
shall try to hold aloft the banner of
our merchant navy as high as possible,
We shall try to restors it to its pris-
tine eminence and glory, which it
used to enjoy in times past. That is
our ambi'ion.

With these words, I request
Mr. Indrajit Gupta to bear with .ne
and withdraw the Bill.

Shri Indrajit Gup*‘a: Sir, I appre-
ciate very much the minister’s decla-
ration of good inten‘ions. I have
never doubted his good intentions
this matter at a'l. But I was not able
to follow exactly on what ground he
is ovposing thz2 Bill, except perhaps
as I cou'd find ou* from some of his
later remarks that there may be some
technical difficulty of paper work.

Shri Raj Bahadur- I said, the pre-
sent prictice has worked well and
there is no necessity for us to copy the
UK. praciice.

Sthri Indrajit Gupta: T am not bother-
ed much about the U.K. practice; even
it it was not there, I would have
brought forward this Bill. Mr. Heda
said, in UK. the standards are very
high. Quite trus, but I cannot follow
the lazic that where the standard.? a!:

rv high, parliamentary scrutiny isre-
;Ziied gaml; where the standards are
ow, no parliamen‘ary serutiny is re-
quired. I am not able to follow it. Iam
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also not able to appreciate Shri Heda’s
argument that if this Bil] is passeqd it
will sort of tie the hands of the Direc-
tor-Genera] of Shipping. I do not
think that is a very complimenta.y
remark to make about the Director-
General of Shipping. Because, after
all, as the hon. Minister has himse.f
staied these exemptions are given on
sound technica] nautical grounds. If
that is so, no Director-General or any-
body in his office need have any rea-
son to be apprehensive that when this
information is supplied to Parliament
somebody wi'l be at his throat and,
therefore, he should always try to
avoid giving exemption. I do not think
that is a complimentary way of refer-
ring to his duties.

As far as the Minitser’s remarks are
concerned, all I would say is, if he is
prepared to give an assurance—I
would have preferred it if he had
stated it of his own vo'ution, on his
own iniiiative—on my Bil] that gnce
a year—I am not asking for piles of
paper to be put here or placed on the
Table every week or every month—if
on his own initiative he says that once
a year they will give us this informa-
tion—if only two members look at
them and all the rest do not look at
them what is the harm?—then I am
prepared to withdraw the Bil] and I
would not insist that it must be put
as an amendment to the main Act. Let
him say that he will supply that infor_
mation.

Shri Raj Bahadar: May I just say
that what I have said i, whenever
information is sought, e‘ther by ques-
tion or otherwise, we shall certainly
supply that information.  The question
that I have to address myself is whe-
ther a statutory obligation shou'd be
placed on Government to supply all
that information, whether we should
make it obligatorv in the statutory to
do that. If any Member of Parlia-
ment asks a question in the House, or
in the Consultative Committee or the
Nat‘ona’ Shipping Board, we are al-
ways prepared and willing to give all
the information.
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Shri Indrajit Gupta: When a Mem-
ber asks a question the Minister has
no choice or option but to give the in-
formation because, There are the
rules of Parliament. If 1 ask him a
question he has no alternative but
supply the information. I would have
preferred it if he had on his own ini-
tiavive agreed to supply the informa-
tion. I am sorry that neither the Mi-
nister, nor Shri Heda, made any refe-
rence to the complaint that I made
about 'exemptions for the minimum
safety equipments and so on. I can
undersiand and appreciate to some
extent the point about dearth of duly
qualified officers, which is a big pro-
blem, but in other cases why were
exemptions....

Shri Raj Bahadur: Shri Thirumala
Rao has referred to and replied to
those points.

Shri Indrajit Gupta: We have been
lucky that all these years in spite
of the absence of these equipments no
catastrophe has taken place.

Shri Raj Bahadur: On a personal
expanation. These are exemptions
of a petty character, so far as these
equipments are concerned. These ves-
sels are mostly going about near the
shore. The vessel Seva and the other
vessel he mentioned about they are
not big vessels; they are small vessels,
may be even one of these harbour
craft.

Shri Indrajit Gupta: What about
Jayanti vessels? Are they small?

Shri Thirumala Rao: Since he has
brought in Jayanti....

Mr. Deputy-Speaker:
now there is no time,

Shri Indrajit Gupta: I feel that no
harm is done and quite a lot of good
will be done if this information is
made available to Parliament. In fact,
the case that the Minister has made
out shows that there is no harm in
giving this information. In fact, why
make it a mystery? Better not make

I am sorry
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it a mystery; it would not add to the
reputation of Indian shipping abroad.
Therefore, I would stiil say that I am
willing 10 withdraw this amending
Bill, provided he of his own gives us
an assurance that once a year this
information will be supplied. I do not
think there is anything wrong in that.

Mr. Deputy-Speaker: I will put it
to the vote of the House, The question
is;

“That the Bill to amend ‘the Mer-
chant Shipping Act, 1958, be taken
into consideration.”

The motion was mnegatived.

17.09 hrs.

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL by Shri C.
K. Bhattacharya—

(Amendment of sections 127, 128 and
129) by Shri Hari Vishnu Kamath.

Shri Hari Vishnu Kamath (Hosh-
angabad): Mr. Deputy-Speaker. I
move:

“That the Bill further to amend
the Code of Criminal Procedure,
1898, be taken into consideration.”

Ag the Statement of Objects and
Reasons makeg it clear, during the
years since India attained indepen-
dence, the powers conferred on the
magistracy and the police by the Code
of Criminal Procedure to disperse un-
lawful assemblies have been so fre-
quently misused that certain safe-
guards against such abuse are deemed
necessary.

The Bill seeks to provide these essen-
tia] safeguards.

I am sure I am not wide of the
mark when I say that the total num-
ber of Police firings throughout India,
in the States and in the Union territo-
ries, during the last seventeen years
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since independence is much greater
than in the previous 47 years or, shall
I say, nearly five decades of this cen-
tury put together. Even when the
struggle for independence, the strug-
gle for our freedom the national libe-
ration struggle was at its peak under
the leadership of Mahatma Gandhi
and Netaji Subhas Chandra Bose, even
in those stormy years of the liberation
struggle during the British regime the
Police were not so triggerhappy as
our Police, unfortunately, I am sorry
to say, have been since 1947.

Questions have been asked in this
House time and again during the last
seven years asking tfor statistics, re-
garding police firings in the States
and in the Union territories during
this post-independence period; but al-
most every time searching for these
figures, I have been stumped more or
less. In the Library I ‘iried to go
through the records and almost every-
time when on two or three occasions
the question was asked, the stock or
the stereotyped answer came that the
figures were being collected; that they
were not available at the moment and
would be laig on the Table of the
House in due course. I do not know
whether the information has been Jaid
on the Table. I have not had suffi-
cient time at my disposal, and I
cou'd not find. If it has been 1laid,
well and good; otherwise, I would re-
quest the Minister, when he intervenes
in the debate, to furnish the House
with the requisite statistics with re-
gard to police firings.

The Minister of State in the Minis-
try of Home Affairs (Shri Wathi):
Good way of burdening the Minister.

Shri Hari Vishnu Kamath: Because
1 have not got the assistance that you
have got; a whole army of Secretaries
you have got. I am working single-
handed. (Interruption). 1 will come

%o that file. That is interesting, but
there are other more impor-
tant matters.
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Not only that, I would request the
Minister to tell the House in how
many cases there have been inquiries,
in how many cases there have been
no inquiries at all of any kind, in
those cases where there have been
inquiries, how many were magisterial
enquiries ang how many were judi-
cial inquiries, and in each case what
the verdict of the magistrate or the
judge was with regard to the neces-
sity or otherwise of the firing resorted
to by the Police.

I have got certain figures with re-
gard to judicial enquries from certain
statements which were laid on the
Table in answer to a question of mine
last year. I will come %o that a litt'e
later on.

On the matter of a code of conduct
for the police in their dealings with
unlawful assemblies and with iarge
masses of people which was raised by
my hon. friend and hon. colleague,
Shri Nath Pai, in the last Parliament,
on the 20th August 1957, when the
Home Ministry was presided over by
the late Pandit Govind Ballabh Pant,
the latter made a clean breast of the
matter. I am glad to say that he did
dilate upon this matter and laid the
Government case straightly before the:
House. It is a long speech that the
Home Minister made at that time, but
I will read only the relevant extracts
of about half a column which deals
with this matter particularly.

“I may tell the hon. Members”, said
the Home Minister on the 20th August
1957, “that the P. S, P.” that is, the
Party which I have the honour to
represent, “appointed a committee on
that question.” That is, to inquire into
the need for police firings and to pres-
cribe certain safeguards. He said:—

“They reached the conclusion that
it was impossible to rule out firing
altogether.”

So far, so good.
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“They almost held the opinion
that the rules that we have are
quite reasonable.”

This was wholly misleading. I will’

come to that whep I read out from the
report of the Committee which my
Party appointed some years ago, He
said further:—

“They only said that there
shouldy be a judicial enquiry
whenever there is a firing. That
is the only thing they have said.”

I am sorry; to say that either he
dig not carefully read the report
which the Committee of my Party
over which I had the honour to pre-
side presented to the Party and was
passed by our Party conference in
1955 at Gaya; either the Home Minis-
ter did not read the report fully, or
he was concealing, hiding, something
from the House. Their he said:

RPN With regard to the rest
there was no difference...... »

This was wholly misleading to say
that there was no difference between
the Government’s stand and our
Party’s stand. Thereupon Shr1 Nath
Pai interrupted him, saying:

“The Committee to which the
hon, Minister referred just now
have laid down clear-cut principles
in which a firing could possibly be
justified. I have got those condi-
tions right down with me.”

The Home Minister parried the
question and went on to say:

“They might have laid down the
principles, I do not object. What I
am saying is this. In substance they
have agreed with the view that
the rules that we have on the
subject are all right....

—again wholly wrong—

“....but it is the way in which
they are enforced which matters.
Of course, there I do not join
issue with them. The existence
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of the rules does not by itself en-
sure the application of those rules
in a right manner.”

That means it is difficult to iraple~
ment the rules that the Government
have framed,

Shri Hathi: You want the amend-
ment of the rules or of the iaw?

Shri Hari Vishnu Kamath: Please
reag my Bill and you will see what
I want. Then, further he says:

“There can be cases when the
rules may be applied in a manner
which may not be altogether con-
templated by the authors of the
rules themselves. I do not dispute
that. But they virtually accepted
that.”

We do not accept that at all, He gces
on:

“Now, we have given -cerfain
instructions as to what should be
or should not be gone....”

—that is what the Home Minister said’
on that occasion—

‘e I even now am prepared
to receive advice from the bhon.
Members opposite or other Mem-
bers here as to what is
feasible and what should be done
in these cases.”

What are the instructions that they
have given to the police? Tha Code
of Conduct which was laid on the
Table in the 14th session of the Lok
Sabha, in 1961, contains a brief refe-
rence to the conduct that the police
are expected to observe in their dea-
lings with masses of people in pro-
cessiong or in meetings. I shall just
read one para because the rest of it is
not relevant to the subject of my Bill.

It readg as follows:

“In securing the observance of
law or in maintaining order, the:
Police shoulq use the methods of
persuasion, advice and warning.
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Should these fail and the applica-
tion of force become inevitable,
only the absolute minimum re-
quired . in the circumstances
should be used.”

Then, there are comments—(Gov-
-ernment’s own comments:

“Comments: Force must be used
only as a last resort and the best
way performing police work is by
following methods of nonlviolence.
However, in certan circumstances.
use of force becomes inevitable
and on such occasions only the
minimum required should be ap-
plied, and this is to be done when
all other methods have failed.”

This is all that there is in the code
-of police conduct with regard to the
use of. force. There is nothing more
tha I could come across in the Lib-
rary, in the books available there or

APRIL 2, 1965

Criminal Procedure 7566
(Amendment) Fill

in the proceedings of Parliament, as
what concrete restraints or safeguards
—not vague, or airy—have been pres-
cribed by Government for the police
as regards the use of force and what
degrees or kinds of force may be
used by the police in succession,

Now, Sir, may I try to illustrate my
point?

Wt g 9= wEEW (WW)
IqTeE WEIRY, 9E § FRA G 8 )

Mr. Deputy-Speaker: The bell is be-
ing rung. There is no quorum. The
House will now stand adjourned and
meet again at 11 AM. on Monday, the
5th April, 1963.

17.21 hrs.
The Lok Sabha then adjourned il

Eleven of the Clock on Monday, April
5, 1965/Chairtra 15, 1887 (Saka).

GMGIPND—LS 1157 (Ai) LSH-S -65—970,
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